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Monday, July
1889

(The Lok Sabha met at Eleven of the
Clock

24, 1067/Sravana 2,
(Saka).

[Mr Srzaxyr m the Chair]

Shrl Hem Barua: Sir, question
1330 may also be taken up along
with question 1321

Mr. Speaker: All right
ORAL ANSWERS TO QUESTIONS

wirr ey wfewrr grer awm ey faolt
Wi ® gheard i wend
+
*1321. W gow W woEw -
it wreTe fag .
S RERAT TTEA
it qate fag e

¥ar dXfrewrd wat ag T Y
g

(%) wr qewrT 1 W aar
qfee ®TC ¥1 I Trw AT
aqr st wvit w7 gfaare fag amt
¥ o fdw oo g,
"

(w) afz g, & sa®r afw @0
%?

The Depuly Minister in the Mnis-
try of External Affairs (Shri Surendra
Fal Bimgh): (a) and (b) Yes, Sir
The of India have pro-
tested to the Government of Pakistan
on several occasions in regard to the

July, 1967 mn which 1t was pointed
out that such acts are in gross viola-
tions of the Tashkent Declaration and
are in complete disregard of inter-
national practice and the Charter of
the Unuted Nations It has been urged
upon them to apprehend suth per-
sons who trespass into Bast Pakistan
territory illegally and hand them over
to the Indian border author.ties

Nags Goofiwil] Mission to China

#1330, S)fri Fem Barua: Will the
of External Affalrs be
pl to state

(a) whether 1t 18 a fact that as
stated by Mr Phizo m London, “a
goodwill mussion” was recently sent
by the Underground Nagas to Peking,

(b) uf so, the nature of this good-
will mission, and

(¢) whether it 1z not a wiolation
of the present ‘Cesse fire’ agreement
with the Nagas®

The Deputy Minister in the Minis-
try of External Affairs (Shri Surendra
Pal Singh): (a) and (b) The Gov-
ernment of India are aware that at
least three batches of Underground
Nagas crossed over 1o China ma
Burma for obtamnmg arms, ammuni-
tion and get military traiung in guer-
rilla warfare It 1s presumed that
Phuzo 1s referring to these batches as
“goodwill mssion”

(c) Yes, BSir The clandestine
movement of the Underground Nagas
across our borders with the am of
recelving arms and ammunton for
import into India, constitutes a breach
of the Agreement on the Suspension
of Operstions
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off gew W wuww 9 ST
Fat w1 7 wava § s o ofeamT B
wasr fedmsa far § ot o
fadtgaar 4 yark * four war g1 AW
S ¥ AT AT A A IO T AT
# g e sEan g fe w9t ot
ok frtrg o fran man @, afcady,
0 & w1 wTor § 1 wfwer WY o
fadtgqa fer oo ¢, = 37 w
e wmT k7

Shri Surendra Pal Singh: In fact,
in reply to our protest note, Pakistan
has denied our charges that they are
helping the Nagas to train them and
to arm them and, actually, they have
come out with a counter allegation
that the Indian security forces are
driving these Nagas into thewr own
territory who are creating trouble for
them As for the protest note to
China, because we know what hap-
pens to our protest notes to China,
we have not sent any protest note to
China.

ot gen wx wgww : { a7 WA
g g 6 s w7 afesa & o
glaart 1 faifgdt 1 fed &, @ *'
wYa & o' fewr Few worr o zfa 2
sftr v AT A 39 A A 59 wfqur
a%T 2

Shri Surendra Pal Singh: It wll
be difficult for me to give the detalls
of the types of arms imported by
Nagas from Pakistan They take care
to remove all the markings and the
nos from fire-arms. It is very diffi-
cult to say whether they have come
from Pakistan or not and it 15 diffi-
cult to give details of the types of
arms that are imported

ot g Wy wEwr AU 9
AT% 97 | Fa4) AERT A T A A
2 e v o afemc ost g §1 37
o werrar § fe 7 gfaare arfeerT €1
W & fer o § 1 W 37 rfeard
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W oy ¥T IR dwm wfe &
SR *T A, A7 ¥ fowre ¥
arw %7 a5 § f5 ¥ W7 @ oifsaw
¥ gfagre § 1 woec dar Wt &
faqm i WYy ?

Shri Surendra Pal Singh: We have

got the fire-arms. I can only sy ali
the markings have been carefully
removed. It is very difficult to say
that.

oft wemwlre wrent @ frad Wl
qet & FMaT 44g ¥ ATAT AT
1 =1 5 @ & fe T o arfesm
# o § I o frah agfedt &
¥aer g @ A w1 @ B, afew
fagmgY &1 o AT arfeeT AT T
i oY A TR | WA WCHTC AE WAy
fir w7 gaTt et ot Faan #
1€ gaamn @ ar gardy grar o e
¥ wré g ¢, s war am § fe
i & gaedl & qre W 9 gfaard
w1 rar AR &7 § 9t ag 3w &
fagfga &Y wat WA R 7

Shri Surendra Pal 8ingh: This
question has been replied to on a
number of occasions on the floor of
the House The main difficulty for
our security forces ;s the terrain and
the dense forest that emst on the
border. It is very difficult to check
clandestine passage into Pakistan
when they go in small batches That
1s the only reason. There is no weak-
ness or any lack of vigilance on our
part

wit Tadre g st : A W
¥ womm & fe 33 oifeemt &
it see A AT, HA
a@r W @1 xaF wivew aw wee
qrn § s < ®Y M AEdoR &
€ e @ v 1§ e § s ot
W o w1 fgger & g W@
v, e o A de
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wik & wvwy w9 {1 w el
wy | o o s wrfieeermr ovw srm,
W gyt i mwwep @ D
faMgll ® wgar wf v §
wftes & fartrera iy o qramw & gaarq
wal @ W avl wfefafew yw @
€1 v & woen @ oy wrw v fe g
XH GHET W ST wwd g Trieer
¥ ey g€ o ST Q6 o & e e
¥ It % fasre vl ?

government
and to stop carrying arms and am-
munition or maintaining contact with
China and Pakistan and whether the
hon. Prime Minister is going to tell
the underground leaders that if they
do not disband the federal govern-
ment and If they go on viclating the
so-called cease-fire agreement

R

bave gooe over to China for
argms and ammunition,
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mission #s far as we know,

Shri Hem Barma: Mr  Phizo
hag celled it a military missjon.
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question My question was very specific
and very clear also I want to know
from the Prime Minister whether Gov-
ernment are going to tell these under-
ground leaders that they should dis-
band their so-called federal govern-
ment and stop callumon with
China and Pekistan and if they
do not do so, whether the Prime

Minister 18 going to tell them
that she 18 not going to nego-
tiate for peace or for a political

settlement of the Naga problem wath
people who go on constantly wiolat-
ing the so-called cease-fire agreement
and at the same time go on estab
lishing contact with our enemies like
China and Pakistan® That was the
assurance | wanted from the Prime
Munster

Shri Nath Pal. Has she allegedly
told the Executive Comimattee the
other day that she would not talk?®

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira
Gandhi). I am afraid that the hon
Member, Shr; Nath Pay, 1s right on
this issue It 1s not that we are not
in agreement with what the hon
Member, Shr1 Hem Barua, has said,
we are deeply concerned about this
matter But as I have on previous
occasions stated here, 1t does not help
io mention all these matters publi-
cly I have already saad that amongst
the Nagas themselves there are many
divisions

Shri Hem Barua: Do not capitalise

on that
Shrimat] Indira Gandhi: I am not
capitalimng on that They are not

so-called divisions, they are real divi-
sions

Shri Hem Barua: 1 know

Shrimatj Indira Gandhi: But we

are keeping in view what he has smd
Shrli Hem Barva: What 18 the reply
to my question® Are you satisfled
with the reply?

Mr. Speaker' She has sud she 15
not prepared to say 1t openly

JULY 24, 1987

solution of the problem

Shri Swell: 1s it a fact that on the
midmght of the 14th of this month,
10 armed men of our security force
entered the house of a Mizo mer-

spoils from hum shot him deed and
left one service rifie which was seized
by the merchant’s younger brother®
May I know whether 1t 1s a fact that
these armed men who were later appre-
hended have given out an explana-
tion that they had gone to the house
of this merchant in pursuance of direc-
tions of thewr superior officers to
search for arms in that house sup-
posed to be smuggled from China and
Pakistan®

Shri Sarendra Pal Singh:
know of this incident

I do not

mation on the Table?
expect the Government to be igno-
rant of these matters
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ot Wie Xo wwlt :  WEIW WEIEA,
¥ ag wn wrger g 6 ameer o
AT ¥ gy el A Rl
ErETEE ATTST & aTq anr g W
o ww ay ww gar & v e
ATTTEY w7 W OF W AT § A g
HUE ATTet ¥ weer g § g
e uemet grenge ammt
¥ arq ot araty wrq Qe ?

ot gt aw fg: &% wwoaw
amret w1 W g fer 3 @
¥ wenar W & Ay v

If so, what has he to say about jt?

Mr. Speaker: That has no bearing
on this question.

Shri Shashi Ranjan: The question
is sbout Nages and Mizos receiving
arms and ammunition from foreign
sources, Here is another case.

Mr, Speaker: If the Minister is pre-
pared to answer, I shall be wery
happy.

Shri Shasht Banjan: 1 can give
definite proof that these Red guards'
are recelving unlicensed arms from
Pakistan and China.

Hhri Burendra Pu] Slagh: I have
no information,

Orol Answers SRAVANA 2, 1880 (SAKA)
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Shri Shashi Renjen; It must be
&ﬂhhmdhm
Mr. Speaker: He has no informs-
tion.
Jwﬁm=mw‘muﬁn
T &7 garwr w3 fiv quary & ag
ww otk § e et s wor ot §
fis ol fefigat & ot Far o @
& 3w o qeg Y o § ot o F o
@ qwATg & Tk & A agr whner
st Moo wfogem § o7 ot Wit ¥
ot Qur sgrwr et & fiw oY awar §
fie 37 r g @Y € Y, O W ORI
¥ g wrt arrerQy § fie 37 A g
Ftwad?

Shri Surendra Pal Singh: I have
no information.

ot PO W PR W AT
Aafrw e, facmgara ?
Mr. Speaker: You cannot do that.

You have asked two questions with
this, and you want to disturb,

wft fiesgfin firwt = cror o, wrreelt oft
¥ v & o ¥ Sy ot ¥ A v ag
qgTey 4 § 37 6 W 0% Ay e
N TN wag W arh g a
T T gETa T i Y jenf
fe o genr gt FC wg wm §
0 ST ot Y g W g W
T I 6 g B A g gEd v
wERTY ?
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Chittagong hill tract of Pukistan, The or of Defenoe (Shed
almost all this arms mmuggling is mm {p) Pakistan’s sir
through that aree. 1 think fhe hl&mumw’-
Defence Minister knows that a large  Meptember level,
number of Chakma people have bean
evicted from that Mizo area in Pakis- (b) and (e). Government have not
tan, and those people are now living Tecelved any information regarding
in Tripura. I have personal kmow- the supply of a new Squadron of
= T o Pl S i
Mr. Speaker: | know that. Unfor- mmlawinllnu.s.Lmamll
Samar Guha: If these Chalgma  association in the military fleld with
pmmnmtmm.n countries like Iran, Saudi Arabia and
settled in those areas of Mizo distrjet Turkey have been received from time
bordering on Pakistan, then they can to time. The underlying idea of this
really form an effective barrier association appears to be some sort
against this arm smuggling wil Of mutual assistance and results in
the Government consider that ques- Pukistan obtaining some material
tion? benefit.
Bhri Surendra Pal Singh: It is a (d) Government are closely follow-
estion action ing Pakistan's military build-up and
s o RISl 5 Gt whig Srston AN

I,
i
i

!
il

;

EE;E;EH-’!
i

f
:

(d) if 50, ¥he 3%aps taken by Gov-
?h strengthen Mdia's secu-

necessary measures are being taken
to deal with such a threat.

oft wa foelr :  snaw sy,
A qF §T % T4w w9
W A W @, & sy wfemer
*t S g w7 @ g vkt i .
w9 § WHATTHT ¥ anaat € w6y @ o
AT X W g g fear aran
2k s & afog Wik g e
W W we fn o § &Y aga ww
o § wga awr & a1 qfn wosfi
o wwdft &1 fgger & g of
FEIT &7 [aTeT § W JWT gt
fgrgeo w1 o wwreT § 9w i g ek
& X e 93X /Y W &
T S AT W e e gar
g wiwr W ) sl WY wrerfY
& wreawerd W W Ky o o
T W & frg Wi forwr o

worw wgww, fored gra % qw
oot o o oaww oo it
Ty IO e S ¥ felr oy
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oft ooy ekt : @ Wt
#fer gwr & ot aft wg o o
(interruption).

Mr, Speaker; Now at least, let us
hear im. 1 have explamned the whale
position

Shri Swaran Singh; The other pont
which was raised Mr Madhu
Limaye has great weight, because the
suggestion that he made was that on
account of the sort of military colla-
boration or association with other

they continued to be with Iran and in
Iran But I would hke to take
House into confidence that m our
reckoning, we feel that these planes,
whether they are actually in Pakistan
or in Iran, they are likely to be avail-
able and most likely wall be available
to Pakistan

Then, about the question which my
friend Shr1 Fernandes the young and
enthusiastic Member, for whom I have
respect, has put, he forgets that

JULY 24, 1907

i
1
ie
g
£z
£

il
i
i
§

&m unnecessarily gmbarrassed and
are the hon Members (Interruption)

StgF. W wgww  arETO
gart 91v &, ¥few wmfgwr ¥ wamy
hr T g—duy afew 7

Shri 8. M. Banerjoe: Before putting
my queetion, I would just inform the
hon Mmister through you, thet we
never wanted the source of informa-
tion to be divulged to us We only
wanted to know gbout some informa.

about 1t He must have more informa-
tion, we are askng for something about
Pakistan

Mr BSpeaker: The Minister saad that

Please put the question

Shri 5. M. Banerjee: ] would like to
know whether it 15 g fact During
Pakistan's gggression on India, during
the conflict with Pakistan, it was re-
vealed to us that America had estab-
lished n
Sargodha



Shri Swaraa Siagh: I have no infor-
mation about the U-2 base being at

E

Napivoiy AT AR R/ATD
At X & qur r IEe At ¥ weard ¥
T awtwr ofy § fe g3 W aTfeema
TORTT HY 750 FAT To, T A goTT
foedw woz § voreft oom e wowTT
o% aw ¥ fodr far B aret §, W
W w w e fggem, dem
g g e ¥ W T g v ¥
fordr femr avdwr | & I W g
fie w7 WTTY WOETT A 3 ¥ w v
¥ o ¥ o fs fpger & s
ufefrfy & fordr swer vl fe
TR, WO O ¥ R Ak A
s gurar At § | gEC v 3 fe
fooR ftr Wt el & feslt & wrle
Te THe ® WHAY T FHwIfaY ¥
wi frefar i oft § o5 ol &
T qTEC woit fr s
wrl wrfe To TEe ¥ WU Wl
¥ g Wi e il ok
shrer ot & Tra v 3w ofe-

Orel Anewers 14110

e w1 g o e war fegen
VAR P gy ek ?

E
!
:
|

spend this amount or any other amount
on 1t 15 not a very material thing from
my point of view

from the Pakistan High Commission
and some members of the armed forc-
es belonging to the Air Force are in-
volved, that 18 a matter which 13 under
investigation in the Home Ministry.

helps me, I think there
uiries being made from
about that He

ﬂ;
il

mto that
wit e Feg - e e srdver
gt ¥ W AT ¥ qrfewT S
i § sl e g & ey gk g
arfew g & 1 % rolt oft & o s
g fe fermre & ame & oo wr o
Gt firer 2w § WY Wt q@ W ¥
e % o §, ot fad fow & 3
e wdmr st qE?
ooy : s & o o @
ag € fo g v T X RAMT X QY
§ oictw i ff v g W T @
§ W e g0 Cueed ¥ @ @
QR E W v wy ad § e
forer & gt ok o T fow W
£ ot o ot o € oo ¥
que B & ferg gerowe frw B8
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fawr off & fs Trfeme S o & 7w
aay gk wgy wTow fear § wer d
sy svefiet e i o amar §
Igwr agee gk faw o &
fawat % ot quré s o § I
amT § 1w g & 8 g,
o wrsT wrk wgfowm o gar
& qor g § 5w oag g
&y §, oic ofe & § ot o wfeere
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M, s Oral Aspvtenr  143§3
ﬂh-ﬁpﬂdﬁ- m i
mﬁm”ﬁ
far wp pave npt got any infarmation

Wt %o Ao forlt : oy & am
awa ¢ fie sifiens & qre felt que
o § O I qw W St
oo wreed § g fewfemepr v 8 7

Shri Swaran Bingh: It is a natter of
detail,

Shri Indrajit Gapta: In his orignal

from him whether this raising of their
air strength above the September, 1085
level is due only to replenishment of
their gir force strengthen from Chinese
sources of MIG-19 that he referred to



Shry Jyotirmoy Basu: Sir,on a point
of order This 13 fron a rtatement
made by the Defence Mini.cer on the
floor of this House on 10tn June thius
Year in reply to an unstarred question

up to 1965 or after 19687
Shri Jyotirmoy Basu: Upto 1068

correct. I thought bhe wes asking
sbout or referting to the position after
1903,

Shri Jyotirmoy Bilva: dm ohill

upto 1965 Now you want to extend
it to the position after 1995

Shri Jyotirmey Basues: Up to 1085
I have given the flgure mysclf,
milhion to 1700 mulhon dollars
15 the addition to it bl todate

ot wogw wit are - wfie A
A 0% waT™ & A ¥ o § fe
3 quT O ¥ aned ¥ fears fiw
frfredl Ewma Y ST G £ 1w wie
gy womad s & Prod swet i ford
s dw fafaed) fiwft & e &
A T e §7 ww AR
Iyr ST g f wn WY dwr wmw
dar 7 Y e o et oft wrsere & fleerrss
TnTQ T o, vew fen goeTT
et 7 ool o oY oy v
Y & 7w g wifew oft g &

var frdw fafrer wtge @ 9
ey vy oY fisar § o fie o o
g i qwleT agr s wgT whow
sTEt § W T o g
it ¥ g I aon fenk wik
N o ¢ atfe s et @ oy &
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¥ TEwT waty ¥ OF 7 T gwd ant
% o Koty @t § 7

phy 1 g8 g pd
d Uy N L ol
w pS & 2 Way e Sl
Rl oy Il £ ppyed] S oy
weale fijy S - & S adyS)
Son o ydl 2 4y & S iy
o P S phade pa Cld
Pl 2 S e
Ll S I 5 o Uity Wia e
e e e
-eR Y S Gl 5l
2 Sy S e DS
e 2 L,y
'Jlﬂ‘_y&g?\:-eu

i wale e WS LS
S & W et gl gy
Ug Sy el & pan il 4 3y
asyS o e - Bl Y U B
Sl S o Sy - es ey w0
o e ] SU 2 by b S kS
'Uif--."‘v"ﬂ-‘q_f'f.?caﬁ
PRX] S e gt S el WS
(-2l
Mr, Speaker: Every question 15 fo
involved that it does not lcok like &
question at all. We have already

spent gbout 40 minutes on this one
question.

Shei Swaran Singh: We feel great-
1y concerned that citizeng of our own
country should be so unpatriotic as to
convey information of this mature for
a paltry amount. That 1s a subject
matter for investigation; I would not
like to go into the matter. We have
been greatly concerned about il and
we have taken several correclive
measures to tightem up the security
measures.

JULY 24, 1967
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Pession Cases of Armed Pessengel
*1323. Bhel Ram Kishaa Gupla:
Will the Minister of Defemoce be
pleased to state:

duce to the utmost possible extent, de-
lays in the grant of pension. Speci-
fic cases of delay which come to notice,
are investigated and remedical mea-
sures are {aken.

Shri Ram Kishan Gupta: May I know
the least and the longast time rejulr-
ed to finalise pension cases?

Shri B. R. Bhagat: Normally the
rule says that all pension cases may
be finalised two months before the
actual date of retirement. But, in
some cases, because of the decumen-
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worfew oy By il o wrw o ol
fiear oy & 7 & s gt B v
oy ¥ fiwrir ¥fww gt v e w0
uw firera g wien ?

stwo To wew: I fag oY
W i 9% foww o a€ ot
...,

Some hon. Members rose—

Mr. Speaker: Next questlon,

Shri Fyotirmey Basu: Just one gues-
tion, Sir

Mr. Speaker: No, Please

ot gersit e e ¢ s gAY,

qarw w1 warw At frw e wfgd
wg o mr frar 20

Skrl B, E. Bhagat: 1 sad that we
took special care of all those cases

Shrimati Sucheta Kripalanl' She ask-
ed for the number of people

Mr. Bpeaker: No, pleese Next
question
st wt s

*1325. ot fadsrewemw w7
o #w O T #Y T

(®) W AT w1 g $@
w1 wif ey W guy farode g,
oz

(&) afz &, &t vw % & fowr
ST A9T % w fed omx ) awTar
g?
The Deputy Minister (Dr Saropnd
Mahishi) (a) No Sir
(b) Does not arise

wt fedwre e : w1 @A
swrafe GETT ST ¥ TF WA 8T
wifirr &% & e xoet wot feaie 3% &
rooit AW @ Y @ WS TR &
¥ Al § @ T A AT TRABG
& stz femr § ot ood wrow I
s e yafivr e ? ofr

e ot wYfw ¥ § & wefos
QUTCRTI & (W T i e g ?

o Wittt wigh : arofia weer
w9 wrrerd § ¥y weewplt 9T
wranfer & 1 rewecht g it §
T A G Y oY ¥ Afer wfew @
ot § fe ot & o=t Fed ag A R

oft federe sare : & AT STEAT
g e war sumr st ¥ ww wrw g o
i e § fie aftat oY asar B
wx ficar o ? war oy o o & f
T gar fear war oY v qw e
qfcfenfiray o< woBT wwT gdm P W\
w1 w5 v wr femne fimgr o
wi?

M qf aer wy wfer
(vt wfrey wiwh) : woBT A ar
FUAWIE, A CF AT N AW E |
Bhri Nath Pai: Has the I'rime
Minister's attention been drawn to
reports in what 1s called, usually re-
lable circles that she 15 contemplating
both a resuffling and an expansion
of the Cabinet and that the uppor-
tune time 15 the adjournment of Par-

llament* How far are thcee vepirts
correct?

Shyimat] Indirs Gandhl: In reply
to the mamn gquestion I have said,
ll'Noﬁ

stk ;¥ @AW g Semm

a1 fiF weETd % AT AT T EAR o
@ ¥ s wrowr o7 ware § fis s ag
wfidww qeeft @@ wram SER A
v whrew & fawre &1 fiee
wft § | & s g g fe et
sargg g ?

wirme giao aivt @ s
wgT ¥ ST awt 3 § TF ot Wy alr

w ATEw g ,

ot oo WEIE ;OO ATE A

i g
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witopeft ey wieft : g TS
5o 7t orm & ) ¥fer o W gw
HTTT W FTT §OT 4 O WY W
www ww § i sew qere aifeamae
# ol § wear &

Shri P, Venkatasubbalah: May I
know whether the Governmen: has
considered the desirability of bifurcs-
ting the Ministry of Health and Fa-
mily Planmng in view of the impor-
tance of the subject®

Some hon. Members: Bifurcating
the Minister?

Shrimati Indiry Gandhi, Sir, I was
greatly worried to hear that he waz-
teq the Minuster himself to e Infur-
cated

Shri S. 8. Kotharl: Wil the Prime
Minister kindly inform whether it
is a fact that the Mimsters of State
and Deputy Mimsters have -epr.sen-
ted to her that they are not being
glven sufficient work by the seuior
Mimsters and, if so, what steps  is
she taking to ensure tha* they are
kept busy”?

Mr. Spesker: Shn Kundu

Shr{ 8, Eundu: | wowd ke to
know from the Prime Minister whe-
ther she has considered tha* aficr a
periodical examination of the out-
put given by the Council of Minis-
ters, she should fix 3 formula that
every she wall bring m  fresh
blood at the ratio of 14 on the basis
of the total strength of the Council
of Minsters

Shrimatl Indiry Gandhi: T
$hat is a suggestion

st dw o : & og AT WTEAT

g f& oft 7 aroaw femgr #Y, oY

ot g% fafret figree QEwifamT §,

wx a5 w1E Ewmifeat far wwde o

Mr. Speaker: Shri Kenwar  Lal
Gupt

think
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ot ot o 3 ey 7 el
war k1

Mr. Speaker: There 15 no reply.

sMteftow: o e Sft
a3 afed 7

St RwT W R % S ST
€ fs mam wft ool ffee § g9
wte fegdt fafiret or ot § ) oy
wrrr W § i st free whes X
= feght fafreer @y wr o
T g ?

st gfeer it : oy s st
goT T § | 7w 2 i aamar ande
I { T[YEAT T, AT YT

Mr. Speaker: Next guesibion

Acquisition of Iand in Darjeeling

*]326. Shm C. K. Bhattacharyva:
Will the Minister of Defence be
pleased to state

(a) whether milhtary have ae-
quired thousands of acres of land,
mostly paddy lands since 1963 im
Bagdogra, Khaprail and Atharakha:
areas 1in Siliguri  Sub-Divisior, Dar-
Jeeling,

(b) whether 1t s a fact that com-
pensenation has not so far been paid
for the acquired lands, and

(c) if so, when the compensation is
likely to be paid”

The Minister of State in the Mi-
nistry of Defence (Shrl B, R. Bhagat):
(a) No lands have been acquired
in the areag mentioned The question
of payment of acquisition compensat-
jon does not arise , AppTo-
nmnulynues.cmulhnd have

been requisitioned since 1983 and
of these 1500 acres mroﬁmlw
constitute paddy land.
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taice the lang for a temporery puspose
and pay rent or compensstion fer the

other things, it is requisitioned.
lands have been requisitioned

}

LY
EEFg
g
£y
:
E
i
g

this, may I xnow whether the Defence
Munustry in particular has got repre-
sentations from other areas to the
effect that cultivable lands have been
under the occupation of the Defence
Munistry for the last twenty years even
after the war 18 over, as for mstance,
in Panagarh o‘her places where
thousands and
paddy land have remained uncultivat-
ed, and if s0, whether those cultivable
lands would be given to the peasants
80 that 1t may help in solving the food
problem to some extent? May I know
whether such representations have
been received by the Defence Mins-
try from other areas or not, and what
the pomtion of Government in regard
to them 1s?

Shri B. R. Bhagat: It s
the Defence

of years and we do get representations
about them But we look mto the
cases cons*antly and there is a review

leased gnd otherwise it 1s retained

Shri M. R. Krishna: May I k
whether 1t 18 g fact that in most

;
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and which even in future can be ysed
as playing fields are being taken for
house construction, gnd if so, whether
Government would reconsider their
decision so that in cantonments where
there is land available for construe-
tion of buildings, the playing fields
will not be disturbed?

Shri B. R. Bhagat: I do not have in-
formation gbout that, T shal] look into
that.

Shri Hem Barua: May I know whe-
ther Government are not in the habit
of following a very dilatory procedure
in the matter of giving compensation
to the poor cultivators whether the
land is acquired or requisitioned, from
the time the land is taken? This has
happened in Assam on several occa-
sions, and I have had the privilege or
the honour to write to the former De-
fence Minister gbout it = There is :
case where ihe Jand was acquired be-
fore the Chinese aggression but the

compensation is yet to be paid.
Why is it that there is this
dilatory practice? It is because

of the fact that the State Gov-
ernments gre given the right to assess
the value of the land for Government
to pay the compensation? If that be
so, may I know the Government of
India or the Defence Ministry does
not assess the value of the land direct-
ly and pay the compensation imme-
diately to these poor people?

Shri B. R. Bhagat: The value of the
land is not assessed by the Defence
Ministry. It is assessed by the loecal
authorities, i.e. the Collector District
Magistrate in association with the local
military Establishment Officer. Ifany
particular case is brought to my
notice, I shall look in.to it.

Shri Hem Barua: There are many
cases,

Shri B. R. Bhagat: But once the
value is determined by the collector/
district magistrate, eare is taken that
there is no undue delay in the proce-
dure. But if the value is not deter-
mined by the local authorities, how
can they be paid compensation?

JULY 24, 1967
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Shri Hem Barwa: On a point of
order. The hon. Minister has gaid that
if there is any case he would look
into it. I can cite the instance....

Mr. Speaker: He can write to the
hon. Minister.

Shri Hem Barua: I can cite the inst-
ance of the land acquireq for the
Bojhar girport near Gauhati where the
compensation is yet to be paid.

Mr. Speaker: Shri Sheo Narain.

Shri Hem Barua: On a point of
order. 'The hon. Minister has said that
because the State Government makes
the assessthent there is dilatoriness.
The Union Government themselves
can make that assessment.

Mr. Speaker: I have called Shri
Sheo Narain.

st fora Aroaw : # feww fafaw <
¥ 7g AT =mEan g fF 99 e et
q€t g€ & [T F@IT A T FIARHA
Tl faar 2, T aETH a7 gy WA
et #1 a9 & 3§ AT AraeFeT
2 arfs 7 @t 7%, ;ifs W wadw g
HE FT M ¥ |

T o Wo WA : dg FHW s4TTX
T A€ I |

oft e wrcaw « = ATE S 7
a1 1 g A fear Adi g

s &0 Wo WA : 94T wY fzam

STaT 2 )

ot fvg wicEw : weww W@,
qE FaTg A wEr | sae faagd
FAHL AT ATRY ;

st o To WA :  IgiA Fgl &
QAT JHI AT 7T AT AT St av [t
IR @ & & & fag ar fed aed
F & fag g &, SHt W Iw 9z
F1q w8t awar & sifae =g Fe fa
ag @t A @ a1 AT IHA 4,
Aw T2 |
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Suomr Norick QUESTION

et o Rafiy
+

SNQ3 3/t merereite et :
Y e ol
& ferwgmre ovewt
&t vgdre Fayg et
«T wew T
ot i g wafear
wt auve fay g
o & were g6

T qEwE 7T gy W F e

w3 fin

(%) WTIFR g @ F T
N fafs ¥ o 7 ofrew o &
wer 7Y & AT ot

(@) "r 3w o 4 fafa #
qur ft gfe ¥ oW qure § fedt
w7 U F wafos qom ¥ atq
e gl dr, W

(w) afger, & e w@v Fromd
e g7

v Nt (st G
wagr) : (%) e
(w) =t 7@

(w) foepht wa-fedew & 5w
dar Fqr wm feafir o@ ¥ falr
SWE IR & A q oama gk
6t W aswes s feww
ofrs oo I W & ¥ amr e
srinfgdt & wwerer feafr  qux
ot )

ot twwrdre et ¢ A aE AT
g g e ofeew amw & g st
off wwr puelf & o wnde § Iwx
W gu oy oy o fis o oy wdd

el ar W wW WOR
frewardy w1 Y€ wndw oy fer
ot % g e wmge g e i wrfefoer
T wpr WX T
e Wi o T T ¥ W A
£ = Iy firemmy wafad of
w fir ofiew amw ek ¥ gfee
W W RECE [T W WRw R
war g fr famr & fireare 7 fear
g W R ag W e g fE oA
qfrft e & W G ¥ I ¥
W v § frdw § oy W o
farefrpdy a7 forer & &3 wT T W
I WIRET T FIEA W W@
X

Shri ¥. B Chavan A: far as my im-
pression of the talk I had with the
Chiet Minster goes, there are ng such
mstructions not to arrest anybody.
Naturally I did not discuss any 1ndi-
vidua] names but the information that
I got from him conveyed 1o me 1s that
whoever was 1nvolveg 1n it, big or
small would be arrested

o ST AeR | 9 AT
sewr § fewr ofrmht oma ¥
oo et ¥ gu 7l § | arada
# 1o Gf wae ot arf e ofinft
T ¥ e Wt §9 WW 97
w froir Jor agd § e
#fee & 3o W TecE www
fis fored vror 7§ gy fcle o &
i E? W AW T W §OR
&t v e § 7

Shn Y. B. Chavan: This 1s not &
question of my reaction I did not get
that impression from the talk I had
with the Chief Minister, neither did
he give me that impression

ot Tqaie fag et : oft, &
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volved i1 this directly

Shri Balraj Madhok: The question 18
whether something 1 being done on
the Nepal bordar to help these people
connceted with Noxalban

Shri Y. B. Chavan: I have no con-
firmed information about it

ol W T TR 4§59
et amfeer wem @
FIO ot AR wO ¥ /RTAOT

fatr 9 afe qr, ot 9w w s
t'r

Shri Y B. Chavan: | have no any
very authontative information on it.

Shri D. N. Patodia: The admunsira-
tive machinery in thay particular re-
gion hac been paralysed to such an
cxtent to achieve political ends that
the intelligence brunch of the West
Bengal Government js not fienctioning
for the purpose of reporting political
matters. Wil the hon Minister
clarify and state whether he 1s aware
of any such situation and in that event
to what extent he is prepared to
strengthen the Central intelligence
brarch for that purpose?

Bhri Y. B. Chavan: The hon Mem-
ber is asking a question about the ar-
rangement of the admunistration of
the Wesl Benga] Government I dg not
l.hlnklhm;ntmllln.ﬁmnmnn about
what exactly is their strength et

but naturally mcmuoom
ment hag also ity own ways of fnd-
ing out information there, and We are
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taking proper care about i, we are
watching the situation very well, but
I must say one thing. It is my duty
to give that ‘assessment very correctly,
that the situation in Naxalbarj hag im-
proved in the lart 10 or 15 days.

Shri D. N. Patodia, On a point of
order. So far a8 the functioning of the
intelligence branch is concerned, the
Central Government through its own
intelligence machinery is always oap-
able of knowing, and does always
know Therefore, I would like to
know

Mr. Speaker: There 1= no point of
order

Wt fagwe wew: § g AT
g s st g welt e
§ afienft awme & e welt ¥ g A
9T Wt arrd Y fie awr Y 9 wifes
o wfe & gwend § 3T W qErey
¥ fm  ofesft amwr & s W
W & @ ¢ A femfew &
T TEM WITT ATRIC Y W AW
arft ?  afx g, @ W AT A
oA oY

Sbri Y. B Chavan: My discussions
with the Chief Minister were confin-
ed Lo gpecific questions on the situa-
tion in Naxalbari I did not discuss
any wider issues with hum. Certamnly I
discussed with him certain suggestions
that we have given or certain reae-
tions we have had after the press re-
ported decisions about dealing with
the matter. Our discussion was only
confined {0 Naxalb ri and those mea-

wdpee

Shr] Surendranath Dwivedy: May T
knuw whether the notification jssued
by the Government of India banning
cirrying of bows and arrows in Naxal-
bar; area wunder the Armg Act has
been executed in that area, and whe-
ther the West Benga] Governmant has
informed the Central Governmant that
they are not prepared to emecule that
notification?
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the West Benga| Government saying
that they are not prepared to eme-
cute that order, bt from the informa-
twon that I got large pumbers of ar-
rows ang bows are bewmng forfeited by
the West Benga’ police there To that
extent 1t appears that the order 15 1m-
plement. d

ot warorw AWw ¥ AR TR
ST S 37 LTHIW R AT TG AT
fe fafrsy ==t & ar ot fir faod fet
mﬁﬂwur&t T fear &
fn&rmﬂmt W T
omT 8 fE awr v gy w7 vt
WAEH AF #, W A § W WA
¥ ag wfawas witt 5 § AF 9w,
TE & 9w 8 99 WREE ¥
am W At AN Wl @ H e
ma g, T A A
QifaT ma ag d ) agwed # fraw
e ¥ fem v @ A AF o
TR A )

Shri ¥ B Chavan [ think I have
fiver my own views op this matter

Mr Speaker Wec ar¢ gomng 10und
th whole diseiissioy agiin now

Shri Tennet; Viswanatham A few
days ago the 1ewspapers gave the
picture of those persons in that urea
who have been ulrested as the trouble-
makers Th!y are practically a.s God
made them Are they the persons that
created all this trouble, or are there
others whom the police have not been
able to reach?

Shri ¥ B. Chavan, Certainly theie
are some other mmportant people yet
outside whom the police have not yet
been gble to reach

Shri Jyotirmoy Basn. The Central
Government by notification has ban-
ned the carrying and keeping of bows
May 1 know if the Cen-
tral Government has also considered
banning the keeping and carrymg of
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fire-arms held by the jotedary in that
area”

Shri ¥. B. Chavan: Even if those
Jotedars gre carrying guns, they are
doing so because thcy are licenssd It
1s for the West Bengal Government to
cancel them if they think so

Shri jyotirmoy Basm; That 15 one
sided

Shn Y. B. Chavan: As 4 matler of
fact, there ;s an orde: abowt carrying
guns also

Shri Krishna Kuma: Chatterjee. Is
the hon Minster aware that despite
Intensive  com operations of the
Puuba forest in Sihguri Kanu Sanyal
1y his associates could not be ar-
Tested and the police beleve that he
With 200 associales gnd flrearmg and
J 1igat Santal nolher leader, with 100
assorjates and fire-arms mught  have
trossid the border?

Shin ¥ B. Chavan. No, Sir, 1 have
nut sot that mmformstion

Shri Tridib Eumar Chandbari. The
wn Minster saad just now that there
hid becn considerable ymprovement in
the Naxalbar: situation so far a law
ind order measures were conceuned Is
he aware that the Wesl Bengal Govern
ment and the cabinet unanumously ap-
pioved all the police measures that
had b~en taken and about 500 peo-
plt had been rovnded up and pro-
duted before the courts and certain
forests and jungles where the hard
(oie leaders are supposed to hdve
taken shelter have been surrounded
ind moppoing up operations are
going on? He satisfied that go far as
the West Bengal Government and
police aie concerned they are taking
all po-sible steps to see that the situ-
ation 15 brought under control?

Shr: Y. B. Chavan. The first phase
of the police operation was to isolate
the determined grouvp of leaders who
arc really lnilkln‘ aving m
tion plans and leadership to
campaign numudinlvmhm
succes~ But T *hink we will have to
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. wafch yet for the results that they are
getting. As I have zaid no State gov-
ernment needs 5 certificate from me?
Ihawalrndynidthatﬁudtulthn
there hag improved.

Shrimati Sushila Rohatgi: During
the course of his talks with the Chief
Minister of West

in the Naxalbarj situation and if so is
the government satisfled that these
people are exterminated and do not
spréead to any other States to create
further Naxalbaris?

Shri Y. B. Chavan: It is quite pos-
sible that they were inspired by the
idcas of Mao; there is no doubt about
that. I do not know whether they had
a practical hand in il.

Shri Indrajit Gupla: We are all glad
to hear from the Minister that in his
opinion the situation in Naxalbari has
improved considerably....

Shri ¥, B. Chavan: I never said that
1t *has improved considerably”; I said
that it ‘has improved'.

Shri Indrajit Gupta: Part (b) of
the question js a general question: in-
ternal security in West Bengal Has
the hon. Minister's attention been
drawn to a statemert issued by the
Chief Minister of West Bengal two
days back in which he has categorical-
ly stated that one of the major facts
which had contributed to the lack of
security in the Asansol region of
West Bengal—the coal field region—
is the fact that certain mine-owners
are maintalning private armies of
armed hooligans and are trying to in-
timidate by force {he workers; they
are committing acts of violence. This
iy the statement of the Chief Minister.
May I know whether the Home
Minister is prepared, equally in the
interest of maintaining law and order,
to back up any action which the State
Government may take against recalei-
irant mine-owners and punish them
severely for this?
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tention been drawn to this, or, has he
seen some pictures in some of the
dailies which I must say make one’s

ple chained together, reminiscent al-
most of the interrogation that goes on
in Viet Nam. What is the purpose in
advertising this as something so sadis-
tic that may be happening? It is mn-
ceivable that there hag not

excess, bit to any Imh.n who lonh
at the picture of his fellow-Indians,
half-naked, with tears and terror In
their eyes, it would be depressing.
What is the use of such pictures, and
I would like top know why such pic-
tures are being advertised?

Shri ¥. B. Chavan: I am not Pes-
ponsible for these pictures. (Inter-
ruption).

Shri Nath Pal: The Hindustan
Times carried such a picture. I think
Mr. Chavan will share our anxiety
about these sad things.

Mr. Speaker: Shri Deshmukh,
Shri Shivajiras S. Deshmukh: One

of the persons who is respomsible for
this situation in, Naxalbari happens to
national,
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dew wier §, sy s S {7
afir ¥t &, & ay war T T 57 |
Shel Y. B. Chavan: I will have to
ask the West Bengal Government
about it; have not known about it.
oY 1w e welt T &
it sgr 5 vaw awt T Rafy 98 E
o oud &, ¥fer 9@ oW @ @
o § 1 7 el WA 7 QAT g g
fiw w1 TR Fez-ITe wOSTC w Bk
dar wewr g & f ford g feufar
it gt Wit I feafir o ag few

aTerr & w1 gragra foar §, foat &
wron fox dar 7 gi-——war gAML 7
wowre & o fewre fear § 7

ot dvfy vhere wif : wrE g WY
ot & wgr & s 1 0 feeft & e s
At o frqow g gk &1 H o 18
M 20 B TwweaTh & v ¥ o7
Mk y fafra va A vy wwaT §
fe weiy @6 F7 ¥ wo §, ot aTOT
oY g€ ¥ N Tg® o, it aw AT WA
W & EwmEE Al o Wk T
a1foe ¥ fefeger winet & warqaT
FOv w0® 70 g TT Wit W
arehy ot g€ & W ot A
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R wgt & ak ¥ gfwe qw o
st § 1 nfufan fefgwe sfaec &

5 $U% So ¥ WW ¥ AT
@, Wk 7@ xE & W oW ol
e qar g & o eafed & oA
wrgat § oy st st o 3 QF w
R fat § far ¥ it ¥ Fafewmar
o o Oy wor W ¥ e & ey
wT AY 7

Shri ¥ B, Chavan: Really speaking,
I cannol say what steps I am taking
bicause the steps will have to be
taken by the West Bengal Govern-
ment There may be an element ot
truth i, what the hon member says
When I gay things have improved, at
18 a comparative gtatement The police
are establishing their camps in differ-
ent aredas [ hope the presence ef the
police would help to make them a
Iittle more fearless

Shrimati Lakshmikanthamma, May
1 know whether the Home Minister's
atlention 5 drawn to the West Bengal
Labour Minsters gtatemant that they
are working under the twin Lmuta-
tions of democracy and Constitution
ad they have come to power through
election, election is not a revolution
and if the socety 13 to change 1t
must be through a revolution. May 1
know whether the Government s
convinced that certain Mirsters of the
State are also behind thig movement
in West Bengal?

Shri Y. B. Chavan 1 have no ans-
wer to this

Shrimati Lakshmikanthamma It 1s
a dangerous thing

Mr. Speaker. Maybe, but he says he
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it wyy forod - & e g g

fw war weht wgew wr ST s
RIS e AR RiFaaram ¥
Tt & g fay o agrat o WY
a1 §, farriy 39 wr § s wareamly
¥ fargrg &< 1oy A7 dYo WTEe Qo ¥
wae § ? e & & qg Wit wgAT g
g fe =it anaqr§ & s &1 e wf
wran fap war At wErem afvest ame
#r g w) fggrge &t for e
A A wT G QT ¥ IGET TEAAT FQ@
Ty TaIfAg W qrawar w1 1 o
anr ?

Shri Y B. Chavan. | am sure thus
question and Mr Nath Pa's question
will be brought to the notice of the
West Bengal Goernment [ am sure
they must be concerned about the

human values 1 have no doubt
abowt it !

sty fd AT gH T &
Tec T § 7§ qer v f arwee
FfaeE) & Waar< ¥ aNr TA¥ FaTe
& wart ¥ ww a1 w1 e § s o
famig v a1 § wg wEw F ATy
safaee off & TT6 WA FQ@ T
fodr dte wrfo Mo ¥ T g FH
T @ § = wwd At ¥ ol wgey
A arrerd § 7 (Sww)
¥ araerdy W T g | I9E e &
et fawmr 1
Shri ¥. B. Chavan I have seen these

remarks I will have to check up on
these facts But persomally we will
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have to be rather very careful about
auking these iDeguticns,

oy ook : gt o §

|
;
%

Shri ¥, B. Chavan: 1 have seen some
press statement about 1t I have not
got that report direct I cannot mve
my reaction about it

very clear that there are certain ele-
ments which have been working against
the territorial integrity of India ex
tra-territorial inspired In view of thus,
may [ know whether Government 1s

18 & fact

that—that ;t 15 more political than
agrarian

Shri 8. S. Kothars May I know
whether, 1n his opinion, 1t is a fact that
CPI(M) have severed connections
with the so-called ‘ultras’, in view of
the statement of the Secretary®

Shri ¥. B. Chavan: This 1s a Ques
tion which will have to be put to the
CPI(M) and not to me

Wt T S wqT 94 qgRT w0
7g Tar § fa ey W S 9T W
& o & e qgn o W #
faareor i @13 &, wlw Wi A d,
i foq o § Wi fom % o
a8 & waw ara § | ag ATy Wt
Jrg 7T 7 Ry Wiy wa4 Fod ww
ury Fv-frarat o gft 7 w30 o

T® T 8w

Shri ¥. B. Chavam: Su, certanly,
this Government and the party %o
which I have the privilege to belong
have always believed in land reforms
1 wish they had undertaken the land
reform programme Nobody objected
to land reform programme as such

Shri Jyotirmoy Basa: Why did you
not dp 1t 1n twenty years? Now you
expect things to be done :n a magi-
clan's way
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[Shri Morarji Desai]

the existing law, In oredr to main-
tain the incidence of tax on foreign
companies on inter-corporate divi-
dends received by them from domestic
companies, as close as possible to
that under the existing law, I now
propose to increase the quantum of
deduction from such dividends in
their case from 60 per cent of such
dividends, as specified in the Bill, to
65 per cent thereof., This will leave
35 per cent of the dividend to bear
tax at the rate of 70 per cent, thus,
resulting in an effective incidence of
tax of 24.5 per cent on the whole cf
sueh dividends. Consequently, it 15
also proposed to specify the rate of
deduction of tax at source from such
dividends at 24.5 per cent as against
28 per cent under the Bill.

As part of the measures for simpli-
fying tax calculations, the Bill pro-
poseg to replace the existing provision
for rebate of tax on charitable dona-
tions by one for a straight deduction
of 50 per cent of the amount of the
qualifying donations in computing the
taxable income of the donor. Th~
deduction of 50 per cent of the quali-
fying donations results in 5 slightly
lower tax benefit to non-corporate
donors. In order that the tax relief in
these cases may be as near as possible
to that under the existing law, I now
propose to increase the deduction in
the case of non-corporate donors
from 50 per cent of the qualifying
donations, as specified in the Bill, to
55 per cent thereof.

I also propose to move two amend-
ments to the provisions relating to
computation of chargeable profits
under the Companies (Profits) Surtax

Act, 1964, In computing the charge-
able profits, Companies are entitled,
under the existing law, to exclude

from their total income, jnter alig,
the amount of their ‘tax holiday’ in-
come on which rebate of income tax
is allowable to them under the In-
come-tax Act. They are alsg entitl-
ed to exclude the amount of ths quali-
fying donations on which rebate of
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tax ig adn-issible to them unhder the
Income tax Act. As the ‘tax holiday’
income will , under the provisions in
the Bill, be completely excluded from
the tetal income of the company with
effect from the assessment year 1968
69, the existing provision in the Com--
panies (Profits ) Surtax Act for ex-
cluding the ‘tax hcliday’ income in
computing the chargecable profits of
the company will become redundant
and is, therefore, proposed to be omit-
ted. Further, as fifty per cent of the
amount of the qualifying donations
made by the company will, under the
Bill, be aliowed as a deduction in
computing the total income of the
company under the Incometax  Act
with effect from the assessment year
1968-69, it is proposed that in com-
puting the chargeable profits of the
company for surtax, only the balanc2
fifty per cent of the qualifying dona-
tions will be excluded.

I now turn to the Postal tariffs.
Honourable Members are aware that
provision was made in the Finance
Bill for increases in Postal rates on re-
gistered newspapers in order to re-
duce the recurring heavy loss on the
Postal Services. These included an
increase in the rate for newspapers
weighing not more than 100 grammes
from 2 p. to 5 p. 1 have since re-
considered the proposal in so far as
the smaller newspapers with limited
circulation are concerned. The Com-
mittee on Small Newspapers had re-
commended in 1965 that some conces-
sional treatment is necessary in the
case of small newspapers weighing
less than 50 grammes. I propose 1o
go g little further and have according-
ly decided that there should be no
change in the existing Postal rate of
2 P for registered newspapers weigh-
ing not more than 60 grammes. This
will particularly benefit language
papers, dailies and weeklies and will
mean gp loss of revenue of the order
of Rs. 35 lakhs in a full year.

T have also received representations
in respect of certain other tariff items



(b) Yes Sir

(¢) and (d) After taking into con-
sideration various factors and carry-
ing out a relative assessment of diffe
rent sites the team of Messrs MAN

pleased to state
(a) the nature and period of the
passport wssued to Shrli Biju Patnalk
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(¢) Information 15 being collected
and will be placed on the Table of
the House

(d) and (e) Government has no
indication that these 2 persons are
trying to flee the country to escape
legitimate processes of law If
go abroad and refuse to return
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to India in response to a sumons or
warrant for trial in a Court of law,
appropriate action can be taken
againts them under the law.

Colombo Powers

#1331. Shri . N. Solanki:
Shri 8. |S. Kothari:

Will the Minister of External Affairs
be pleased to state:

(a) whether there has been a meet-
ing recently of the Colombo Powers
upon whose assurances India accepted
the cease-fire of 1962 against the
Chinese aggression:

(b) the results of the discussions
and deliberations which took place
among the Colombo Powers:

(c) whether there has been any
implementation of the suggestions
made by the Colombo Powers: and

(d) the present position of China
or views of the Chinese Government
regarding the proposals of Colombo
Powers?

The Deputy Minister in the Minis-
try of External Affairg (Shri Surendra
Pal Singh): (a) No, Sir.

(b) and (c).

(d) As far as Government are aware
there has been nc¢ change in the
Chinese Government’'s negative and
intransigent attitude on the Colombo
Proposals,

Do not arise.

Tibetan Refugees

* 1332, Shri Shri Chand Goel:
Shri Yajna Datt Sharma:
Shri Onkar Lal Berwa:
Shri K. K. Nayar:
Shri N. S. Sharma:
Shri Ram Kishan Gupta:
Shri Atal Rihari Vajpayee:
Shri M. L. (Sondhi:
Shri [Shiva Chandra Jha:
Shri Virendrakumar ;Shah:

Will the Minister of External Affairs
be pleased to state:

(a) whether sixty-three Tibetans
entered the Indian territory recently

JULY 24, 1967
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as refugees from Lipulek pass zeek-
ing asylum;

(b) whether the local authorities
have stopped them and not accepted
them as refugees so far;

(c) whether on account of the diffi-
cult life conditions agreated by the
Chinese in Tibet, more of such groups
are expected to trek into India  in
the near future; and

(d) if so, the reaction of Guvern-
ment in this regard?

The Deputy Minister in the Diinis-
try of External Affairs (Shri Surendra
Pal Singh): (a) 63 Tibetan Refugees
have entered U.P. via Mongsha Pass,
not Lipulek Pass, on 25th June, 1967.

(b) These Tibetans are being :nter-
rogated with a view to ascertaining
that they are genuine refugees.

(c) and (d). Tibetans, fleeing from
repression or religious persecution,
have been coming to India year after
year for some time now. More of
them may come. It is Government’s
policy to give refuge in genuine rases
on humanitarian grounds.

Chief Ministers’ Conference

“1333. Shrimati Sushila Rohatz::
Shri Hem Raj:
Shri Ram Avtar Sharma:
Shri Shiv Kumar Shastri:
Shri Prakash Vir Shastri:
Shri Raghuvir Singh Shastri:
Dr. Surya Prakash Puri:
Shri Y. S. Kushwah;:
Shri Atam Das:
Shri Jaganath Rao Joshi:
Shri {Sradhakar Supakar:
Shri D, (S. Patil: .
Shri K, M. Madhukar:
Shri Ramavatar Shastri:

Will the Prime Minister be nleased
to state:

(a) whether a Chief Ministers' Con-
ference was held at Delhi «<n the
6th and Tth July, 1967;

(b) if so, the Chief Ministers of
which States attended the Conference;
and
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(e) the sahent points dmcussed and
the decisions taken thereen®

The Prime Minisler and Minister
of Afomic Energy (Shrimat! Indira
Gandhi): (a) Yes, Sir

(b) The names of Chief Mims
fers or thewr colleagues who
attended various sessions at the Con
ference are mentioned in the state
ment laid on the Table of the House
::]hud m Library See No L'l'-lll/‘

(e) The Conference wus called by
the Minister of Food and Agriculture
mainly to discuss the programme of
agncultural production for 1967-68 A
meeting of the Standing Commuttee
of Chuef Ministers on Food was held
on Tth July, to which Chief Mimsters
who are not members were also
invited

Advantage was taken of the Con

Allowance the Familv Planning Pro
gpamme and the Adminustrative
Reforms Commussions recommenda
trons on the Machimery of Planning

A statement indicating the man
subjects discussed with the Chief
Ministers by the Minister of Food
and Agnculture 13 placed on the
Table of thc House [Placed i [ab
very Sce No LT-1158/67]

No deccisions were taken at the
session which discussed the Gajendra
gadkar Comission's report on Dearness
Allowance Views were exchanged
on the hnancial and other implica
tions of the Comissions recommenda
tons

Simularly views were exchanged on

Wrnitten Answersigi46
Mention has already been made of
discusnions

)

statement on the subject in the
Sabha on 17th July
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(a) whether it 15 a
Enquiry Commuttee headed
Shah Nawaz Khan did not at all vist
Taiwan

his death in an air-crash

(b) if so how the Committee rea
thed the conclusion that Netay: had
actually died in an alr-crash in 1045

(¢) whether Government now pro-
pose to reopen the whole matter and
nstitute a fresh enquiry in co-opera
uo: with the Government of Talwan
CL

(d) if not the reasons therefor?
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{d) The Government are convinc-
ed that there 15 no need for say fur-

*1338. Shri Marandl: Will the
Minuster of External Affalrs be pleased
1o state:

(a) whether it 15 a fact that there
13 & move to call the Becond Bandung
Conferénce on the 10th October, 1867
in Algeria;

(b) 1f so, the reaction of Govern-
ment thereto,

(c) whethes India will attend the
Conference;

(d) what will be the subjects for
discussion; and

(e) whether India will raise the
question of Israel's attack on UAR?

The Deputy Minister in the Minis-
try of External Affair (Shri Surendra
Pal Bingh): (a) No, Bur, however,
a meeting of the ‘seventy-ieven' deve-
loping countries 1s scheduled to be
held m Algiers from 10th October,
1967

(b) India has actively supported
the meetang of the ‘seventy-seven'
developing countries

(c¢) Yes, Sir

(d) The prinmipal objectives of the
meeting are to harmonise the position
of the developing countries with
regard to the main ssues to be con-
sidered at the Second UN. Confer-
ence on Trade & Development to be
held in New Delhy, to outline the basic
strategies required at that Conference,
to reaffirm the unity of the ‘seventy-
seven' and to restate the firm sup-
port of the developing countries for
the fundamental objectives set out in
their Joint Declaration contained in
the Final Act of the First U. N. Con-
ference on Trade & Development held
in 1084

m.tm‘w

(e) No Sir; the meeting will comal-
der mainly economis matters as stated
above,

Talks with Undlerground Nafas
*1337. Bhri Bal Raj Madbek:
ﬁl“lﬂlﬂ.
R. 5. Viyarthi:
K. M, Madhukar:
Ramavatar Shastri:

‘Will the Minuster of Externa) Affalrs
be pleased to state:

(a) whether 1t 1s a fact that the
Chief Minister of Nagaland has urged
upon the Central Government not
to continue talks with the underground
hostile Nagas indefinitely;

(b) whether it 1s also a fact that
he 1s opposed to making Mr Phizo
a party to the talks with the under-
ground Naga hosliles; and

(c) 1f so, Governmenig recaction
to his suggestion?

EE!

The Deputy Minister in the Minis-
try of External Affalrs (Shri Surendra
Pal Singh): (a) Chief Mimister of
Nagaland met Minister of External
Affawrs during his last vimt to Delln
between 5th and 10th July, 1067, It
will not be ;n the public interest to
disclose the contents of the discus
sions, which are essentally of a con-
fidential nature

(b) and (c) The matter was raised
during the cowrse of Supplementaries
to the Calling Attention Nolice on
10th July, 1967. The House was
assured that the “Government wnll
not go contrary to the adwice of the
State Government of Nagaland”

UN. Talks on Suex Canal

(a) whether Government's atten-
drawn towards the fal-
hnntthe‘l].l( talks on Suex Canal;

k
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India have been workang vigorously
in the United Nations and elsewhere
to achieve a withdrawal as an essen-

the operung of the Suez Canal
Personnel of Indian Embassy in
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turned to India 6th July and 14
more will be returming before the
end of this month,

Freodom Fighters of Gon

*1340, 8hri Jagannath Rao Jeshl:

Will the Mumster of Extermal
Affalrs be pleased to refer to the
reply mven to Starred Question
No 290 on the 2nd May 1967 re-
garding the release of Freedom
fighters of Goa and state

(a) the further developmenis and
the action taken in the matter, if
any,

(b) whether 1t 15 a fact that a via
was refused by Portugal to the
mother of Shr1 Mohan Ranade; and

(¢) f so, the achon which Govern-
ment propose to take to make the
same available through friendly
countries?

The Deputy Minister 1n the Minls-
try of External Affairs (Sh : Surendra
Pa] Singh): (a) to (c) There has
not been any fresh development as
regards the release of these freedom
fighters and efforts to secure theiwr
release through the good offices of
friendly countries sre bemmg cont
nued without any success so far
The Government of Portugal had
earlier refused permussion for Shn
Ranade’s mother to wvisit hmm 1n
Portugal The Mexican Government,
who are looking after out interests
in Portugal, have informed us that
the Portuguese Government will now
permit the vimt

Discrimination Against Emergeney
Commissioned Officers

*1341, Shri Madhu Limaye:
Dr. Ram Manohar Lohia
Shri 8, M. Banerjee:
,8hri Ram Sewak Yadav:
ghri George Fernandes:
the Minister of Defence be
pleased to state i
(a) whether Government's attem-
tion hag been drawn to the large-
scale discrimination that exists in



ever, since August 1986, to provide
more opportumities to BCOs, the
minimum period of regimental service
has been reduced from 5 years to 2
years and ECOs posted on staff and
ERE appointments
Criterla for appointments of
Ambassadors
*1342. Shri N. 5. gharma:
Shri shri Gopal Saboo:
Shri Atal Biharli Vajpeyee
Shri Bri) Bhuoshan Lal:
Shri Sharda Nand:
Shri Kanwar Lal Gupta:
Shri R 8 Vidhyarthi:
Shri Molahu Prasad:
Shri Mabaraj Singh Bharatl*
Shri Rabl Ray
Wil the Miuster of Externmal

Affatre be pleased to state

*1343 Wt pww v v
ot ory ey wrreen
Wt o o fqh
ot Wrtr e
ot o WA
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Indians killed in Anti-Chinese Riots
in Burma

*1344, Shri Hem Barua:
Shri A. Sreedharan:
Shri George Fernandes:
Shri Madhu Limaye:

Will the Minister of
Affairs be pleased to state:

(a) whether it is a fact that some
Indians were killed in the anti-
‘Chinese riots that took place in
Burma recently; and

(b) if so, the details thereof?
The Deputy Minister in the Minlis-

try of External Affairs (Shri Surendra
Pal Singh): (a) No, Sir.

(b) Does not arise,

Extérnal

R ¥ TwAfas gaw
& fag wfgan
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Cease-Fire in Jammu and EKashmir

*1346. Shri Bal Raj Madhok:
Shri Ram Singh Ayarwal:
Shri Yajna D4tt Sharma:
Shri Brij Bhushan Lal:
Shri Beni Shanker Sharma:
Shri R, 8. Vidyarthi:
Shri N. S, Sharma:
Shri Suraj Bhan:
Shri Bharat Singh Chauhan:
Shri Hardayal Devgun:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that the
Cease-fire line in Jammu and Kash-
mir State has been sealed; and

(b) if so, the reasons therefor?
''he Minister of State in the Minis-

try of Defence (Shri B. R. Bhagat):
(a) and (b). The cease-fire line is



(a) whether it is a fact that the

(¢) if so, how wmany such spies
have been arrested so far; and

(d) the security measures which

fhe
try of External Affairs (8hri Sarendra
ps) Singh): (a) No, Sir

(b) A few of the Tibetans are gus-
w‘ﬁﬂhbﬂl‘mt‘.
(e) 34 such suspects are under

atfeere o W o @2 gfeaid e
fear wrn
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Anti-Indian Radio Pekimg Broadcasts

*1350. Shri Hem Barua:
8hri N, K. P. Salve:

Wil the Minister of Information
and Broadcasting be pleased to state

(a) whether it 1s a fact that the
Pelung Radio 1s broadcasting every
night messages to the “revolutionary”
Indian people to nse in armed re-
volt aganst the “reactionaries” ruling
Indians,

(b) if so, whether these messages

:
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lishment were called back to serve
the Nation during 1963 Emergenay
and the airmen awaiting release were
retained in service;

(b) whether it is also a fact that
the airmen awaiting release were
forced to refund the entire advance
of pay and allowances; and

(¢) whether it is also a fact that
they were not re-granted the release
leave as per the Air Force Order 13
of 1063 which does not permit the date
of regular engagement to be altered
for granting leave?

The Minister of State in the Minls-
try of Defence (Shri B. R, Bhagat):
(a) Yes, Sir.

(b) Airmen awaiting release are
not entitled to any advance of pay
and allowances. Therefore, the ques-
tion of refund of advance of pay and
allowances does not arise,

fe) Most of the airmen involved
were re-granted release leave while a
few were not re-granted release leave
due to the exigencies of sarvice.
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Retrenchment in Artillery Oentre,
Nasik Road Camp

&4%9. Bhrl George Fernandes:
Shri J. H. Patel:
Shri Madhu Limaye:

Will the Mimister of Defence be
pleased to state

(a) whether 14 Lower Division
Clerks were retrenched from service
from Headquarters, Artillery Centre,
Nasik Road Camp on the 13th March,
1967,

(b) whether any alternative jobs
were offered to these employees, and

{c) whether Government propose
to durect the CDA,, SC Poona to em-
ploy these retrenched employees who
may still be 1n need of jobs?

The Minister of State in the Minis-
try of Defence (Shrl B. R. Bhagat):
(a) Yes

(b) No The Clerks in question
who had rendered between 8 and 13
months service, could not be offered
siterative appointments under the
standing orders of Army Head-
quarters for adjustment of surpluses

and deficiencies, due to non-avail-
ability of adequate number of vacan-

(e) No such direction can be given,
Individuals discharged from service
have to seek fresh employment
through the Employment Exchanges;
the offers of employment are made
In accordance with the prescribed
order of prionty

Naval Bhips Built at Indian
Shipyards

6500 Shri Bhiv Chandra Jha: Will
the Munister of Defence be pleased to
state

(a) the number of naval shipg built
in the Indian Shipyards during the
three Fne Year Plans,

(b) the number to be built during
the Fourth Plan period,

(e) the number of naval ships for
which India would be dependent on
ouside help, and

(d) when India would be seif-
sufficient m this respect?

The Minister of State in the Minis-
try of Defence (Shri B. B. Bhagat):
(a) Four Naval ships have been
built yn Indian Shipyards during the
first three Five Year Plans This
number does not include craft like
tugs, dredgers etc

(b) and (c) Proposals fon the
construction of naval ships such as fri-
gates, mnesweepers, survey ships
and other specialised types of naval
craft are under consideration of Gov-
ernment Foreign assistance 15 neces-
sary for construction of sophisticated
war ships

(d) While every effort is being
made in this direction, it 13 not possi-
ble to mndicate when self-sufficiency
would be achieved
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Foreign Cerrespondents

account of their anti-Indian reporting
during the last ten years?

The Minister of Information and
Broadeasting (8hri K, K. Shah).
The information 18 bemng collected
and will be laid on the Table of the
House

Publicity on Untouchability

6502. Shri Siddayya: Wil the
Minister of Information and Broad-
casting be pleased to state

(a) whether the Directorate of Ad-
wvertising and Visual Publicity were

domg propaganda work aganst the
pracuce of untouchabiity in the
urbun as well as rural areas of the

country,

(b) if so its umpact on the removal
0’ m“ dﬂlblht!-

(c) whether the Directorate has
discontinued 1t recently, and

(d) if so since when and the rea-
sons therefor”

The Minister of Information and
Booadeasting (Bhri K K. Shah):
{(a) Yes, Sir

(b) The publicity campaigns of the
Directorate were found useful in
sducating the people mn rural and
urban areas on the need for the re-
moval of the untouchability It 1s not,
however, possible to state precisely
what the impact of the publaty
efforts was, as no survey in this re-
gard was undertaken

(c) and (d) No publicity campaign
for the removal of untouchability has

of Advertising @nd Visual Publiaty
since 1062-83 It was felt, in Febru-
ml”&thatnlh‘ghdbunmeh-
ed when no publicity by D.AVFP was
necessary and that this work might
be left to voluntary organisations,
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ALR Features en Untouchabirity

6508. BShri Siddayya: Will the
Minster of Imformmtion and Broad-
onsting be pleased to state

(2) whether talks, dramas sympo-
sla are beng arranged in different
Centres of the All India Radio re-
garding the removal of untouchabality
mn the country, and

(b) if go how many were arranged
in each of the Centres during the
years 1985-68 and 1968-877

The Minister of Information and
Broadeasting (8hri K. K. Shah):
(a) Yes, Sur

(b) The requwed mformation 1s
contamed m the statement laid on
the Table of the House [Placed
Labrary. See No LT-1157/67]

External Services of ALR.

6504 Shri M L Sondhi Will the
Mimster of Information and Broad-
casting be pleased to state

(a) whether Government propose
to increase the number of foreign
language broadcasts in the External
Services of the All India Radio

(b) whether the duration of the
existing foreign language services 1s
being increased to make them more
popular and more effective, and

(c) f so what are the new services
proposed?

The Minister of Information and
Broadcasting (S8hri K K. Shah):
(a) Yes, Sir

(b) When more transmitters be-
come avallable the question of in-
creasing the duration of the existing
External Services as well as intro-
duction of some more services will be
taken up

(c) For the present, it is proposed
to introduce two new services—one
in Russian and the other/in—Malay
as
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USSR, Miitary Hardwars for
Pakistan

#3058, Skri R. R. Bingh Deo:
Shri D, N. Deb:
Shri D, Amat:

Shri M. O. Majki:

Will the Minister of Extermal
Affairs be pleased to state:

(a) whether it is a fact that the
Pakistan

military hardware from the US.SR.;

(b) whether Government have re-
weived any information regarding this
fresh move by Pakistan Government
from Indian Ambassador in USSR.;
and

(c) if so, Governmment's reaction
thereto?

The Deputy Minister in the Minis-
try of External Affairs (S8hri Surendra
Pal Singh); (a) Government have
not received any reports to this
efflect,

(b) No, Sir.
(c) Does not arise,

Marathi Programmse from Ahmedabad
—Baroda ALR. Btation

6506. Bhrimati Tara BSapre: Wil
the Minister of Information and
‘Broadeasting be pleased to state:

(a) whether there is any specific
time given for the Marathi Pro-
gramme relay by the Ahmedabad and
Baroda (A.LR.) Stations;

(b) whether it is a fact that the
Marath: speaking writers, Artistes or
dramtists are required to go“to Poona
or Bombay for their 'ormance in
Marathi;

(c) whether it is also a fact that

people are residents of Baroada and
Ahmedabad; and
(d) if so, whether Government pro-

programmes in Marathi from the
Abmedabad-Baroda ALK, Centre?

The Minister of Inforshation and
Brosficasting (Shri K. K. Shah):
(a) No, Sir.

(b) Neo, Bir,

(c) No, Sir. According to the 1961
Census, the total population of Mara-
thi-speaking people in Gujerat state
is 1,91,260,

(d) No, Bir,
Broadcasts of National Somgs om

(a) how much time is given to the
national songs on All India Radio
Stations m a week, station-wise;

(b) how many stations begin thelr
moming programmes with the
national anthem;

(c) whether Government propose
to earmark one Radio Station only
for national songs Radio on the
analogy of and Ceylon broadecasting
for film songs from one station regu-
larly in all programmes; and

(d) if not, the reasons therefor?

The Minister of Information and
Broadcasting (Shri K. K. Shah):
(a) The information is not readily
available and is being eollected It
will be laid on the Table of the
House

(b) No station beging its morning
programme with the Nationdl Anthem
(Jana Gana Mana).

(c) and (d). This is a suggestion
for action.

fogem  qromfow, dnicd
qay-eefafiramt 3o gy
6508 st e Toy wesd
warr whrew ey oy wd o v w T
ﬁl
(%) wr ag av § 5 fpgem
qrimiforr fufids, dwellc & sy
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Nepal Citiwcmstiip Act

6511, Bl Yashpal Singh:
Shri 8. 0. Ssmanta:

Wil the Minister of External
Affairs be pleased to state,

(a) whether the Nepalese Govern-
ment are considering a proposal to
amend rules, etc under thewr Citizen-
ship Act which would benefit many
Nepalese of Indian origin,

(b) if so, whether our Ambassador
m Nepal had any consultations with
them m this regard, and

(¢) when a decision 1s likely to be
armved at*

The Deputy Minister in the Minks-
try of External Affalrs (Shri Surendra
Pal Singh): (a) The question relo-
tev to Nepalese nationals withm
Nepal As such Government of
India are not primanly concerned
They would not wish to comment on
the internal affairs of a most friendly
neighbour

(b) and (¢) Do not arse

feled ¥ smmreeTer Age et
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Ald to Nepal

6515, Shri Sradhakar Supakar;
Bhri Ramachandra Veerappa:

Will the Minister of
Affairs be pleased to state:

(a) the total aid given to Nepal for
development projects during the last
three years, and

(b) the names of projects helped
by the aforesaid aid?

The Deputy Minister in the Minis.
try of External Affairs (Ehri Surendra
Pal Bingh): (a) The total expenditure
on our programme of economic co-
operation with Nepal during the last
three financial years f.e. from 1964-85
to 1966-67 amounted to approximately
Rs 214 crores.

(b) The names of the major

External
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Chinese Intrusion

€516, Shri Rabl Ray: Will the Minis-
ter of Defence be pleased to state:

(a) how many times the Chinese
troops had been |ndulging in armed
intrusions and creating a series of
incidents scross the Tborder since
‘Beptember, 1965; and

(b) the steps taken by Government
to counteract these armed provoca-
tions?

The Minister of State in the Minis-
try of Defence (Shri B. B. Bhagat):
() According to reports received till
18th July, 1967, B4 intrusionsiinci-
dents took place along the borders,
*These include two cases of violation
of Indian air-space.

(b) Protests are lodged with the

Chinese Government. Necessary
steps have been taken to safeguard
the security and territorial integrity
of the country.

Qualifications of Directors eic. of
Defence Research Laboratories

&518. Bhel Pahadia: Will the Minis.
ter of Defence be pleased to state the

Deputy
tory and Assistant Directors of all the
Defence Research Laboratories?

Annexure ‘A’. plaed in the Table of
the House, [Placed in Library.
See No. LT-1158/67). The remaining
20 per cent of the posts are filled up

of the House.
See No. LT-1158/67]. It may be seen
from Annexure ‘B' that in the pres-

Most of the existing Service Officers
in R. & D. are degree holders, There
are some holding post graduate
degreeg also and a few Inter Science.
But all the Service Officers appointed
in R. & D. have undergone advanced
courses run by the Army, Navy and
Air Force, e.g- Gunnery Staff Course

and Advance Armament Engineering
Course etc. While appointing such
officers more stress is given on the
training and experience they had re-
celved while in the Army, Navy or
Air Force.

Bharat Earth Movers Factory at
Eo'ar Gold Flelds

8519, Shri G, Y. Krishnan:

Shri Tulsidas Dasappa:
Will the Minister of Defence be
pleased to state:

(a) whether there has any delay
in the comstruction and starting of
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mmﬂxmmm
Kolar Gold Pields: -

(b) if go, the reasons therefor,

() the number of persons employed
in eoch cadre; and

The Minister of State in the Minls-
try of Defence (Shri B. R. Bhagat):
(a) and (b). In April 1964. Govern-
ment approval had been given for
setting up a factory at Kolar for the
manufacture of Heavy Earthmoving
equipment, In July, 1965 on the ad-
vice of the Consultants a combined
factory for the manufacture of Heavy
Earthmoving equipment as well as
Crawler Tractor was sanctioned, It
has not been possible to procred witn
the Heavy Earthmoving equipment
portion of the Project as 1t has not
been possible to find foreign ex-
change required for it The civil
works and the procurement of plant
and machinery for the Crawler Trac-
tor Project has been taken up and the
Kolar Factory is expected to be com-
missioned progressively from the end
af 1988,

(¢) The nformation as on 30th
June, 1967 is given in the Annexure
laid on the Table of the House.
[Plated wn Library. See No. LT-
1150/87],

(d) Appointments to various posts
in the Factory have to be subject to
the requirements of the work and
the suitability of the candidates offer-
ing themselves for employment, The
recruitment procedure followed by
the Company, however, ensures ade-
quate consideration to the claims of
the local persons and out of a total
number of 210 employees engaged
upto 30th June, 1967 139 are either
retrenched|surplus employees of the
Kolar Gold Mines Undertaking or
candidates spomsored by the Loecal
Employment Exchange,

vt & wf sweare witen.
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Reversion of C.ASKs in C.OD,
Agra Cantt,

Shri 8. M. Joshi:
Shri George Fernandes:

Wil the Mimister of Defence be
pleased to state.

(a) whether it is a fact that eight
Civilian Assistant Store Keepers of
C.OD, Agra Cantt have been demot-
ed from CASK Cadre II1 to Storemen
on the ground that they were surplus;

(b) whether it is a fact that these
persons were declared surplus out of
a lot of 15 cvilian Assistant Store
Keepers, all of whom were recruited
on the same day;

(¢) the grounds or principles on
which they were chosen out of the lot
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of fifteen persons recruited en the
same day,

(2) whether it is qlso a fact that

(f) if not, the reasons therefor”

The Minister of State in the Minis-
fry of Defence (Shri B B Bhagat):
(a) to (e) 17 Class III Storemen (re-

Agra Cantt, on three successive dates
mn December 1965 to meet an urgent
requirement All of them werg dec-
lared surplus when their services were
no longer required gnd were offered
alternative employment, taking into
account their seniority m service, their
ages and thewr suitability for the al-
ternative jobs which were available
A batch of eight of the surplus Civi-
han Assistant Store Keepers, of whom
one was recruited on the 14th Decem-
ber 1965 six on the 15th December,
1985 and one on the 168th December,
1965 were offered, and accepted, alter-
native appomntments as Sforemen m
the Army Cadet College, Poona

(d) The eight employees in question
were adjusted with their consent,
against gvailable vacancies n another
station as part of an overall scheme
for adjustment of surpluses and defl-
ciencies 1n civilan establishments
under the Ministry of Defence It
was not possible to adjust the em-

poovide, however, for the grant of
house rent sllowance subject to rer-
taln prescribed conditions

(e) and (f) The future of
the employees m question depend
on a number of factors, including ad-
minstrative requirements ang the
changes, if any, in their present ap-
Pointments Compassionate postng of
<avilian employees near about their
home towns 1s also governed by a
centrally controlled scheme, under
which employees have to await their
turn for such postings

Pay scales of King’s Commissioned
Officers vis-a-vis Indian Comupussioned
Oficers in Army

8522 Shri G C. Dixit:
Stiri Nitira) Singh Chaufhary:
Shri Nathu Ram Ahirwar:
Shri G 5. Mishra:

Will the Minister of Defence be
pleased to state

(a) the pay scales of King's Com-
missioned Indian Officers gnd the pre-
sent Indian Commussioned Officers,

(b) whether the Indian Commis-
smioned Officers were getting the same
pay and allowances as King's Com-
myssioned Indian Officers,

(¢) of not, why they have been re-
duced

(d) the maximum pay an Indian
Commussioned Officer can expect to
draw vs-a-vis a King's Commussion-
ed Indian Officer,

(e) the particulars of the various
allowances and gmounts thereof be-
sides pay admussible to King's Comr-
missioned Indian Officers and thee
now available to the Indian Commis
sioned Officers;

(f) whether there is any difference
between the allowances drawn by
these categormeg of officers, ang

(g) if so the reasons therefor?
The Minister of State In the Mimis-
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ex-King’s Commissioned Indian Offi-
cers are shown in  Statement ‘A’
The pay-scales of Indian Commission-
“ed Officers are shown at pages 129
to 141 of the Annual Report of 1ihe
Ministry of Defence for the year 1966-
67.

(b) No, Sir, except for the period
from 1-11.1944 to 30-6-1947.

(c) At the end of the last War, a
departmental Committee known s
Post-War Pay Committee was gppoin-
ted which conducted g detaileq re-
view of the pay, allowances, ana
other concessions of Indian Commis-
sioned Officers. As a result of the
recommendations of this Committee,
New Pay Code for Indian Commission-
ed Officers was formulated, under
which lower scales of pay were laid
down for them compared to ex-King's
Commissioned Indian Officers,

(e) The information in respect of ex-
King's Commissioned Indian Officers is
given in Statement ‘B’. The informa-
tion in resvect of Indian Commission-
ed Officers is given at pages 130 to
132 of the Annual Report of the
Ministry ot Defence for the year 1966-
67.

(f) and (g). Yes, Sir. The differ-
ence in allowances is due to these two
categories of officers being on two en-
tirely different Pay Codes.

Statement ‘A’

In the Indian Army, there is now
only one ex-KCIO, wiz.,, the present
Chief of the Army Staff, who is entit-
led to a pay of Rs. 4,500/- p.m.

The pay-scales applicable to ex-
KCIOs were as folfows: —

Rank Pay
Rs. p.m.

2nd L1, . 38s
Lt 435

505
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Capt. (Min) . . 625
Max) . . 765
Maj. (Min) 915
(Max) 1035
Lz, Col, . 1225
Col.
Brig. on ‘Staff. g?lg
Brig. in Commnncl
Maj. Gen. on Staff vy
Maj. Gen. in Command. 2915
Lt, Gen,
Vice Chief of the Army
Staff . 4500
Dy Ch:cf of thc Army
An:l;umnt Gmeml )
Quan‘:r Master Ga;n_
Master General of 4000
Ordnance >
Army Commander .
Corp{ Commander . %

Statement ‘B’

The allowances which were admissi-
ble to ex-KCIOs were as follows:—

(i) Indian Army Allowance (Lt. Cols. and
low

Rank Rare

Rs. p.m.

2nd Lt . 75

Ly Min 75

EMGX% 100

Capt. (Min) 100

(Max) 150

Major 150

Lt Col, . 200

(ii) Lodging AIIowam'e and Mar-
riage Allowance.

Rank Lodging Allowance Marr-
— jage
Single  Married Allow-
ance
Rate Rate Rate
Rs. pm. Rs. p.m. Rs.p.m.
2nd Lt . 20 40 65
Lt . 25 45 (Min) 65
50 (Max)
Capt. 35 (Min) 70 (Min) 100
45 (Max) 90 (Max)
Major 50 (Min) 100 (Min) 90
55 (Max) 110 (Max)
Lt, Col. 75 150 75
Col., . 85 170 8o.
Brig. . 200 200 80
Maj. Gen. . 250 250
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() Ovepe Pay (Lt Cola and tlew)
" Rk ABC ’gT-'
2ad Lt. . .

R - T T

- g 3 >
g g -
L. Cal. 300 18

ﬂwhﬁrﬂ Bpocyfied

rf—

Appountment

0.C Unt

gJMMﬁM“‘%

ep—

—

Rap
Repm
6o

Appomtment

Quartetmaster
(v1) Staff Pay (upto Lt Gol) for holding
snaff appowntments —

Appontment Rue
Ripm

GsSOTI . 300
GSO II & III . 150

(o) whether it s & faot that ofl

the Dmbassies receive from-
their Governments the
Reserve Bank of India; and

(c) if not, what are the other ager-
clen?

dra Pal singh): (a) Information In
regard to the amounts spent by these
Embasmies 15 not avallable

(b) All the Embassies except the
Embassy of the USA receive mon-
ey from their Govermments through-
the Reserve Bank of India

(¢) The U 8§ Missionr m Indie
draw upon PL-480 funds for their
expenses in Indla

Cultural Delegation from Formoss

9624, Shri Brijraj Singh Eota:
Shri P N. Solankl
Sbri M. L. Sondhi-

Wil the Mimster of Eternal Aflalrs
be pleased to state-

(a) whether some cultural delega-
tion from Formosa has sought permis-
mon from Government for the grant
of visa to vusit the country, and

(b) if so, the details thereof?

The Depaiy Minisier in the Minls-
try of External Affalrs (Shri Surendra
Pal Singh). (a) Yes, Sir

(b) The Sino-India-Burma Cultural
Association of the Republic of China
has expressed a desire to gend a good-
will mission to India to attend the
fourthcoming centerial anniversary of
Mahatma Gandhi

Employees in Research Deptt of ALR.
6525, Shri 8, M. Banerjee:
Shrl Madhu Limaye:

Will the Munister of Information and»
Brosdeasting be pleased to state

(a) whether it is a fact that services
of some of the employees working:
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under the Rasserch Department of
AILR, which was utder the Council of
Scientific and industrial Ressarch have
since been transferred to ALR

(b) if so, whether these employees
have not been given the benefit of their
present pay and seniority,

(c) 1t 30, the reasons therefor, and

(@) the steps taken by Government
in ths regard?

The Minister of Information and
Brosdcasting (Bkri E. K. Shah: (a)
No, Sir. Some research mvestigations
were being carried out by All India
Radio under financial grant from the
+Council of Stientific gnd Industrial Re-
search The staff working on the
schemes were appointed by the Coun-
¢l and were being paid for from theiwr
grant The Council stopped financing
the schemes with effeot from Lst
March, 1967 and normally the services
of the staff employed on the schemes
should have been terminated by them
All Incha Radio, however, decided to
continye two of these schemes as a
normal activity of their Research De-
partment Some of the surplus staff
of the Council have been appointed on
the request of the Council in an ad
hoc capacity by AIR pending consi-
deration of thewr swtabiity for regu-
lar appointment

(b) to (d) The persons who have
been given ad hoc appointment In
AIR have been allowed the 1mtfal
pay of the scale of their posts but
could not be allowed other benefits till
their appointments are regularised The
question of their appointment on re-
gular basis and allowing them other
benefits 18 under consideration

Suspension of Employees of COD,
Delhi Cantonment

6526, Shri B. M. Banerjee:
Shri Madhg Limayr

Will the Mimuster of Defence be
Pleased to state

(a) whether 24 employees of the
*COD, Delh; Cantonment have been

Wrilien Answers JULY 24, 1987
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suspanded recently on 2 change that
they yyére arregted under Section T pf
t;ancﬂmnd Law Amendment Act

(b) if so, whether cases not involv-
ing moral turpitude do not result im
suspension, ang

(c) 1if s0, the reasons for this actioh?

The Minister of Siate in the Minis-
try of Defemoe (Shri B, R. Bhagat):
(a) Yes

(b) and (¢) 22 employees were
suspended from duty as they reman-
ed in Police custody for more than 48
hours In accordance with rule 10(2)
(a) of the Central Civil Services
(Classificaion Control and Appeal)
Rules 1965, a Government servant
shall be deemed to have been placed
under suspension by an order of ap-
pointing authority with effect from the
date of his detention, if he 15 detained
in custody whether on a crimnal
charge or otherwise for a perlod ex-
ceeding 48 hours The remamning 2
smployees who remamned m Police
custody for less than 48 hours, were
suspended from service under rule
10(1) (b) of the Central Civil Services
(Classification, Control and Appeal)
Rules, 1986 according to which the
rompetent authority may place 3 Gov-
ernment servant under suspension
where a case against him in respect of
any ermminal offence ;8 under invest:-
gation enquiry or trial

Oridnance and Machine Too] Factorles,
Ambarnath

6321. Shr1 8. M. Banerjee:

Shrl Madhu Limaye:
Will the Minuster of Defence be
pleased 10 state

(a) whether some of the employees
of the Ordnance Factory and Ma-
chune Tool Factory, Ambarnath have
been recently dismissed from service;

(b) whether they are the office-
bearers of the recognised Union,

(c) if so, the reasons therefor; and



14185 Writhn Angwery SBAVANA 3, 1830 (SAKA)

by the Sesmons Judge

This Ministry 15 not aware of serious
discontent among the employees

Grants received by Press Institnts of
India

€628, Bhr{ Umana'h:
lhily.ﬁmr&-
Shri Ganesh Ghosh:
Shri K. M. Abragham:
Shri Mohammad Ismail:

Will the Minister of Information
and Broadcasting be pleased to state

{a) the total amount of grants re-
cerved by the Press Institute of India
from the International Press Institute
and the As;y Foundation during the
last § years,

(b) the total amount received by
the Press Ingtitute of India on account
of consultants sent by the Interna-
tional Press Institute during the above
period, and

(c) the ¢otal number of students
chosen by the Institute for fellow-
ships and gcholarships abroad from
vear to year so far and the manner
in which the travelling and other ex-
penses were met?

The Minister of Information and
Broadeasting (Sbri K. K Bhab): (a)
1853 (Al)LSD—4.

Writien Antwers 74186

to (). The Prems Institute ca India
was set up by the Indian newspapers
in collaboration with the International
?rﬂmzmlthmlnﬁ-
pendent private organisation

Govqmntul!ndhdnmm
any control over them. However, on
an enquiry they were good encugh to
furnish information which s as

e

Year Total amount of cash grants
received from
Inemational  Ans
Press Foundation
Inststute
Rs. Ra.
1963 . 18,7900  37,000' 00
1964 5,373°00  37,143'09
1965 5,000°00 65,564 00
1966 . ' - $0,000° 00
1967 . . .
TotAL . 29,067°00 193,707'09

According o the Press Insuitute of
India, they did pot receve anything
from the International Presy Institute
on account of consultants sent by the
IPT during the above period and that
thirty-five gtudents and fellows were
choten by the Press Institute of India
through expert commitiess 10 go
abroad wunder four schemes The
Press Institute did not bear any ex-
penditure m connection with travel-
ling, and other expenses It was met
either by the students themselves or
by the Inshitutes selecting them,

Smuggling of Arms from Pakisian

8528, Bhrl Yajnag Datt Sharma:
Shri D, Amat:
Shri Marapdi:
Wil the Minister of External
Affalrs be pleased to state:

(a) whether i is a fact that arms
bearing Pakistani markings were 8-
cently smuggled into Negaland and
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are being used by the wunderground
Nogas; and

(b) 1t so, the sieps taken in this
matter?

The Depaty Minister in the Min-
istry of External Affairs (8hri Buren-
dra Pal Singh). (a) and (b) Most of
the arms recovered from the Naga
Underground dead or alive, bear mno
markings or the markings are effec-
tively erased The Government are
however, aware that Underground
Nagas are receiving Ji1ms, gmmuni-
tion and other gaisistance from Pak-
istan and ale taking suitable mea-
sures within the limils of resources
in men and money ¢to prevent such
smuggling of arms

Visit of Special Representative of
North Korean Prime Minister

6530. Shri Vasudevan Nalr:
Shri # C, Adichan-
Shri C. Janardhanan

Will the Mimster of External
Aflalrs be pleased to state

(a) whether a special representa-
tive of the North Korean Prime Min-
ister visited India recently gnd had
talks with the Prime Minister and
other Mimsters and

(b) if go, the major jssues discuss-
!dF

The Deputy Minister in the Mims-
try of External Affairs (Shrl Suren-
dea Pal Singh): (a) Yes, Sir

(b) There was a general discussion
of the international situstion in the
course of which the Specal Envoy of
the North Korean Prrme Minster ex-
plamned his Government's gtand «n
the question of Korean reunification
The Prime Minmter and the other
Mirnsters whom the Special Envoy
met explained to0 him India'"s stand on
various international 1ssues  Both
sides expressed during these talks the
desire for further developing econo-
e and cultural relations between
the two countrien

Written Answers JULY 24, 17
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Cooks snd Water Carriery in Defence
Estahlishments

65321, Bhri Vasudevan Nair: Will the
Munister of Defence be pleased 1o
state

(a) whether 1t i1s a fact that cooks
and water carriers n the Defence
Establishmenty are demed the right of
association,

(b) af so, the reasons therefor,

(¢) whether it 1s also a fact that the
unenrolled non-combatants do not en
joy the benefits enjoyed by the com-
batants and eniolled nun-combatants,
and

(d) if su, the reasons therefor”

The Munister of State in the Mimn-
try of Defence (S8hri1 B, R. Bhaga.):
(a) and (b) The Cooks and Water
Carileas employed 1n the Defence
Establishments under the control of
Army Headquarters a:c subject to the
Army Act The pusts of Wate: Cai-
riers have, however, been abolish-
ed Rule 19 of the rules prescribed
under the Army Act lays down that
no peison subject to the Army Act
shall, without the express sanction ot
the Central Government he a mem-
ber of, or be associated ;n any way
with any trade umion or labour umon
or any class of trade or labour unions
The restriction n this rule has been
applied to the cooks and water car-
riers, among other Non-Combatants
(Un-enrolled) m the interests of dis-
ciphine and efficiency of the Army and
for reasorr, of securily, as these Non-
Combatants (Un-enrolled) come in
contact with, and cater to the needs
of Combatant personnel, who are
themselves subject to the same res-
triction

(c) and (d) The Non-Combatants
(Un-enrolled) form a distinct cate-
gory of civilians in the Army They
are locally recruited, have no fleld
service )isbility, and thelr functions,
duties and resporsibiities are not
jdentical with these of Combatants
and Non-Combatants (Enrclied). The
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bepefits which accrug to them in ac-
cordance with their terms and condi-
{ons of service are, therefors, dif-
ferent from those admissible to the
latter.

6533. Wt we fwe wqwe: wn
difrpad 7o a7 ATy W gW WG
fr

(%) dur= feqm wrefa gEmans
91 ety ggigar faom & sty
H & ey sufe Aqrelt wrar ¢,

(W) Aarer fewr wrveira gamamr 5
Fasmr armsmamd , o

() Aorwr fewar  wrvefiy gamare
IR WEAm AR (R )
W faaft sfoar orft awft ¢ wi fer
femr wrers & orft arft @ 7

ditfowwrd g & agit (oft
gtane fag) : (¥) g% g &
wwre fasfy ot anfem 3, oy Sarelt
WITT T FTH-9H1S 7 § 01 R wroArg
THFATATA FTSHTE WQAT WTATT HEaT
forwra, ssaTe, (Wil wgran faonr
agr) X AR waT &, AUTE Wi W
fawiq sfmae s af fFor g 13w 7
§ §% wra-wrer afesd ¢ fasg
ATy WTET ¥T FH-TETE WA § W
g Avrw & eqrig ®7 ¥ Wt o
g ®HITQ § g Tt woar S
et 7@ 1wl T gemare
W wrellw ag@m fowe, sremg
T FIH £ ITH A F A FOAT 145
¢ fg Aot wrar w1 FR-TETS wer
{) 1o ¥ oagEmETE Y T wgdn
forwr e o frwr # srdeeet &

e o Wt Ay § s
mfiw T § )

(@) v & TAgATAE  {ETC
WTET W_IE W Ay FAW T
T Q% FTT § WY w0 & wer afgy
ammm srTwg wafafa W e w
W ¥ A i § 1 Wiormwe -
gamare fgedt war it Y W
R TATATC B wEAATE F awar § |

() ‘wredm @WWIT AR
srarfge afawr ® 5000 wfEar
ATTElr ATYT W WATIME &Y AT &0

LAF, [Pilots released from Service by
Aar-India and IAC

€533. Shr A. Sreedharan:
Shrn K. Lakkappa:
Shri Viswambharan:
Shr1 P. C, Adichan:
Shri Mangalathumadom:
Shri Srinibas Mishra:
Will the Minuster of Defence be
ple sed to state

(a) whether 1t 15 a fact that some
1 AF Pilots and Navigators have
been released for service in Awr-India
and Indian Awrlines Corporation, and

(b) 1if so, the criterion adopted for
their 1elease”

The Minister of State in the Minis-
try of Defence (Shrli B. [R. Bhagat):
(a) Yes, Sir

(b) Mostly officers in higher age
group, having himuted promotion proe-
pecis in the I A F and possessing re-
quisite qualifications for civil flying,
were released, with their consent, for
service m Air India Some newly
commissioned navigators were also
released for service \n  Awr India,
Non-regular and Auxihary pilots,
who were willing and were sultable,
were released for service in Indian
Airhnes Corporation.



Will the Muruster of Information and
Broadeasting be pleased to state:

(8) whether it 1s a fact that in
spite of the increase in the censorship
fees, the Board of Film Censors is
run on deficit, gnd

(b) if s0, the steps which have
been taken to effect economy and
thereby make the Board self-support-
Ing orgarusalion?

The Minister of Information and

(Shrl K. K. Shah): (a)
and (b) It is true that in spite of in-
crease 1n the censorship fee there s
a defickt of Rs 40 to 45 thousand per
annum nm.mm.tw_
sent to gffecl economy

Fllm Production Bureau

8535 Shn A. Sreedharan.
Shri Vishwambharan
Shri Mangulatbumadom
Bhri P C Adichan:
Shri K. Lakkappa

Will the Mimister of Information
and Broadeasting be pleased to state

(a) whether 1t ;5 a fact that the
Film Enquiry Committee has made
recommendations to set up a Film
Production Buresau,

(b) 1 so the steps taken to
plement them and

(e) it not the reasons therefor?

im-

The Minister of Information gnd
Broadeasting (Shri K. K. Shah): (a)
Yes, Sir

(b) and (¢) A Cinematograph Bill
for the setting up of a National Film
Board with three constituent units
vz, Fllm Certification Bureau, Film
Production Bureau and Film Institute
was introduced ;n the Rajya BSabha
in December, 1058 The Certification

Shri J H. Patel:
Shri Madhu Limaye:

Will the Minister of External Affalrs
be pleased to state

(a) the amount of aid monetary
ang otherwise given to Sidam by
Incia duning the last 20 years,

thi, aid and

(¢) the major projects on which the
aid has been spent?

The Deputy Minister in the Minls-
try of Exiernal Affairs (Shri Surea-
dra Pal Singh). (a) Monetary md
given by Independent India to Sikkim
on a grant pams amouniy to about
Re 1250 crores Loans amounting to
sbout Rs 58 lakhs have also been ad-

wvarious flelds of development
(b) The Indo-Sikkim co-operation
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sssistance of Indian Audit agencies to
halp ensure the proper utilisstion of
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o oite werew Wk (ot o ¥
wy) : (¥) fdle Aot g
sfafer warfer & af &

(w) =qad= Tegafr o fader
awrawAl & wEi & A% 9§ feg
ag feerel g wnarfee ot | waifE arc
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gt % Y foeam ot & oY 1 @@ wWAW
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Construction of wharf gt Port Blair

6641. Shri M. L. Sondhi: Will the
Minister of Defence be plassed to
state:

(a) the progress so far made in the
construction of a wharf at Port Blair,

(b) whether the work on the cons-
truction of workshops to render repair
facilities to out Navy has also start-
ed;

(e) if not, the reasons for 1t delay;
and .

(d) the time by which the work 1s
hikely to be completed?

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) The construction of the whar{ at
Port Blair is yet to start, the follow-
ing related items of work, however,
have been completed

(1) Exploratory works in regard to
the ;nvestigation on marine
soil;

(1) Accommodation for tools, plants
and stores,

(b) No, Sir.

(c) Construction of workshops to
provide repalr facilities at Port Blair
is part of the overal]l development
plans of the Navy at Port Blalr, In
view of the large outlay involved,
these had to be considered in detail
which necessarily take some time.
The plans have since been finalised

JULY 24, 1067
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u:du:Lnow awsiting Government
(d) The work on the construction of
workshop facilities jg likely to be
completed within about 3 years from
the date of its commencement,

Imdian Nationals forced to retmrn from
Foreign 'Countries

6542. Shri ML L. Sondhi: Will the Mi-
nuster of External Affairy be pleased to
refer 10 the reply given to Unstarred
Question No 4320 on the 3rd July,
1967 and state;

(a) the number of Indian nationals
involved jn offences under Immi-
gration and Economic Laws, convic-
tions on theft and violations of immi-
gration regulations, country-wise; and

(b) the estimated loss of property
and other assets left and the nature
of gssistance rendered by India to
these repatriatesy

The Deputy Minister in the Minis-
try of External Affairs (Shri Suren-
dra Pal Singh): (a) and (b), The in-
formation ;s being collected and will
be placed on the Table of the House
as g00n as possible.

Studio Room of AJLR. Imphal

6543, Shri M. Meghachandra: Will
the Minister of Informatiom and
Broadcasting be pleased to state:

(a) whether it is a fact that the
Studio room of the All India Radio,
Imphal is defective and the radio
artistes and the listeners have been
complaining about it; and

(b) if so, the steps which are being
taken to improve the studio?

The Minister of Information and
Broadeasting (Shri K. K. Shah): (a)
and (b) It is a fact that the studio
room of All India Radio, Imphal was
found to be defective and complaints
were received from some artistes and
listeners Complaints were also
received about sound leakage, Reme-
dial measures have been taken to stop
the leakage.
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AL Imphal

(a) how many Programme Execu-
1ives are there in the All India Radio,
Imphal Station and how many of them
know Manipur language,

(b) how many Assistant Producers
knowing Mampurn 1n this station, and

(¢) whether the All India Radio
inmist appointing only Manipur: know-
ing Programme Executives or Assis-
tant Producers as the All India Radio,
Imphal caters to Manipuns only”

The Minister of Information nd
Broadcasting (Shri K. K. Shah): (a)
There are four Programme Execu-
tives at ATR, Imphal, and none of
them knows Maniwpur: language,

(b) None

(¢} No separat~ reciwitment of
Programme Executives was made for
this Station as the recruitment of
Programme Executives 15 done on an
All-India basis It 1s, however, pro-
posed to consmider the language
requirements of Mampur Wwhen the
next jecruitment 18 made No Assis-
tant Pioducer 1s posted at Imphal
Station Almost all the staff artists
employed at AIR, Imphal, know
Mampurn language Apart from those
engaged 1n mumc and for broadcast-
ing in the tribal languages, over 20
staff artists employed at AIR, Imphal,
ure proficient in the Manpuri langu-
age and these participate or help in
the Mampur; language broadcasts

Naval Training School on the Sea
Coast of Gujarat

6545. Shri P. N. Solanki: Will the
Minister of Defence be pleased to
state’

(b) wheher there is sny proposal
to open a Naval Training School on
the Bea Coast of Gujarat; and

(¢) 1f so, the details thereof®

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) Certain measures for strengthen-
ing the defence of the area are under
consideration

(b) There 1+ already a Naval Trala-
ing establishment at Jamnagar
There 15 no proposal o open a new
Naval Training School there

(¢) Does not arise

Development of Jamnagar for
Defence Purposes
6546. Shri P, N. Solankl: Will the

Minuster of Defence be pleased 10
state

(a) whether Jamnagar city in the
State of Gujarat 15 considered to be
of Militany and strategic importance,
and

(b) il so what are the plans fo
its development as regards its an
port, roads and other aspects of
defence utility”

The Minister of State In the Minis-
try of Defence (Shri B. R. Bhagat):
(a) and (b) Projects of import-
ance from the strategic point of view
are decided on the basig of operational
plans and advice receaved from the
Chiefs of Staf Such plans and
advice are by thewr very nature
secret and it would not be in public
interest to discuss them or lssues
arising therefrom

by Indian
Ambassadors while posted
Abroad

6547. Shri P. N, Solsnki:
Shri D. N. Patodia:
Shri E. K. Amin:

Will the Manuster of External Affatrs
be pleased to state:

(a) whether Indian Diplomats and
Ambassadors are aliowed to purchase

-
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property abroad while they
employed in Forelgn Service;

(b) if so, why this privilege has
been granted to them, and

(¢) whether this privilege cannot
be musused?

The Deputy Minister in the Minks-
try of External Affairs (Shri Surendra
Pal Singh): (a) Under the Rules in
force no Indian diplomats including
Ambassadors are allowed to purchase
property abroad without prior sanc-
tion of the Government

(b) No such pnvilege has been
granted to them in general

(¢) In view of (a) and (b) the
question of misuse of privilege does
not arise

Indian Foreign Service

6549. Bhri Nitiraj Singh Chaudhary-
Will the Miruster of External Affairs
be pleased to stale

(a) the number of officers so far
recruited to the Indian Foreign
Service,

(b) the number of officers who left
the services themselves and how many
were removed and how many were
asked to remign, and

(c) the names of the persons who
were asked to resign”?

The Deputy Minister in the Minis-
try of External Affairs (Shri Surendra
Pal Singh): (a) 34

(b) Number of officers left

the service voluntanly 14
Number of officers re-
moved from gervice 1

(¢) N1l One officer was dismissed
from service

Transfer of Service Officers in ME.B,

€550, Shrl Hem Barna: Will the
Minuster of Defemte be pleased to
refer to the reply given to Unstarred

Written Answers JULY 24, 1087 Written Answers 14200
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of such officers at Delhi have since
been reduced to the mumimum, and

reasons given in support of the deci-
sions commumecated to the aggneved
party concerned”

The Minister of State in the Minis-
try of Defence (Shr1 B. R. Bhagat):
(a) Yes Sir, except for 3 officers
who have been re-employed for speci-
fled periods {wo officers who belong
to low medical category and one
Officer who has specialised in a parti-
cular subject

(b) Yes, Sir

(c) All such representations, peti-
tions and appeals are required to be
disposed of in accordance with the
prescribed instructions and statutory
rules on the subject A copy of Army
Instruction 320 of 1852, which also
deals with such matters, 13 lad on
the Table of the House [Placed in
Labrary See No LT-1182/67)

ALR, Station Cuddappa

(a) whether Government are aware
of the difficulties and inconveniences
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(b) i so, the steps which Govern-
ment propose to take to provide day
time relaying seivice from the Cud-
dappa Station?

The Minister of Information and
Broadoasting (Shri K, K. Shah): (a)
Yes, Bir

(b) Since thig 15 a relaying station,
it 1s not possible to provide service
duning day t:me There is a proposal
in the Fourth Plan to convert the
relaying station at Cuddappa into a
programme origmmating station When
1t 1s so converted the difficulties of
day-time will disappear

ALR, Station at Cuddappa

6552 8Shri Eswara Reddy: Will the
Minister of Information and Broad-
casting be pleased to refer to the
reply given to Unstarred Question
No 5122 on the 10th July, 1967 re-
garding the AIR Station at Cuddappa
and state

(a) whether any steps have since
been taken to covert the AIR Station
at Cuddappa into a relaying and pro-
grammes Onginating Station, and

(b) if so, the details thereof?

The Minister of Information and
Broadcasting (Shri K. K. S8hah): (a)
No, Sir

(b) As stated m answer to Unstar-
Question No 5122 on 10th July,
there 18 a proposal m the Fourth
Year Plan to convert the relay-
and programme
and  programme

ETT

origineting

E

elmble for confirmation
sonnel are, however, elifible for quasi-

Oivilian Officors in Defonce Services

6553, Bhri Bal Raj Madhok:
Shri Yajns Datt Sharma:

i
T

i

E%

Bhan:
Singh Chathan:
. Singh:

Will the Minister of Defence be
pleased to state

(a) whether 1t 15 a fact that civi-
lLian officers employed m combatant
arms of services are confirmed against
appointments tenable by commission-
ed officers, and

(b) if so, whether any discrimna-

EEEEEEEEE

o
o

tion 18 shown against civilian officers
in matters of promotion, pay and

allowances, while employing them
substantively against appointments
tenable by combatant officers?

The Minister of State in the Minis-

try of Defence (Shri B. R, Bhagat):

(a) When combatanis and non-com-
batants (enrolled) authorised 1n
Defence Establishments are not aval-
able civihans are, when essential,
employed as a temporary measure
until such time as the combatants
and non-combatants (cnrolled) are
available They are therefore not
Such per-

permanency
(b) Does not arise

Afro-Asian Solidarity Conference

6554, Shri D N, Patodla:
Shri Bedabrata Barua:
Shri N. K Sanghi.
Shri ¥. A. Prasad:
Shri D. N. Deb,
Shri D. Amat:

Shri B R. gsingh Deo:

Will the Minister of External Af-

originating fairs be pleased to state

(a) whether India was invited to

participate in a Conference held et
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Cairo recently to stiess the Afro-Asian
solidarity,

(b) whether wny official delegation
was sent, and

(c) of so, the composition of the de-
legation and the outcome thereof?

The Deputy Minisier in the Minis-
try of External Affalrs (Shrl Surendra
Pal Singh): (a) to (¢) Thelndian As
sociation for Afro-Asian  Sohdanty
which 15 a non-official body scnta de-
legation to participate 1in  the emcr
Re meeting of Afio Asian Peoples’
soﬁm Conference which wag con-
vened 1n Cawro {rom 1st to 3rd July,
19687 No official delegstion from India
was sent However 1t 18 known, that
the following peTsons represented
the Indian Association for Afro-Asan
Solidanty at this Conference

S8hr, Vv K Krnshna Menon
(Leader)

Dr Anup Singh MP

Shn C N Malviya

Shri Kalimullah

Phizo's Meeting with Indlan High
Commissioner in London

6555. Shri D. N. Patodia
Shri Yashpal Singh
Shri Bedabrata Barua
Shri N. K. Sanghi:
Shri ¥ A. Prasad-
Shri D. N. Deb:
Shri D. Amat-

Shry E. . Singh Deo:

Will the Minuster of External Affaurs
be pleased 1o state

(a) whether 1t 15 a fact that the
rebe] Naga Leader Phizo had a meet-
ing with the Indian High Commussionér
n London recently

(b) if so, on whose imtiative the
meeting was called, and

(¢) the out-come thereof?

The Deputy Minister in the Minis-
try of External Affalrs (Shri Surendra
Pul Singh): (a) Yes, Sir

(b) and (c¢) The meeting was at the
request of Mr Phizo who did not say
anything new

Infilan Embesry it Peking

6556. Shri D. N. Patedia: Will the
Minister of Externa] Affsiry be pleas-
ed to state

(a) whether in view of the strained
relations with Government
have considered the feasibility of
declaring the Indun Embassy at
Peking a non-family station, and

(b) if so, the decision taken in the
matter?

The Deputy Minister in the Minis-
try of External Affairs (Shri Surendra
Pal Singh). (a) and (b) The matter
1 under consideration

given on Lease in Wellington
Cantonment (Nilgiris)

8557. Shri Nanja Gowder Will the
Minister of Defence be pleascd to re-
fer to the reply given to Unstarred
Question Nos 1487 and 5144 on the
S5th June and 10th July 1967 res-
poctively and state

(a) whethe; preference would be
fiven to the onginal owners or thewr
descendants while letling out land be-
longing to his Mimstry, K and

(b) if so, whether the lotting of
land in the Wellington Cantonment
(Nilgiris) would be restricted to the
willagers of Jegathala alone?

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) No, Su The existing lessees for
cultivation purposes in respect of de-
fence lands temporarily surplus to de-
fence requirements are ordinanly en-
titled to prefernce so long as

E
ment The order of preference for the
remanmng leases 1z as under:

(1) Co-operative Societles of ex-
Servicemen;

(n) Individual ex-Servicemen
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(vi) other landless persons; and

(vih) tenants or owners of lands
who own or hold lesg than the
minimum Lmut prescribed by
the State Government;

(b) Does not arise.
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Khan Abdul Ghaffar Khan

€560, Shri M. L, Sendhl:
Shri P. N. Solanki:

Will the Minister of External Affalrs
be pleased to state:

(a) whether 1t 15 a fact that Khan
Abdul Ghaffar Khan intends to wimt
India on an all-Party mvitation basls;

(b) whether hig vt s being
on an all-Party bams, and

(e) if so, the detals thereof?

The Deputy Minlster in the Minls-
try of External Affairy (Shri Surendra
Pal gingh): (a) and (b) Government
of Indis are not aware that any such
invitation has been extended to Khan
Abdul Ghaffar Khan

(c) Does not arnse

Nepall Nationals in Naxalbari

6561, Shrl Yashpal Singh Wull the
Munister of External Affalrs be pleas-
ed to state

(a) whether any commumication bas
been recewved from Nepal on the
munmmwdwttomumm
Naxalbari, and

(b)yflﬂ.lhe-chonhkuinth
matter

mthmm
ﬂ!dmﬂ“ﬂh(ﬂlﬂm
Pal Singh): (a) No, Sir,

(b) Does not arise.



Shrimati Suseela Gopalan (Ambala-
puzha) Sir, I call the attention of the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
to the following matter of urgent pub-
lic importance and request that he
may make a statement thereon

“Failure of the Government of
India to fulfil jts cumamitment of
even the reduced quota of rice to
Kerala resulting in virtual break-
down of rationing system there"”

the Minister of Food and Agricul-
ture (Shrl Jagjilwan Ram) Sir, the
grave food situstion that the country
13 facing at present specially the
<nitical rice position was discussed at
the Chief Ministers' Conference held
at New Delhi on 7th July 1967 The
Kerala Chiet Minister who attended
this Conference was informed of the
fact that 1t may not be possible for
the Government of India to supply
more than 44000 tonnes of rnice to
Kerala 1in July This promised quota
of 44000 tonnes included 35,000 tonnes
10 be supplied by the Andhra Pradesh
Government

Andhra Pradesh Government has,
however recently indicated that they
have outstanding commitments for
supply of rice to West Bengal and
Maharashtra amounting to a little over
6000 tonnes and that they would be
able to send to Kerala only 28700
tonnes of rice dunng July About
4,500 tonnes of rice were also due from
Madras, representing the outstanding
balance of June gllocation from that
State to Kerala The Chief Minister
Madras, was also requested to supply
another 5,000 tonnes of rice to Kerala
during July in exchange for an equal
quantity of wheat products to be
supplied to Madras He, however, ex-
pregsed his inability $o supply am

SRAVANA 1, 1880 (SAKA) Supply of l!iu‘ g:‘gmhram

ment of Ceylon to divert to
a ship which was making some
Thailand nice to that country. This

there to Kerala have not been as good
as was hoped Movement from Madras
also has been quite slow Till the 18th
of this month a total of about 15470
tonnes have been dispatched to Kerala
from Andhra Pradesh and Madras
One ship carrying about 7500 tonnes
of 1ice has reached Cochun Both
Andhry Pradesh and Madras have
been requested to speed up the move-
ments

Arrangements have been made to
supply sufficient wheat to Kerala to
make up for the shortfal]l yn the sup-
ply of rice Government of India are
aware of the difficulties felt by the
people of Kerala because of the short-
fall 1n the supply of rice but are
doing their best jn the matter While
inconvenience 18 no doubt being felt
dve to shortage in the supply of rice,
the provision of additiona] wheat en-
sures that alternative foodgramg are
available under the ratioming system
in Kerala

Shrimat; Suscela Gopalan 1 think
the Mimster will remember that on
the 30th May when the members of
the House were passing through an-
xious moments he made a promise
in the House which reads as follows
within ten days you can see the um-
provement in the situation prevailing
m Kerala Now pot ten days but two
months have passed What 1s the posi-
tion today? Schools and colleges have
been closed down, for want of food,
and a very explosive gituation pre-
vails ;n Kerala Last month, in spite



ter whether the assurance given to
Kerala to supply rice will be fulfilled
and whether the Centre will rush sup-
plics to Kerala to gase the explosive
situation that prevails there.

Shri Jagjiwan Ram: As I have said,
in view of the shortfall in the des-
patches from Andhra, we made a spe-
cial effort o see whether some of the
ships loaded for other countries can be
diverted. The Cevlon Government has
been very helpful in this matter and
30 we are able to divert one ship. Day
before yesterday the Agriculture
Minister of Kerala was here and he
met me. | have beep requesting the
Chief Minister of Madrag to give some
loan of rice to Kerala. The Agriculture
Minister of Kecrala told me that he
was going to meet him personally in
Madras. Then I sent a message to the
Chiet Minister of Madrag that the
Agriculture Minister of Kerala is going
to see him and that I will be grateful
if he could ensure that at least 5,000
tons of rice is rushed to Kerala. I
have been keeping in touch with the
Chicf Minister of Andhra also to ex-
pedite the despatches from Andhra,
He has promised that in spite of the
difficulties that they have at present,
during these few days he will iry to
increase the despatches from Andhra.

Shri E. K. Nayanar (Palghat): The
Minister's statement itself says that
this is a lean month because of the
rainy season in Kerala, that out of
the 44,000 tons promised 35,000 tons
were to be supplied by Andhra Gov-
ernment, that according to the infor-
mation received from the Andhra
Government only 287000 tons out
of the 35,000 tons had been sent up
to July. Then, though Kerala was

essured thay 5,000 tong would be gup-
plied by Madras, the Madras Govern-
ment have expressed their inability to
supply any more rice to Kerala

in his own statement he ad-
mits that Thailang rice to Ceylon has
been diverted to Cochin. It will reach
there only at the end of this month.
That means that the assurances are
only on paper and there is no actual
allotment of rice; it is only in the sea
of assurances.

When there was Governor's rule
under Shri A. P. Jain in 1964 and last
November Government agreed that
every month 75,000 tonnes will be al-
lotted from the Centre to Kerala. Even
on the floor of this House on May 31
last the Minister assured, ‘“Hereafter
we will supply 75000 tonnes to
Kerala", But at the end of this month,
which is a lean month—it is rainy
season in Kerala—according to his
statement, 10.000 tonnes will reach
Kerala. Then the harvest season will
begin and there will be no urgency,

In my opinion it is only discrimi-
nation. It was admitted on the floor
of this House that in the six months
from December to May Government
did not allot 80,000 tonnes and during
May and June Government gave the
assurance which has already been re-
futed. There was no supply to Kerala.
Now Government says that 10,000
tonnes of rice will reach there as the
end of this month. For three, four or
five days in a week not an ounce of
rice is supplied at the ration shops.
At the same time, Government mays
here that they have instructed and in-
formed Madras to send 5.000 tonnes or
that Thailand must send 2 000 tonnes.
This is political discrimination. We
cannot endure this.

Schools and colleges are closed in
Keraly due to scarcity of food for the
last three days. In three or four dis-
tricts people have come into the
streets, obstructed trafic and taken
away whatever they could get. One



If the Government thinks about the
people of Kerala, Government can
give some rice or wheat or anything
to eat immediately, This statement is
nothing to th people of Kerala, We
want to know whether the Govern-
ment will give 5,000 tonnes or 10,000
tonnes of rice to Keiala within two or
three days

Mr Bpeaker: Shui Vasudevan Nair

An hon. Member: The hon. Minister
has not answered the question

Shrl E. K. Nayanar: There are re-
ports of strihes All Malayalam
papers are full of strike reports

Mr. Speaker: Naturally, they are
agitated because there is scarcity con-
dition All that they want 15 ‘hat
within the coming two o1 three days
at least 5000 to 6,000 tonnes of food
should be rusheg there

Shri E. K. Nayanar 10,000 tonnes
will come only at the enq of this
month. We want 1t at present.

Shri Jagjilwan Ram: All that he ha.
stated is that there has been short
supply. When we discussed this
question about the supply of mece the
Chief Minister of Kerala was present.
In view of the difficulties I wanted to
know 1n the Chief Ministers' Confer-
ence itself as to what will be the in-
ternal availa
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thousand tonnes from Madras and the
rest from imporied rice.

When I noticeq that despatches from
Andbra haye not been according to ex-
pectations, we took action to locate
whether some loaded ship was avail-
able from any country and whether we
cap request that country to divert that
ship to Kerala We succeeded 1n that.
The ship was to depail from Thailand
on the 18th but, unfortunately, 1t de-
parted from Thailand only on the 23rd.

As 1 have said, we are making our
cffoits 1n the matter But the House
would appreciate that theie 13 no stock
with the Centie that we can rush in
theie We have to approach one or
two State Governmenis which are sur-
plus 1in ree Andhrya Government
has explained thcir own difficulties I
have been trymng to request Chief
Minister of Andhra—I have done that
even today—if he can rush in some-
thing duiting ihe course of the next
two or three days so that, if not more,
we can get from Andhra at least 24,000
‘onnes during the course of this
month

1 have myself admitted that Kerala
1 facing great difficulty and the moe-
ple, naturally, feel agitated over that.
I can assure the House that there is
no question of poli'ical discrimination
in the supply of rice The position
18 difficult for other States also
in the Supply of rice, to West
Bengal or to Jammu and Kashmir.
The same difficulty is being felt
by others also  There is no ques-
tien of any political discrimination in
this matter

Shri Vasudevan Nair (Peermade):
Sir, you may kindly bear with us a
little because the statement of the
hon Minister poses serious problems,
‘The hon Minister, of course, tries to
express plous sentiments and we know
plous sentiments will not solve the-
problem of hunger,

You, Sur, also intervened when we,
Members frem Kerala, decided to re-
sort to some drastic step in the month.-
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of May The hon Food Minirter at
that time told us that we should wait
for ten days and watch s perform-
ance The Prime Minister herself in-
tervened and appealed to us that the
Government of India wil] do e best
and that we should wast gnd see Even
after that when he appealed to us
that we should wait for ten days what
happened m June® He promused that
77000 tonnes of rice would be sent m
June There ggain the s‘ory s that
the Government of India could not
full that commitment Now we
have to appeal to the House we have
to appeal to the country because all
these statements and plous sertiments
expressed by the hon Mimister do not
at al] solve the problem Today we
are in need of 75000 tonnes of rice f
a quantity of 160 grams af rice has to
be distributed the barest minimum
for s human being per dav They
promised 44 000 tonnes and ‘oday it 18
24 000 tonnes and they have seat 23,000
tonnes Where 75 000 tonnes are need-
ed they claim that they have sent
23 000 tonnes You can undersiand
why the bovs are out of schrels and
colleges In tens of thousands they
have come out of schools and co lezes
The colleges are closed the schools
are closed

Now this statement poses *hus pro-
blem He says “T ash Andhra Andnra
is failing I ask Madras Madrag 1s
failing I ask other countries they are
failing I have no stock here with me
I don't find rice So you hive to
starve” Sir Kerala was a part of the
southern food zone You we=e tne
Chief Minister of Andhra gt that tin e
In September 1064 the southern zone
was scrapped without consul'ing the
State of Kerala Of course Andhra
Government might have had thei~ own
reasons, Madras Government mght
have had thelr own reasons At that
time the Government of Indla step-
ped 1n and came forward to say tnat
they would take the responsibility of
supplying 75000 tonnes of rie to
Kerala every month, 50 per cent of
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our requirement, becauss even from
our grandlfathers’ time we used to get
30 per cent of gur requirement of rire
from outside, from somewhere

Now, they are falling in
that for the last l::”“‘hl, months It 1 not
a story of one month For the last
six months we are not ge*ting even
one third of our ration What are we
to do” Parhament has to say some-
thing about 1t the Government of
India has to say something abous it
We do not know what to do That 1s
the pomition 1n which we are tnday 1
should lLike to know whether *ne Gov-
ernment of Indwa is taking Lhe sole
responmbility of supplying the vromis-
ed quota to Kerala or whethes chey
are always going to plead with us and
tell us how they have appealed how
they have sent telegrarms how they
have sent emissaries to other States
and other countries and how they are
failing in that We are not concerned
with these stories Wg are nol con-
cerned with these tales We wart the
Government of India to be responsible
Otherwise what should Kerala do?
Should Kerala go in search of rice®
We have to pose that question today
though we did not want to pose that
question all these days If a Contral
authority 1s failing miserably then the
State 1n India will have to loow aftea
its own interest | have come to
that pass® That 15 why I say that this
statement poves a very serious pro-
blem  This statement o* (he hon
Mims‘er puts one State Government
against another State Government
A< g result of this why should we
have to quarrel with Andhra Pradesh
or with Madras® That ;8 the sum and
substance of this statement We are
not nterested in that quarrel We are
only interested m seeing the' the
Mimisters in the Government ol Indla



now we are not ge'ting even one-third
and our children gre fainting in the
schools. This Is the misery of the

or to Shri Annadurami. Let him take
the responsitulity and tell us whether
he is going to do his maximum ta gave
75,000 tonnes to Kerala.

Shri Jagliwan Ram: I have not much
1o add to what I have said. Of course,
we are doing our maximum in this

matter,

Shri Jagjlwan Ram: He always says
that.

Shri Yasudevan Nair: He always
says that.

8hri Jagjiwan Ram: Of coure, I al-
ways say that, and | always try.
Wt iy @@y ()
A& AT IA T TV §, ATAL A B
wieegnafg RWedferiqd
g g1
Shri Vasudevan Nair: That does not

satisfy anybody. Let him advise us
what we should do,

Shri E. K. Nayanar: Let him please
advise us whether we should starve or
else what we should do.

Shri Jagjiwan Ram: As T have stated

is vary serious in regard to rice. In
fact, it is true that we have not been
able to supply not only to Kerala but
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to Bengal and other States which re
predominantly rice-esting, the full
quantity of rice that was allotted;
though we have been making the best
efforts in that direction, yet it is g fact
that we have not succeeded in giving

the full allocation to any of
States which are rice-consuming
where the commitment was there
supply it.

sif

1 can assure Shri Vasudevan Nalr
that we shall make our best efforts,
but at the same time, I may add that
in spite of our best efforts i* might
not be possible, and that has been the
case last month and also this month,
to fulfil the cuantity that we had
reasonable expectation of despatching
to Kerala In that case, the only al-
ternative that I can place before the

House will at Wwhatever is the
shortfall 1n will be made good by
wheat. That is the only thing that I

can say. But I can assure my hon.
friend that we, that is the Prime
Minister, myself and the officlals in
the Food Ministry have been making
frantic efforts to see how far we can
fulfll the commitment that we have.

Shri Dhireswar Kalita (Gauhati):
On g point of information. ...

Mr. Speaker: We are dealing with a
calling-atiention-notice. The hon.
Memher cannot get up like that and
start putting a question.

Shri Dhireswar Kalita: I only rose
on g point of information....

Mr. Speaker: He canno' ris» like
that on a point of information also.

Shri Didreswar Kalita: On & point of
order.

Mr. Speaker: He cannot rise like
that even on a point of order. On a
calling-attention-notice; 1 have to call
only the names which appear in the
list. I cannot call others. Now, Bbri
Viswanatha Menon.

Shri Viswanathe Meson (Ernaku-
lam): From the statement of tha Food
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Minster, it appears, aithough he says
and feels that the situation i1s grave
and all that, he does not at all take it
to be serious According to him, it is
only inconvemient according to ys, Lthe
situation 15 desperate We are really
praymng that yoy must give us some
food, otherwise, the people of Kerala
starve You cannot do political ven-
detta against us, because we, the
people of Kerala, have voted the
Congress down Do not do that at this
stage By such action, you are not
going to win over the people oz
Kerala At least treat them fairly
and give them some food From thc
statement, 1t appears to me thst he Is
not feeling that seriousness Instead
he 18 playing politiecs with the situa-
tion Let hum go to Kerala and ser
with his own eyes Everywhere peo-
ple are queueing before ration shops
but there s nothing in the ration
shops except tapioca

The smtuation 1s very grave The
Minister 18 talking about what Andhra
has done what Madrag has done and
what has been done in the case of
West Bengal and so on He is trymng
to play politics By this his party 1s
not going to get a single vote there

My question to the hon Mimster 15
this Is he piepared to go to Kerala
and pacify the people there? Is he
prepared o take up the responsibility
1o feed the people of Kerala® With-
out doing that it 18 no wuse issuing
statements in the an-conditioned Par-
liament Chamber that the people of
Kerala are happy and all that Jt s
not a question of inconvenience, it is
a question of survival for us So I
again ask him, 158 he prepared ¢ go
over to Kerala and pacify the peopie
and give them food?

Shri Jagjiwan Bam: It pains me to
learn that politics 13 there On th»
question of food, there should be no
politics It 1s pure and simple a ques-
tion of food Whether the people
there have voted pro-Congress or anti-
Congress, whether it is convenieni or
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inconvenient, that Is not at all the
question. There i no question of
lociang at the problem that way.

Shri Viswanatha Menon: You are not
realising that

Shri Jy Basu (Diamond
Harbour) 1Is he prepared to go to
Keraly and gddress g meeting and
state what are the measures he s
taking to supply them food?

Mr, Speaker: 1 know members from
other States gre also concerned But
I have been allowing only Members
from Kerala 1n this

Shri Jagjiwan Ram: My effort 1s to
seck food for Kerala If my gowng to
Kerala wnll help the situation, I have
not the shghtest hesitation in going
there (Interruptions)

8Shr1 A Sreedharan (Badagara) You
1ssue y statement that you are res-
ponsible for starvation You need pot
go there

Shri C Janardhanan (Trichur) It
has become the routine to feed the
people of Kerala with empty promises
instead of food Is it the opinion of
the Government tha* they have done
everything possible and cannot do any-
thing more and that if the Kerala
Government wan' to feed therr own
people 1t ;s their internal problem,
ang 1if they want to do that, they can
get fooq from inside or outside India
anywhere they like?

An hon Member. Give a categorical

answer

8hn Jagjiwan Ram: No, that is not
the pasiion I have already stated in
the House that the responsibility for
food 1s = joint responmibility of the
Central Government and the State
Government I have never shirked
that responsibility I reiterate it

Shri V. Krishnamoorthi (Cuddalore):
I protest against the hon
accusation that the Madrags Govern-
ment haye failed in the matter. You
;ﬂﬂlt ElVe me an opportunity to refuls
t
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Mx, Speakes: No, no. 1 am on my
understands the

do something,

(Barasat):
Kerala members said before, now both
Kerala and West Bengal members will
do it Instead of giving food {0 Wes
Bengal and Kerala he 15 giving food
for thinking only (Interruptions).

Bhri Jyotirmoy Basu (Diamond Har-
bour): He 15 a very good salesman ot
promises

12 54 hrs.
PAPERS LAID ON THE TABLE
NOTIFICATION UNDER INSURANCE ACT

The Minister of State in the Minis-
try of Finance (8hri K. C. Pant): I
beg to lay on *he able a copy of Noti-
fication No S0 2246 published 1n
Gazette of India, dated the Bth July,
1967, exempting Boda Bros. Privale
Limited from operation of section 2C
of the Insurance Act, 1938, under sub-
seotion (2) of section 2C of the sald

Act. [Placed mn Labrary, See No. LT-
1152/87].
1257 pra. ™7

REPORT OF CENTRAL WAGE
BOARD FOR COAL MINING
INDUSTRY

The Minister of Labour, Empioy-
meni and Rehabilitation (8hrl Hathi):
I place on the Table of the House
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copy of Government Resolution dated
2ist July, 1967 on the Recommenda-
tiong of the Central Wage Board for
the Coal Industty, which will
come [nto effect from the 15th August,
1967, [Placed in Library, See No. LT-
1153]67]

The Resolution contains g summary
of the Board's recommendations on
the ‘matters referred to it for report
and Government's decimiong on these
recommendations. The recommenda~-
tions on several issues were not un-
animous and munutes of dissent by
Members were gppended to the Re-
port. Questions connected with the
total financial implications of the
wage 1ncrease etc recommended by
the Board had also to be examined. I
haq dmscusions with employers’ and
workers’ representatives regarding
measures for the smooth iumplementa-
tion of the recommendations a8 ac-
cepted by the Government I am glad
to notice appreciation by both sides
of cach other's difficulties. Both sides
have desired further discussion for
the same purpose I propose to ini-
tiate such pipartite discussions short-
ly 1 hope that these discussions will
assist in the smooth ymplementation
of the recommendations in an amie-
able and peaceful atmosphere in the
coal industry,

Shri 8. M. Banerjee (Kanpur): The
hon. Minister has made a statement
regarding the wage board for the
coal mining industry I invite your
kind gttention to a news item which
has come out in the newspapers, es-
pecially the Times of India and others,
regarding the integraled plan to freeze
wages. .

Mr. Speaker: May I know how it
arises out of this?

Shrl § M. Banerjee: I am not talk-
ing of the adjournment motion. This
is implementation of the wage board
award,

Mr. Speaker: Whatever it is, how
does it ariser

Shri 8. M, Banerjee: It does arise,
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kindiy hear me. I am-not making any
reference to the gdjournment motion,
Thig is about the wage board He
made a statement regarding the re-
port of the central wage board for
the coal Muning industry.

Mr. Speaker: Will you kindly sit
down Yoy tabled an adjournment mo-
tion which I have not allowed, there-
fore you want to say ...

o T (gAT)  wd A
T4 WA A I ol TAg ATA
L

Mr, Speaker: 1 have stated that
oncs {he Minister makes a statement,
if something else 15 to be done, let
ug have gome diseussion 1 have pro-
mused on the floor of the House that
if you want something, I am prepared
to allow But the moment a statement
Is made if there v a discussion, it
will neither serve the purpose of the
hon member, nor

Sari 8. M. Banerjee: If I talk irre-
levantly, kindly stop me.

Mr Bpeaker: Now, let us go for
food and come back at 2 P M

13 hra,

The Lok Sabha then adjourmed for
Lunch at Fourteen of the Clock

The Lok Sabha reassembled afier
Lunch at Fourteen of the Clock

[Mr Derury-SPEaxrr m the Chair]

REPORT oOF CENTRAL WAGE
BOARD FOR COAL MINING INDUS-
TRY—contd

Shri 8. M. Banerjee: 1 was on my
legs when the House adjourned

M¥r. Deputy-Speaker: The Speaker
sald that you might study the state-
ment that was made and then lster
on you could see how you could
pursue it If you want you ean put a
question,
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on the other hand in today’s
paper there ;s an unfortunate news
that there 13 an integrated plan to
freeze wapes gnd prices and it 1 al-
most ready It further says that the
measures envraged include deferment
of increased dearness allowance and
other allowances of both the govern-
ment and private employees

Mr, Deputy-Speaker: I permitted
you to put a question not to raise an
1ssue about the speculative statement
In a newspaper

Shri B M. Banerjee: If it were
mere speculation, I would not have
taken 1t up It 15 sad that the
Finance Minustry wants to have this
wage freeze and defer increase of
DA to government employees and
other gllowances to the omployees of
the private sector til] 31st March,
1968 It s also written in this report
that the Labour Minister opposed this
gcheme I want to know either from
the Labour Minister or from the
Finance Mimister |f there is any unity
in the Cabinet Let them <ay that
what 15 written here is wrong
Otherwice we went to demand a
discusqion on that ‘What ;s the informa-
tion of the Labour Minister’ He has
accepted the report How does he
propose to implement it*

Mr. Deputy-Bpeaker: 1 am
surprised at this He made a state-
ment regarding the coal wage board.

Shri S, M, Banerjee: Let them say:
there i5 no basis for this report.
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Shri Mathi: The decuion has been
taken by the Government and thare 19
no question of non-umty in the Cabi-
net Thyg decision has been seen and
cencurrea by the Finance Munustry

Shri 8, M, Banerjee: That i3 not
my point

Mr, Deputy-Speaker: So far as the
wage board 1s concerned, he has made
the powmtion clear

Sbhri § M. Banerjee: When there
1s wage freeze how can they imple-
ment 1t?

Mr. Deputy-Speaker: Let us hear
the Finance Minister Ie will deal
wr.h all aspects

Sbri 8. M, Banerjee: Then, let the
Finance Mumsler cover this point also
in his gpeech

Shr Indrapt Gupta (Alipore) Shall
1 ask a question on this statement?
In the Government resolution the re-
commendations of the Board which
the Goveinment has decded to ac-
cept and 1mplement from 15th August,
1967 aie listed here, I do not want to
read out the list As we all know,
some of the recommenda ions of the
Board were unanimous and some not
unanrmous I wouid hke to know,
because 1t 15 not clear from this re-
solution at 411 some of the recom-
mendations which were not unani-
mous have also, 1 think, been accept-
ed by the Government, that 15 which
were majority decisions with perhaps
the employers dissenting 1 would
like to know whether in the recent
round of talks tripartite discuston
the employers have now agreed wilh
those recommendations which were
not unanimous in the board Did
thev say that they will implement
them provided the Government asks
them to do so?

Shrl Hathi* Generally, it 1z not
that erther unammous or nonunani-
mous recommendations should be ge-

Whachever
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should be accepied, #hey accept, But,
before that, they do have a giscus<
son and know the consensus The
mamn hurdle wes about the imple-
mentation For that, we are certainly
having bi-partite discussion

Shn Indrajit Gupia: He hag not
answered the gquestion

Shri Hathi. I think generally we
do not gnnounce them after taking the
agreements of the paities concerned

Shri Indrajit Gupta: I did not say
that I only wanted tp know those
recommendations of the board which
wete not unammous ang which Gov-
ermment have cuusideied 1t necessary
to accept, woethea the employers' re-
presentatives in this conference were
also agreeable to them, or they sad
‘they a1e not unamumous, therefore,
we would not mmplemcnt them"? In
that case what 1s the good of Gov-
ernmem ateepting them?

Shr1 Hatha It 15 not as if firs the
agreement of the employers 1s taken
and then 1t 1s mnounced When the
report 1s received Government ac-
cepts thos, recommenuations which
it thinks are reasonable to accept But
by and largpe we know that there will
not be much difficulty It may be,
that some time himit may have to be
extended or they might require some
accommodation That portion, of
course 5 golng to be discussed

togfomd - Traw oy
F IFRTITT A T Mz ar #
Y 9 77T T A fE TRt & e i
bogalda Fwrw AW A ey
TWIE | 2gry | 5he § o e
o

“The question whether defer-
ment should also cover the re-
wvision of salanes is believed to be
still under examnation™

& o ft wAiT Wt ¥ quer
seeT g fie war Rerdt Pl o o
¥ WY T v W ann o
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wxr frr T § 7 qf vk gdwr g
Rar ¢ fs ag o wag< qaraw § 0
&% wa a1 g e TaAAg §,
Wz ey W faer warag ®r gan
qr TATE I AAFTHAATHG 9T @av
% g7 st v o€ afy qoar ) &
qaraT FrgTr T wwer g 1 g fory &
N § & Q9 gavar w2 6 sar 44
fotaa ar dar Fediom &1 o #7
TR W1, B §TA § qTHAT 91 fyaray-
LI o

Shri Hathi: So far as this decimion
of the age Board s 1 have

very clearly stated that this decision
has been taken with the concurrence
of the Finance Ministry and the Fin-
ance Minister himself Therefore, this

question does not arise, of second
class or third class

t aqfiar & qravm a9 q@
@I g, 98 A1 €17 715 &7 g1 7 |
Shri Ha hu. So far as others are
concerned, it s pnly g report It 1s
not Government decision at all.

14.09 hrs,
RE QUESTION OF PRIVILEGE

Shri Hem Barua (Mangalda:) Sir,
may I draw your sttention to a very
relevant point? This morming I sub-
mutted a privilege motion agamnst the
hon Home Minrstcr ;n relation to
Madhya Pradesh While making a
statement on Madhya Pradesh the
Home Minister admitted that the
Governor of the State acted on the
advice of the so-called Chief Minister
of Madhya Pradesh He 13 not the
Chief Minuster now unless he 1s pro-
pped up, because he has lost the ma-
jority in the Assembly Now, this
Governor has behaved in a very par-
tisan manner He was seen 1n the last
AICC meeting in Delhi also attending
that meeting He has betrayed a par-
tisan attitude even in this matter,
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Mr. Deputy-Speker: You have al-
ready been informed by the Speaker
that he has not given his consent. It
has been disallowed.

o v fwq (giv) &7 7w
frtofire o weme A fenondt; @
T4 IR GET [T F qereg} § a7 1

Mr Deputy-Speaker: It |s under
consideration with the Speaker

ot oy fvaa . & ovor oft e o
ETfwmmerd # A giF 57
TTART R T am

The Mmister of Parllamentary
Affalrs and Communications (Dr. Ram
Subhag Singh): I am not sure whe-
ther the Governor attended the AICC
meeting or not

Shri Hem Barua: [ have been told
by many journalist friends of mune
who saw him in that meeting

Dr. Ram Subhag Singh: He did not
attend as a member

—_—

14 11 hrs,
FINANCE (No 2) BILL, 1867
Mr Deputy-Speaker: The House

will now iake up the Finance (No 2)
Bull

o} swe wvw e (feAt wwx)
X! MIsE eadiAg rwd
w1 (Zadtaw £F ors Fiwm ?

Mr Deputy-Bpeaker: Let the Fin-
ance Minister move it gnd make ks
speech, then we will decide about the
tume

The Deputy Prime Minisier and
Minister of Finance (Shri Morarfl
Desal): B8ir, I move *

“That the Bill to give effect to
the financial proposala of the
Central Government for the
financial year 1967-88, be taken
into consideration.”

*“Moved with the recommendation of the President.
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mind when examining the
suggestions that have been made.

I shall first deal with indirect taxes.
1 have proposed the re-imposition of
excise duty on footwear and paris
from the viewpoint of encouraging
exports, Consistent with this, how-
ever, I have considered it necessary
to ensure tha. the price to the con-
sumer of cheaper varietieg of foot-
wear is not increased. Accordingly I
propose to give total gxemption re-
trospectively in respect of footwear
whose wholesale price does not ex-
ceed Rs. 5 per pair. Further, in res-
pect of leather,,..

Shri §. M. Banerjee (Kanpur): For
Rs. 5 you do not get a sole even.

Mr. Deputy-Speaker: Order, order.
him finish hig speech,

Bhri 8. M. Banerjee: There s
shop in the try where you

no
coun can
get a pair of shoes for Re. 0.
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Bhrl Morar)l Desal: I can give you
as many shoes as you like for less
than Rs, § (Interruptions).

Shri Vasndevas Nair (Peermade):
I ghould like to kmow whether the
Finance Minister ig keeping the shoes
he got in the elections.

Shri Morarji Desai: You are get-
ting shoes now in any case, (Inter-
ruption).

Mr. Deputy-S8peaker: Order, order,
This is not gair.

Shri Jyotirmoy Basu (Diamond
Harbour): The Finance Minister is
ignorant about the prevalent prices
of shoes in the country. He ought to
have known it before making this an-
nouncement,

Mr, Deputy-Speaker: 1 would re-
quest hon. Memberg to listen to the
hon. Minister's speech patiently, You
must give him g patient hearing.
(Interruption).

Shri Morarji Desai: Further, irres-
pect of leather footwear of value ex-
ceeding Rs. 5 but not exceeding Rs, 8
per pair, the producers are being ask-
ed to absorb excise duty imposed.
There should thus be no rise in the
prices of these cheaper categories of
footwrar.

In considering the various sugges-
tions that have been put forward with
regard to the excise duties on alumi-
nium, the considerations that I have
had in mind are that there should be
no increase in the price to consumers
of aluminium utensils, and that the
industry should absorb such part of
the additional duty burden as is con-
sistent with the continued expansion
of an industry which is an important
saver of foreign exchange. I propose
to totally exempt the product stage
duty of Rs. 800 on circles of the gauges
used predominantly in the manufgc-
ture of utensils, The large as well as
the small producers of all these guages
of circles are being required to hold
prices at the pre-budget levels, und
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there is thus no justification for any
increase whatsoever in the consumer
price of aluminium utensils,

The two main producers of alumi-
nium ingots are being asked to absorb
partially the excise duty increases on
ingots, plates, sheets and circles to
the extent of Rs. 250 per tonne on an
average and as a further measure of
relief to the user the excise duty on
these products is proposed to be re-
duced by Rs. 120 per tonne. This re-
duction as well as the exemption from
the product stage duty on circles of
the gauges predominantly used for the
manufacture of utensils will be given
retrospective effect. A somewhat smal-
ler quantum of absorption is being
fixed for smaller producers in view of
their relatively lower profitability. It
is at the same time necessary to en-
sure that the expansion of the indus-
try can go forward. I propose, taere-
fore, to grant tax credits related io
the excise duty payable at the ingot
stage on excess production of alumini-

um cleared in anv financial year ui
the maximum raw» of 25 per cent.
This concession wrll  banzfit those

producers who u-vlertake the ex-
pansion of capacity that is necessary
in the national interest. The alumi-
nium industry with effect from the
current year will be treated in the same
manner as the cement, paper, news-
print, caustic soda and soda ash in-
dustries, There will thus be 3 bene-
fit to the producers in respect of their
increases in production effected over
that of the base year 1964-65, but this
will not involve anv loss of revenue
in the current year.

The cumulative effect of these pro-
posals with regard to aluminium is to
reduce the impact of the excise duty
increaseg of this year on the prices to
the user of aluminium ingots and pro-
ducts (other than circles of utensil
gaudges) bv an average of Rs. 370 per
tonne. Further as I indicated earlier
the producers will be asked to ensure
that no part of the additional duty
burden is passed on to the user in so

JULY 24, 1967

Bill, 1967 14232

far as circles of utensil gauges are
concerned. The smaller producers
who manufacture ytensils from alu-
minium scrap in whole or in part have
also been directed to keep their prices
unchanged. As regards other items,
the . producers will be required to
notify their revised prices, subject to
the average absorption per tonne of
aluminium produced being at least at
the level indicated by Government
for their production as a whole, They
wiil have to satisfy Government that
this condition is being complied with.
Nearly all the products concerned en-
ter into industrial uses, and industrial
units using aluminium products as a
raw material now more freely avail-
able, should be able to absorb a fur=
ther part of the increase in the excise
duty.

The Budget proposals envisaged the
levy of countervailing duty on im-
ports of aluminium ingots at a rate
lower by Rs, 400 than the excise duty.
This was in order to ensure adequate
absorption of additional duty by the
individua] producers. As satisfactory
arrangements have now been made
with regard to absorption, and in
order to gecure revenue and avoid
unnecessary imports, I propose to let
countervailing duty be collected in the
usual manner, i.e. at the same rate as
excise duty.

I have received numerous represen-
tations with regard to the additional
dutiegs impos2d on synthetic fibres and
yarns. Detailed discussions have been
held with the representatives of the
industries concerned. The products
in this group will require different
treatment keeping in view their pro-
fitability and consumption pattern. I
consider that certain adjustments in
rates of excise duty are called for. In
so far as rayon is concerned I propose
to make reductions in the effective
rates of excise duty of 20 to 40 paise
per kilogram, with deeper cuts in the
casa of the small units. The units
with production on an average of less
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1 am satisfied that no incrcase what-
ever 1 called for in the average pre-
budget prices of rayon yarns having
regard to the duty 1cductions I have
indicated  Likewise with the 1educ-
tions proposed in the case of nylon
yarns the average pre-budget prices
should be maintained unchanged, this
was for example around Rs 110 to
Rs 115 for 20 demers and there should
be no increase 1n this  In the case of
cellulosic staple fibre the small in
crease 1n duty ghould be borne fully
by the producers Tercne i1s on the
whole used to produce fabrics which
are consumed by the relatively better-
to-do sections of the population, and
there 1s not the same pressing need o
avoid altogcther any rise 1n consumer
prices Further the increasc in the
excise duties effccted by the Budget
on terene fibre and yarn was not as
steep 2s on the¢ finer nylon yarns I
do not therefore propose anv change
In the rate of excise dutv It s b~ng
arranged that roughly half the burden
of the additional duties would be
borne by the producers of fibres and
yains in the case of tercne, the
absorption by fibre producers being
Rs 450 per kg 1 hope that the distr1
buting chain will absorb part of the
remaining duty burden

The proposals with regard to ab
sorption of duties by producers of al-
uminium and synthetic fibreg are pro-
pos~d to be implemented by informal
agreements with them These Dpro-
ducers would be asked to furnish lists
of pre-budget and post-budget ex-
factory prices which would be scruti-
msed to ensure that they reflect the
level of absorption indicated by me

BRAVANA. 3, 1889 (SAKA)
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A large number of representations
have been received from the power-
Joom weavers, spinning mulls and
SIZIng units pointing out the adverse
effects at the present juncture of ras-
ing the duty on sized yarn of super-
fine counts In some cases a grosaly
exaggerated view has been taken of
the additional revcnue that will re-
sult from the Budget proposals As
the House 1s aware, the budget pro=-
posals are based on the report of the
Powerloom Enquiry Committee which
observed that the difference in  the
excise duty incidence on powerloom
fabrics vis-g-vig the composi » mall
fabric should be so adjusted that a
margin of 18 per cent 1n favour of the
former 1s mamntained In our pro-
p2 1 howiver we hid adopted a 20
per cent margin but the powerloom
industry has urged that jt should be
moie As ] did not wish to deviate
very much from the norm suggested
in the riport of the Powerloom En-
quiry Commitice without a prelumi-
niry enquiry a team was asked to go
into the points made jn the various
repiesentations and to report whe-
ther a mugn 1n (xcess of what has
bcen adopted in the budget proposals
would be justified Based on the
1 port of the team I propose to re-
duc~ the dutv on sized yarn of super-
fine count from Rs 620 per kg to
Rs 520 per kg This relief will cost
the Exchequer Rs 148 crores

The relief 1n exei%e duty on rayon
and nslon yarn as well as on sized
yarn of superfine counts will be given
rctruspective effect on the condition
that this relief 13  passed on to the
weavers

The House will recal]l that I had
proposed a nominal jncrease 1n  the
duty on cigarg and cheroots having
regard to the substantial increase in
the duty on cigarettes However, as
eigars and choeroots are products of a
cottage industry with considerable
employment potential, which has not
been doing well In the recent past, 1
propose to exempt cigarg and cheroots
from the budget increases
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The House will recall that g reduc-
tion has been proposed in the export
-duty on manganese ore which is main-
ly with & view to off-pet the recent
increase in the railway freight; a mar-
.ginal relief has also been proposed in
the export duty on iron ore fines (in-
cluding blue dust). It has, however,
been represented that a larger relief
is called for both on manganese and
iron ores of lower grades as a eom-
mon specific rate of duty applicable to
inferior as well as superior grades of
ores is weighted heavily against the
former. In view of the differential
in export price realisation for differ-
ent grades, I have decided to make
some adjustments in the export duty
on iron and manganese ores which
will secure a more equitable effect on
inferior grades. This is proposed to
‘be done by increasing marginally the
export duty on lumpy iron ore whose
iron content is 62 per cent or more
from Rs. 10 to Rs. 10.50 per tonne and
to reduce the duty on the two inferior
grades whose iron content ranges
from 60 to 61.99 per cent and wupt>
59.99 per cent respectively to Rs, 9
and Rs. 7.50 per tonne. Similarly, the
duty on iron ore fines (including blue
dust) is being peduced further by
Re. 1 per tonne where the iron ton-
tent is below 62 per cent agnd on
manganese ore of less than 10 per cent
of manganese content from Rs. 10 to
Rs. 7 per tonne,

The total effect of the reliefs in in-
direct taxation which I have indicated
would involve a revenue pacrifice of
Rs, 15.36 crores in g full year.

The effect on the Central
this year js Rg, 11.51 crores,

I now turn to the proposals regard-
ing Direct Taxes. There is provision
in the Bill for deduction of tax at
source on sums payable to Indian resi-
dents by organised entities by way of

Budget
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eéarn brokerage, commission or pro-
fessional fees, and that deduction of
tax at source from the gross receipts
would, therefore, result in hardship.
The second consideration that has
been put forward jg that considerable
administrative and clerical work
would be involved in complying with
these provisions. Accordingly, I pro-
posa to exclude payments by way of
brokerage and commission or fees for
professional services from the pur-
view of these provisions, and to npply
them only to payments of interest.
also propose to increase the limit o!
individual payments of interest which
are exempt from the requirement of
deduction of tax at source from Rs.
200, as specified in the Bill to Rs, 400,
The rate at which tax is to be deduc-
ted at source from interest js proposed
to be reduced from 22 per cent, to 20
per cent in the case of payments 1o
companies, and to 10 per cent jn the
case of payments to individuals, Hindu
undivided families and other non-cor-
porate entities. Further, I propose to
exclude from the purview of the new
provision, interest payments to bank-
ing tompanies, co-operative banks in-
cluding Jand mortgage banks, financial
corpgrations, such as the Industrial
Finance Corporation and the State
Financial Corporations, the Life Insu-
rance Corporation, insurance com=
panieg and cooperative gocieties car-
rying op insurance business, the Unit
Trust of India, and such other insti-
tutions, bodies or associations as the
Centra] Government may notify in
this behalf.

In order to facilitate payment of in-
terest without deduction of tax to per-
sons who do not have g taxable in-
comg during the year, I propose that



from the aggregate of the amount of
8 per cent of the capital employed
during each of the preceding years in
the “tax holiday" period, the aggregate
of the amount of profitg during those
years. In a case where the industrial
undertaking had made profits in ex-
cess of 8 per cent of the capital em-
ployed in a particular year and has
suffered a defleiency in a later year
during the ‘tax holiday’ perlod, this
method will result in a short compu-
tation of the actual deficiency, because

tax concession to industrial under-
takings employing displaced persons
and repatristes subject to certaln

g
8
:
g
5
i
Y

additional ru
it due to devaluation af the rupee,
capital assets imported by it from
abroad before the date of devaluation
on deferred payment terms or against
foreign loans. Doubts have been ex-
pressed in certain Quarters whether
this provision will apply in the case
of industrial units which have im-
ported capital equipment on deferred
payment terms from East European
countries and which have to be pad
for in non-convertible Indian rupees.
In these cases glso, there would be an
increase in the liability in terms of
rupees in of the protocols
entercd into by the Government of
India with the foreign Governments
concerned in consequence of the
change in the par value of the rupee.
1 would like to make it clear that the
cxisting provisions in the Bill are
applicable equally to such cases, even
though the whole or a part of the cost
of the imported assets js to be pald in
non-convertible Indian rupees and
not in any foreign currency.

Ag pert of the measures for simpli=
tying tax calculations, the Bill propo-
ses to replace the existing provisions
in the Income tax act for the grant of
rebate of tax on intercorporate divi-
dens, by g provision allowing the re-
cipient company to deduct. in the
generally pgcun.mpnmtofﬂn
amount of such dividends In the com-
putaticn of its taxable income, In
the case of a foreign company, which
is currently chargeable to tax at 70
cent of its total income, the deduction
of 60 per cent of the inter-corporate
dividends, leaving 40 per cent
dividends to bear tax at the
of 70 per cent, result in 8D
incidence of tax of 28 per cent
dividends, as against 25 per cent

Hin
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the exusting law In oredr to muune
tan the incidence of tax on foreign
companies on inter-corporate divi-
dends received by them from domestic
companics, as close as possible to
that under the existing law, I now
propose 10 increasc the Qquantum of
deduction from such dividends 1n
their casc from 60 per cont of such
dividends, as specified in the Bill, to
65 per cent thereof This will leave
85 per cent of the dividend to bear
tax at the rate of 70 per cent thus
rcsulting in an cffective incidence of
tax of 245 pur cont on the whole ot
such dividends Con=r quuntly, 1t 1a
also propos~d to specify, the rate of
deduction of tax a4t source from such
dividends at 245 p.r cunt as against
28 per cent undcr the Bill

As part of the measure for simpli-
fyving taan calculations the Bill pro-
poscg to 1 place the ex sting pi1ovision
for rebate of tax on charitable dona-
tions bv one for a strmght deduchinn
of 50 per cent of the amount of the
gualifving donations 1n computing the
taxable mcome of the doiwo Th~
deduction of 50 per cont of the qual
fying domations resalte g shghtly
lower tax benefit to non-corporite
donore In order that the tax relief in
these cases may be as Dear as possible
to that under the existing law, I now
propose to increase the deduction 1n
the case of mon.corporate donors
fram 50 per cent of the qualifying
donations as specified 1n the Bill, to
55 per cent thereof

1 also propose to move two amend-
ments to the provisions relating to
computalion of chargeable profit
under the Compames (Profits) Surtax
Act 1964 In computing the charge-
able profits Companics are entitled
under the existing Jaw, to exclude
fiom their total income inter daha
the amount of their ‘tax hohday® in-
eom~ on whith rebate of income tax
{e pllowable to them under the In-
come=tax Act. They are alsg entitl-
ed to exclude the amount of the qua'l~
fving donations on which rebate of
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09, the existing provision 1n the Com-
panies (Profits ) Surtax Act for ex-
cluding the tax hrhday income in
computing the charg able profits of
the company will become redundant
«nd 12 therefore, proposed to be omit-
ted  Further, as fifty per cent of the
amount of the qualifying donations
made by the company will, und=r the

Bill be allowed as a deduction mn
rompuline the totil yncome of the
company under the Incometax Act

with cffect from the assessme it year
1968-69 ;t 1s proposed that in com-
puting the chargeable profits of the
cempny for surtax only the balance
fifty per cent of the qualifying dona-
tions will be excluded

I now turn to the Postal] tariffs
Honourable Members are aware that
provisijon was made in the Finance
Bill for increases in Postal rates on re-
gistered ncwspapers n order o e
duce ihe recurring heavy loss on the
Postal Services Thesc included an
increase m the raile for mnewspapers
weighing not more than 100 grammes
from 2 p t0o 5 p I have since re-
considered the proposal in so far as
the smaller newspapers with himited
¢ reulation are concerned The Com-
mittee on Small Newspapers had re-
commended in 1985 that some conc"s
sional trcatment 15 necessary in the
rise of small newspapers weighing
lc»s than 50 grammes 1 propose to
go a Iittle further and have according
lv decided that there should be no
change In the exising Postal rate of
2 P for registered newspapers welgh-
ing not more than 60 grammes This
will particularly bonefit language
papers, doilies and weeklies and will
mean a loss of revenue of the order
of Rs 35 lakhs m a full year,

1 have also received representations
in respect of certaln other tariff jtems
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xhumwumm'ﬁ- levels aﬁm
bare  As thy Housy is aware, the ever, a number of goods in-
Minister for Communications has al- dustries ;n which the growth rate of
feady announced the setting up of @ output has declined at a time when
Tanff Enquiry Committes o review capacity has increased. In some
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The slowing down of the growth
rate of industrial production has
naturally been a matter of concern to
all of us In my Budget speech 3
had tried to amalyse the factors res-
ponsible for the decling in the growth
of industral production and the Lines
along which some improvement 1n the
siluation can be brought gbout even
du~ing the present difficult period
when supplies of basic essential com-
modities are so short I had also
suggesied that we should get ready
to resume the process of accelerated
investment a8 soon as thus bamc sup-
ply posiiong improves It 15 clearly
too earlv to conclude that a generally
more active policy of public and
private nvestment can be pursued
with immediate effect without run-
ming the risk of increasing inflationary
pressures  But during the first few
months of the current year the
growth rate in industrial production
in general has been very small, gnd
there are some Industries where cur-
rent levels of production are parti-
cularly low Some of our capital
goods ndustries however have been
producing at high levels even in the
vecent past In wview of our
intensive development of agriculture,
manufacturers of {tems like pumps
and stationary diess] engines

mehnm;ndmlm.:omhnmm
long or even worsen We have, there-
fore, reviewed the pomtion fully, and
I would like to indicate briefly some
of the steps that are being taken (o
Temove all avoldable slack 1n  the

view of the paramount need tp avoid
recourse to defieit fAnancing  But
something can be done by a selective
liberalisation of credit,
various anomalies and
Government's
orders for capital goods which in any
case take time before they are ful-
It 18 appropriate to expedite
the placing of orders for public see-
tor requirements next year for items
like railway equipment This will as-
sure the producers of such equipment
of continmty of orders There 18
reason to believe that uncertamty re-
garding orders in the future tends to
reduce the pace at which current
orders are fulfilled thuy adding to the
psychology of reccssion This uncer-

propriate action in this regard

The healthy development of the
textilg industry 13 of importance from
the pomts of wiew of higher
earnings and  holding the
price line  What 15 needed
merely expansion but also

sation of the mdustry We have
rely primanily on indigenous,
ment m order to achleve
nisation and expansion
tries concerned are belng msked to
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work out quickly a suitable program-
me, on the basis of which substantial
orders can be placed as quickly as
possible on the indigenous textile
machinery manufacturers. I hope that
industry and labour will cooperate
fully in the task of building up an
efficient cotton textile industry which
can compete  effectively in worid
markets and meet the growing cloth
requirements of domestic consumers
at reasonable prices.

For some time now, we have been
able to manufacture in thig country
complete sugar plants with negligibie
import content. We need to use this
industrial capacity to expand sugai
manufacture primarily in the areas
most suitablz for the cultivation of
sugarcane. I am having reviewed
the financial grangemnts for placing
the requisite orders in the near future
for the equipment needed for the ne-
cessary expansion of the sugar indus-
try.

Exports of metallurgical and engi-
neering products have sometimes been
hindered by lack of export finance on
suitable terms. It hag been agreed
that the Reserve Bank which is re-
viewing the present arrangements in
this regard will work gut a revised
scheme for providing adequate finante
on better termg for the exports of
these products.

It has been a legitimate complaint
of our producers of capital goods that
credit facilities for sale of their pio-
ducts are inadequate, The provision
of adequate credit facilities is parti-
cularly important with regard to capi-
tal equipment useful for exports or
agriculture; and it is also necessary
in other fields, The Reserve Bank has
been examining whether credit in
greater measure cannot be provided
for the supply on deferred payment
basis of capital equipment for sale
abroad and within the country, as also
for saleg on hire purchase terms of
items such as trucks, tractors and
fishing trawlers. The Reseryve Bank
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after finanlising details and proce-
dures wil] gdvise the Bankg and ane
nounce the operating instructions.
shortly.

We sometimes do not make ade-
quatl~ use of the indusivia! capacily
that we have for the manutfacture of
espital equipment and impory unnece-
gsarily instead, because the gcope for
procuring indigenous supplies has
not been fully explored or the placing
of orders is so delayed that indige-
nous supplierg are unabie to meet de-
Livery schedules. We propose tn en-
sure that greater attention is paid tu

the fuller ualisation of indigenous
supply possibilities.
It hag sometimes been representcd

that indigenous producers of capital
equipme it are al a disadvantage be=
cause the import duty leviable on raw
materialg and components is higher
than the duty on ihe finished equip-
ment. There is already a notificalion
under which compcnent parts of any
machinery are exempied from pay-
ment of duty <t 5 rate higher than 1=
leviable on the finished machinery.
There is also provision in the tariff
for levy of dutyr at the general macin-
ery rate on any raw materials or
components necded :{or the fabricalion
of equipment in India for the initial
setting up or ihe substantial expan=-
sion of indisrial, power and  otuer
proj=cts. There are, however, still ins-
tane=s in whnich row  materials—as
distinet from components—needed for
the manufaciuze of cavital equipment
are charged to duty at rates higher
to the  finished
machinery, The question of granting
relief in ihis vegard whiie preventing
any possible sbsuss of tha concession
is being examined.

The utilisation of external  assis-
tance available to finance the imports
of components and raw materials has
been slower than anticipated, as a re-
sult of the reduction in the growth
rate of industrial activity. At the
same time, there as instances in which
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to import
nents and raw materials with a view
to reaching higher production levels.

Sir, 1 hope that the various mea-
sures that I have outlined, both with
regard to changes in the tax proposals

the low incomg consumers, stimulate
exports and revive production. I am
well aware that I have not been able

the fullest consideration to
suggestions

Shri 8, M. Banerjee: What about
my suggestion?

Mr., Deputy-Speaker: It has not
been covered. You are basing your
question on a speculative report.

Shri 8. M, Banerjee: Do not get

Mr, Deputy-Speaker: It is not a

d

BiL, 1967 14245

Minister has heard it. Has is not pre-
pared to say anything at the moment.
Now, motion moved:

“That the Bill to give effect to
the financial proposals of the
Central Government for the finan-
cia] year 1967-88 be taken into
consideration.”

Fifteen hours have been allotted for
all the stages of the Bill. Would it be
all night if we devote ten hours to
the general discussion and five hours
to the clause-by-clause consideration
and the third reading?

Shri Kanwar Lal Gupta: We should
have a little more—say, eleven
hours—for genera] discussion.

Shrl Ranga (Srikakulam): So
many amendments have been sug-
gested by the hon Minister and they
need detailed and careful discussion
in the Ifouse, We musi, therefore,
have sufficient time for clause-by-
clause discussion

Mr. Deputy-Speaker: Then we shall
have ten hours for general discussion
and five hows for the clauses and
the third reading. That is the sense
of the House.

Shri Kanwar Lal Gupta: Cannol
we increase it by one hour—to 16
hours”

Mr. Depuiy-Speaker: No At this
stage, it is not possible Mr. Ranga.

Shri Ranga: Mr Deputy-Speaker,
I wish to express my satisfaction in
regard to one small point that is &
welcome evidence of a sense of flexi-
bility and also the attention paid by
the hon, Finance Minister to public

wviews in regard to them here and now.
They will merit very detailed and’
careful consideration by several of:
my colleagues who understand these
problems just as expertly as the
experts who are behind my hon.
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friend, the Finance Muuster, and who
will give our appreciation of the
amendments that he has suggested at
a later stage when these amendments
come up for detailed conmderation
Since the Finance Minister has shown
this much appreciation of publie
opinion and consderation to the
eriticisms made by various sections
of our people during the last several
weeks, may | repeat the ecarher sug-
gestion made on the floor of the House
by several Members, mcluding my-
self, on similar occasions, that 1t
would have been much better if this
Bill had been sent to a Select Com-
mittee for detailed consideration? In
that way, the House could come to
be asusted by the adwvice and sugges-
tions and recommendations of the
Select Committee I am sure the
Pinance Minister would himself
appreciate such a suggestion, because
he has shown now what advantage it
has been for himself and for the
Government to give conuderation to
the opimwons expressed by different
sections of the people These amend-
ments are evidence of that fact
Therefore 1 hope he would not find
it imposuible to accept the suggestion
and 1t would not be too Jate to accept
it

The reduction in the total tax col
lections as a result of the amend-
ments he proposes to make Would
not be a consyderable sum It cannot
be more than Rs 10 crores He has
chosen to impose an additional tax
burden of Rs 110 crores and odd this
year Therefore, Rs 100 crores would
be still sitting tight over the shoul-
ders of our people Would that be
a reasonable burden that could be
expected to be borne by the people
in the Light of the fact that he hum
self says that there 18 a slump® He
calls it slump, we call it retession
The difference in terms dose not
matter Even today he has smd that
S0 many mdustries are not able to
produce as much as they can Many
«©f them are not able to sell whatever
they are able fo produce and the

JULY R, 1987

sonable for him to expect our people
to bear this additional tax burden?
Is it not a fact that today not only
the Finance Mimster and his munis-
try, but also the press and large sec-
tions of the intelligentsia of our coun-
try concentrate sg much upon the
effects that the tax burdens have
upon the fairlv rich people and those
who come within the muschief of the
direct taxes and they tend to ncglect
the effects of these tax burdens upon
the crdinary folk far beyond the
pale of direct taxes and who at the
same time make the greatest possi-
ble contribution proportionately,
towards our production® They are
the oidinary peasants the agricultu-
ral and industrial woikers and the
lower paid Government officials and
salaried employees These people are
not only producers but also consu-
mers Thewr role as consumers 8
even more important to the tax
gather than as producers What 15
ths posiion?” During the last few
years all thesc penple together,
these vulnerable consumers forming
the greatest section among them,
have becn asked to bear as much 48
Rs 4000 ciores of additional tax
bui lens levied and collected at all
lenrls What was the position In
1951 527 It wes only Rs 670 crores
at thai time—~the total tix levied by
the Union Government Today it 18
more thin R+ 3000 crores Most of
this moncy  has come from these
paapley  Has the Government suc-
ceeded 1n making anv proportionate
contributions to their incomes® Have
the incumes of the ordinary folk gone
up by T00 per cent just as the Gov-
ernment's income or the Government's
colleclions have gone up by T00 per
cent? Tt i3 not so Has the national
income 1tself gone up by T00 per cent®
No, Sir That 1s where the real secret
hes 1n regard to that pithy saying
from the deys of Shri Jauwaharlal
Nehru, that the poor people have been



the prices, Have they not pushed up
the prices? 1L has been shown by
various authorities that even after the
budget proposals have besn introduced
here, they have gone up by 6 per cent.
Do they not result in loss of income
on the part of the consumers and,
therefore, lower salcs on the pmt of
these shopkeepers Let them consult
what the super market itself has
experienced. Thewr salec have gone
down by 11 per ceni in iea, an item
on which my hon friend has increas-
ed his tax, 11 per ceni in groceries
and 6 per cent In cotton cloth That
is the effect of the:: budget provo-
sals, Would the¥ nol push uap the
prices now?

Then, Sir, would it not strengthen
the demands for dearness allowance
that are coming up now and have
overwhelmed my hon. friend here as
well as the Finance Ministers in the
States, to the tune of Rs. 250 crores
or maybe more? Would not all these
proposals also further accelerate the
recessionary forces? Would thev not
incraase disparity between direct and
indirect tax hurden? Would they not
worsen the disparity between the rich
apd, the poor? Would they not impo-

-
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ed by these tax proposals, and the
latent, ebullient forces whi

working through inflation, the infia-
tion which has already been there—I
cannot accuse my hon. friend here
and now, but my hon, friend was also
responsible when he was Finance
Minister years ago and later on all
his successors have been gwlty and
only now my hon. friend has become
repentant and therefore he wants to
put his foot down and try his best
to keep down these inflationary
forces. The inflationary forces are
there. They cannot be all of a sudden
put down It s just like bolling water
in a pot. if you are to remove
the firc below, the latent heat is there
and that would go on boiling the
wate: and simmering, That 1s exact-
iy what 1s happening with inflation.

What do we find? There is unani-
mity about the prevalence of indus-
trial recession, prevalence of the evils
of nflation, the spiralling of prices.
Even today the Free Press Journal
has said that m Bombay city alone
as many as 50,000 industiial workers
have become uncmployed They are
scelung employment and there is no-
body to give them anv employment,
because the employers who have noti-
fied 8,000 vacancies have already
withdrawn 4,000 of them. They want
the bank rate to be reduced. My hom.
friend says, yes, he is going to do it
in the case of one or two things. In
the case of all industries, the bank
rate has to be reduced and, when it
is done, agaln, its effect on inflatjon
will alsg have to be calculated.

15 Ryrs.

Now the industrialists in the South
are calling what is happening now
as a rut, as a slump, as a stalamate,
impasse, morass, ground o a halh
bogged down. Production is golng
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down. Now, how is this production
to be stimulated, Sir? Not by im-
posing additional taxation. But that
is exactly what he has done. I think
that is a wrong way of deing things.
I have here with me a list of indus-
tries where the production has gone
down. In the case of coal it is 91 per
cent pig iron 41 per cent finished
steel 54 per cent, diesel trucks 71 per
cent, automobile tyres 34 per -cent,
automobile tubes 44 per cent, bicycle
tyres 22 per cent, bicycle tubes 45 per
cent, caustic soda 75 per cent, soda
ash 47 per cent, razor blades 129 per
cent, air conditioners 104 per cent,
refrigerators 208 per cent, radio
receivers 45 per cent, bicycles 55 per
"cent and clocks 29 per cent. This is
how our industries are now coming
to a dead end, as it were.

Under these circumstances, what is
" it that my hon. friend wants to do
in order to encourage and revive our
industries? I am glad he is conscious
of the position and he is trying to do
it. But it is only tinkering with the
whole lot of trouble. So far as Gov-
ernment are concerned, they say that
wages and salaries should be frozen.
Would they be able to do it? They
should try it. The trade unions may
say that profits and prices should be
frozen. What about the industrialists?
They want wage freeze and salary
freeze and even price freeze but not
profit freeze. Then, what about the
agriculturists? They have no profits
to be maintained, not to speak of
freezing them. So, they join hands
with the consumers. The agricul-
turists and consumers are today
interested in seeing to it that the
prices do not rise, the wages do not
rise, the profits do not rise and the
taxes do not rise, and that is where
I come to the point of my hon, friend.
If he wants a freeze to be imposed
on others and get it implemented, he
must himself give the lead by freez-
ing the tax burden. Instead of that,
he proposes to raise Rs. 100 crore
more.

JULY 24, 1967
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What is the story of taxation? I
do not know how it is, but whenever
any budget comes to be introduced,
everyone is put on tenterhooks as to
what is going to happen, which new
tax is going to be imposed. Ng one
is encouraged to feel a kind of elixir
that some taxes are going to be abo-
lished or reduced. It has not hap-
pened during the last 17 years. Only
three years ago, the duty. on shoes
was withdrawn. But, my hon. friend,
reimposed it. For some time, the
expenditure tax was done away with
and then it was re-imposed by his
successor. These are the only two
small itemns of first hope and then
disappointment later. Otherwise, it
is a continuous process of increasing
the existing taxes and adding new
items of taxation; there is no varia-
tion in the melancholy process,

Now, what happens? These excise
duties spread their cancerous fingers
and touch more and more items of
people’s expenditure. They have
gone cn rising fyom commodity to
commodity from 56 in 1961-62 to
commodities by 65-66. There is no
limit. He had had te his credit a
duty on kerosene oil. We were hop-
ing that his successors would remove
it. But they would not do it. Once
a tax is imposed, it goes on growing.
Now he comes with shoes and with
tea and with coffee.

What sin have the ordinary indus-
trial and agricultural workers com-
mitted that they should be punished
for trying to drink a cup of tea or
coffee early in the morning in the
cities of the north and the south?
Why should they be troubled? Be-
cause my hon. friend wants more
money. But does he really need this
money? That is my point. He does
not need this money. He can easily
get on without this money. He ought
to try to get on without this addi-
tional amount of money. I thought,
he was going to do it because in the
interim Budget he did not raise any
new tax. But suddenly an inspiration
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consequent higher cost of hving

Then, I am teold by reliable authori-
ties that the Central excise tax
burden has increased by 15 times
during 18 years and thai 1t 1s a umique
thing 1n the world Sometime ago,
Mr Palkawala wrote a very impor-
tant and usefu] bool where ne proved
that India 1s thc highest taxed coun-
try 1 say, so far as rich people are
concerned—well, some of us may not
have to plead sp much—something
would be left with them although we
deplore 1t and we wou d like ‘hose
direct taxes also ‘o be ro~duced But
these poorcr peuple aic the hirhest
taxed peopl: so fai as the consumers
are concerned Tha 1~ why I =ay that
the time has come when th~ Govern-
ment also should mike enmmon cause
with us 1n organusing the consumer
councals 1n this countr\  Sometime
ago, there was some talk that the
Governmeén: was joing to oOrfanite
these peoplc and they madec a begin-
ning in regard to coffee club and so
on in the city Afterwards 't petered
out Actually, th~re 15 need for
organising consumers jn this country
on & mnon-partisan basis from a
national point of view, and to help
those people to assert themselves so
that when they make their demands
to the Finance Minister, he will be
able to resist counter-demands from
other people who would have to pay
other taxes and see that concessions
are given in the direction of the Cen-
tral excise duties

The Central excise duties account
for as much as 15 per cent of the
price of sugat, 25 per cent of the

not going to impose any more excise

and exhilarate ys by saying, "I am
dropping the kerosene duty for which
I am responsible, 1 am dropping
duty on diesel g1l which would bene-
fit agricultunists, 1 am dropping duty
on beitle-nuts, on shoes, on cloth, on
Dalda, on ordinary runeral o1l that
we eat and on o1l which we use for
ouvr hau™ Would i1t not be necessary
fo. him to do 1t* I want hum to do
1t

g

Sir 1 hop' that if he were to con-
timue to remain as the Finance Minmis-
ter for another year and he does no!
gl tired of it 1 the meanwhile with
all the troubles he does not get him-
self for‘unately or unfortunately p o-
moted o the Prime M nisteiship, he
would ve able to come forward with
a Budget which would do justice to
the consumeis to the agriculturists
to the poorer sections of our people,
to the mddle class people, to our
clerical staff and to our prolotaniat
i this country

Last but not the least, I may also
express some gratification that at long
last I hear the good old ring of the
authority of finance, as 1t should be
in any Government, that no longer
the Finance Minister goes on bended
knees before the Planning Commis-
sion and then say, we have requested
the Planning Commismon to do these
things, to make these plans or to
make these proposals and to find
funds I was happy when I heard
today that he had asked the Rallway
Ministry to prepare plans and to place
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withdraw the Central excises that
has suggested

can be borne by the mdustry’ 8o
many other Finance Ministers also
had gaid it but they have not been
abl= to achteve it It 15 not nosmble
It does not square with the way m
which the industnal system works
Therefore he must be prepared to
realise that all this is gong to be
passed on ultimately to the con
sumers and he must consider whether
it would be right to allow all these
additional taxes to be passed on in
this manner to the consumers
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feh ow  Wfgs ffor 27 31
aYfgw fafr o9 w9 A T TF
fawr & frmr o< fde &1 awifire
fowr Yo T &t gt wfig
faw & dwfre g = foemr @)
oy ¥ e s g @ defe
ate ¥lo GHe spraf i on #
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WY ¥ T 9§ T g g | Iwh
wgr wr s

“The immense practical sdvant-
age of acquiring knowledge in
one’s own language

foreign language It would result
mn parrot-like learning, mental
strun and stifhing of mtelligence
Base concepts of sclence often
have their roots m primtve
expenence One's iutiation into
acience would not be natural and
the grasp and understanding
would wsuffer n witality and
breadth if one used one term to

term for it outside the class room
If the scientific terminology was
foreign to the language of dally
use, those not specialsing In
science would find 1t difficult to
remember anything of scence
which they read at school and
retain interest in sclence The
trmmung of skilled work-men,
craftsmen and tradesmen can be
most eamly carried out in the
language of the region concerned
Large scale  popularsation of
science can be aclueved only if
done 1n the regional language”

v oafms weome wwer A
o oafe seoed agw gT AW
difaw qxfnded 1 g dwrfre vy
at o € 31 ) & ol ) o o
3 fodet W & gro wft gl
frwr ad ot ¥ gk v owwoEm
frafroea a® w1 wmaw FO
wrofa wed @ty F T E e
w1 gET & | sy | e
& wa ¥ ag wen g § fe o
&t o 7€ wo xw e At vt
] 1961 ¥ Wl wr IO g I
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wT A gt wrofty Wl oY, O
oo fifr &1 & aoen e
fe o 5wt ¥ o widw % v W
o & Wt e wd 3 ay wrw ot gt
kO o 8% @ e oK e
Tt wdhurer fier steft 3 oY g e ot
¢ fr fawafeame o foer o are
ey Wl @ ol ¥ R @
wieft ? qeneE ot ay o @ ot
wwet & 1 sfraret o & oY ay arer wfY
ot fis xa  fag o Wit &t firerer
wravas &1 & maar o f e e
fwre & oW § wa a% gORTR ".or
fear &7 ¥ v faew 3 ager goon
o gurE § 9 urer b & gue) W
Y THN NN OF G AW §
aifgea ffwr % fag wowie WY qw
Fafewrer S ¥t wfgg 1 ve s
¥ FTCFT § w7 9w FOF T @
%1 gere! 1 gaw) g § 9w a3y
¥ gers w7 wqr, fiew fire & ot it
fer &% ot forarf o vt @, xw
daw ¥ qr favwg w7 AT wfied
% wwwen § fir afe g qw  fagrr WY
o g ®ig & W el OF A
w §uq € O qF ot & guT g W
R W Wwww AT WOk gw WY
rewar ) cwaw afe arfigea frder
w1 % g9 3w & fgeY wratz ¥ e
Fa¥ frg aiw sty woar ad v Y
& gt and o AR w@ W feew
§ fe qv o ¥ ez oy oo wfge
e wwm £
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RE T ¥ ¥ 60% 70%Rrew rure
Wy et 9 § fr e Y
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TR ¥ ¢ e o wich & g
frer & o ot & 1wt wfrrd
W wfgd | wilt R Qe

wto Mifam T % www g
6 farer fariraw et Wb e firatfor
T g e o€ Frow ol & e v
T & wata fear @) WY Ao
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Y § ik T 97 w2 ¥ vl
Frar 81 it @t it oy g o
> @t 1Y 7 ) & ot Gl 27
TegwETgm|

¥ AR S O g QET
fadae war iy v @ forw firdas
rag wvw g o afafee s aw
Wit i TR wwA TR afk g% T
% ag e ag % on @ & fr ufe
e sramgeeTe fwe 7y o @ 6@
e ¢ fadaw w amr o1 @ @
Srarg< AT oY @ a¥ oA A |
TATETETE W F O T R A g
T 7 fe o ey § wOw g we
B w1 oW ff g w30
it g7 g ¥ fAy wikh W ST
3| wifeg faer wft off o sy
HrOeTT ¥ e T f fiv g O et
¥ Frioy =iy w1 fare otw & @
Yfwwrr & faeg frdaw §, o wosgir
Fraws &, & ol wr e W P o
Yw # wrw e ¥ forg wwer wek W
Frivars §, Fwet aft ox 7 W | W
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ag vt § oY fiwe & s el iy T
aon ¥ faak it W § W vy ol
W W, e ad, figwr W qERY
Tw won wifes (weorw)  foe
ol Wit W wvow o1 A @
ar 1§ W ary §), 3% frdaw & fsa
AT 5 ¥

Shri K. Narayana Rao (Bobbul)
There is no question of ;ts being un-
constitutional A law has been passed
and English can continue The Con-
stitution itself provides for that

WMo Mg 17 wgd Wy §
arow 7 & ¥ wg1 o fr faw frdos
& 99T, S AT F Fww T et
& wfwwraer 9T g9 4 @99 g9 /eI
% gag @ w7, fafew g
¥ oy @y T g gy a3 e
wTawa § 1 F & g aft swaer e
§ it o ot & X 9 s fran B
& A ¥ fav fam & qan W
T g ¥ WA WA g W g
wrx WY AT g & @ @ §, o A
Y st gud fz=dr s wredta s
& gear # | A fredt o7 @
e g fao owd S, st @t
7 yuT At ot § s ¥ W qur
FGTC B THY ST 6 ¢ qau 7
% @ A @ Ry g dw
N mahir Iwfa & 5%

Dr. Ranen 8en (Barasat) Sir, the
hou Flnance Minister, Mr Morarji
Desa;, has announted certain tax
exemptions in regard to certain atticles

that pe woulg go far

because the
ig wadey in a bad comdition It B
dmittell ot all hands that we are iy
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tile industries

About price rise, everybody knows
that prices are going up higher and
higher and Government had no piice
policy so long The mechamsm to
contiol, check or peg down the prices
was absent in the policies of
ment In this House, on several occa-
slons, not only by Members from the
Opposition Benches but also from the
Congress side, it has been said that
today while op the one hand, we
find mass musery growing, on the
other, we fing the growth of mono-
polics  All these things are taking
place during the last 15 or 16 years

Let us all realise this position that
the Third Five Year Plan, after so
much of expenditure, after so much of
tom-tomming, has completely faled
to attain 1ts objective The Fourth
Plan 13 nowhere m sight though we
are supposed to be 1n the second yedr
of the Fourth Plan This shows that
the economic policy pursued by the
Government of India so long has gone
‘wrong because 1t started with a wrong
premise, with a wrong idea, with a
wrong objective

Let us examing the tax system in our
country The whole system of taxa-
tion, the tax structure m gur country,
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tax is jmposed, they pass on the burden
to the consumer, the common people.

for
is evident from
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this Finance Bill
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taxation js introduced in our country.
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y
back made an investigation at the
request of the Government and he came

sppease big business, it should be firm

b,

i
;
i
| s
i3

lations but the Government was kind
enough later on to reduce that fine to
Rs. 40 lakhs only. In regarg to the
Mcleod and Company the same thing
happened. They were fined Rs. 37
lakhs but now the Government has
come to the conclusion that the com~
pany has to pay only Rs. 7 Jakhs. This
is a direct encouragement to all sorts
of corrupt practices that are being
practised by these firms.

Then, the officer, Shri Srivastava,

jdea, with that phrase,
words, Government is
representatives of big business in
Boards of Directors of the State Bank
and the Reserve Bank. This is ano-
. That is why I
was saying that a very strong and
radical measure is needed to correct
this stagnation and deterioration in
the economic situation of our country.

I make these suggestions in all
It is not a usual thing.
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mz‘:ﬁ‘hm‘?“' Rt gt o e 3 o feewar

Qo gt o g ¥ & ot
e w8 o T §) were 3 2w
g & T gy & a0 w1 Frdree ot
¥t AfY Qa1 qEd amr any w2
B skt 4, forer v § 3w ¥
& oamer & v wé fewr amr ot
g T owem &t B ¥ e
fra®t avdw § fx g

shid thist the Government was oppos-
ed to any wage freeze. Now in todiy's
hewspapers, in more thén one newi-
, there are authoritative reports
for a year Shri Morarjl Desal—
his neme has been mentioned—is
thinking—he has almost comg to the
conclusjon, probably—of freezing DA
glduhrhslnthenmo!!m; J
ces ete. I warn him and the Mem- a
bérs of this House o wake up to the g ¥ R ol @ ar S e e
mﬂm«-ﬂ::mdinmumnm 0 o od w2, oy v s ar G
wor and the salaried . ETeon
émployees, the wage earners will not v aba et w A vy aw
take the situation lying down They 3 Q¥ ®iww # uf § ok 5w & &t
mmteumbuk It Is an In- w7 TP g7 wwwr § ag o oge
fringement on their legal rights, of
their rightful share of what is due to
them today In the country Therefore,
I give this warning and I think, Shri
Morarji Dessm, the Finance Minister,
will think over the problem and will
not go in for freemng DA or salaries
or both in the name of lowering the
prices or freezing prices

With thege words, I conclude.

nmhrmmwm

Tt BT fewr Wl W ¥ W oY o
g wrafer & g & 9w & fag g 7w
& ¥aT ond &7 €7 Y aOF IR ST
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ey i, & e o faw
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e & yu wror oft e ot ol
farg § & I ¥ fag & s
e e ek Iw e W fed
Dt ¥R ¥ 0§ drg ey
o v § ) wag ¥t w oW
# ourer wary ¢t R W OER ¥
sk wavay & sarer afY | it Y
o @ g v )
trad? Y R 9w v AW

far &1 @, fowrd, @ qafe-
fedm  sfeamee ok, & fog wmr
dmvraw ifmmT g WY W
woz # ag wor & fir worr av T &
ok 7 wgmE Sy W@ §, 9w F F
O SN W AT |

s gAz ¥ A dww owwr & ¢
qegfa et T ar @Y A ofiwe @,
wrapar e, Qv s g & §
3T FTT <3y § 1 aver w Sew Ay
HTA T S g 6 § I8E
Fy7 AY ar e ot ot & war ot
srpre Fafrezr & ofw & § 9wk
R ag &% 55 ww fe B ¥fe
& g fesee wemt fis gt o bW
dhvr i § aww o'y ot § e o
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sragr ¥ ofe Rw i e ay

W

- Shri Shiva Chandra Jha (Madhu-

banl): The Bill that s before us in
its Statement of Objects and Reasons
has stated that it is to give effect to
the financial proposals of the Central
Government. So, ] am sure it becomes
unperative to have & look at the
general budget and the rallway budget
before we come to this Bill

When we come to the budget we
find that this Central budget is a
dangerous budget. I say that it is a
veiy dangerous budget. There are
certain things which are going to boost
our economy in such & way that they
will blow up our very i1deas of social-
1sm and democracy in the long run.
I will come to that later.

It has bcen said that the difficulties
ol our economy are mostly due to the
diought mtustion, price rise, non-
revival of industrnal activity, lack of
confidence ctc. Two other fictors—
foreign aggrossion and drought—have
also contributed to our economic diffi-
culties 'We have to take each of these
pownts, one after another and see how
far thesc things are responsible for
the troubles of our economy. The
drought situation is one of the aspects
of sgriculture in our country. The
Finance Minster bemoans and laments
that agricultural production is not
inereasing as much as 1t should Why
1 it not going up? What is the
tiouble? The reason 1s that after
Independence, what we have done in
the agricultural sector are mostly
quantitative changes. There is very
lhttle or no qualhtstive change in the
agricultura] sector in the countryside.
It has been said that landlordism had
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[Shr1 Shiva Chandra Jha]

to plan Every plan has boostad up
Indian capitalism The fourth plan
is going to boost it further As a result
of this violent contradichon, the col-
lapse of the private sector becomes

1824 hrs.
[Mn. Drrury-SeeAxzn mm the Charr )

Let us come to the system of taxes
we have and the way 1t 1s being
tackled by the Finance Mimster

wil]l affect the common pecple

About direct taxes, I must tell the
Finance Minister that a country that
stands for socialism a country that
stands for equality and justice, should
not have a3 its principle of taxation
‘how much you have got' but ‘how
you have got it' All blackmarketeer-
ing 1s to be taxed, all profiteering has
to be taxed That 1s the principle of
taxation Thisisnot my saying It has
been said by some Liberal of Britain
at the dawp of the twentieth century,

that there s the evasion to
the tune of Ra 200 crores
to Rs 300 crores s year You

The most dangerous thing that 1 see
in the budget is the concessions to
the companies for amalgamations One
company gets amalgamated with an-
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the fundamental rights is going to be

Now, 30 far gy the Finance Bill is
ed rigmarole of the Finance Minister

3y going to @ve to the people from
Mozambique snd Ceylon
had added m that Fin and Tnimdad
because there are many Indians in
those countiries who want to come
back to India and resettle here

I thunk it 13 Marx who saud that the

Shri J N, Hazarlka (Dibrugarh) Mr
Deputy-Speaker Sir I rise to support
the amendmenty propased by the Fin-
ance Minister He has gyven full con-
sidaration tp the suggestions made by

Finance (No 2) SRAVANA 2, 1889 (SAKA)

Then, industries do not come
because of the foreign exchange diffi-
culties ag 15 well known to you Be-
industrialists find it dificult
because they cannot go into Industries
as they like We have no doubt, the
Industries (Development and Regu-
lation) Act under which it 15 expected

i

i
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The Assam Government hag an an-
nual plan of Rs 30 crores only at

present With this provimion, Assam
cannot develop properly. It i impos-

sible; 1t has vanous dificulties There-
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[8hri J, N. Hazarika)
devalua
should be
difficulty
That

's financial
difficulties should br sympathetically
considered by the Government so that

that fronter State may not get into

croreg to fight the Mizo rebels. Assam
had also to spend more than Rs. 200
Assam 1itself and they gpproached the
Centre several times but the Centre
has not yet sanctioned the money re-

Mmeﬂnmlﬂnilurw

quired for this purpose. L therefore,

fore, the question of

lingam Committee, which
hon. Members mentioned, would do
general remarks

something about this.
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Acts have taken us®* The Government

JULY 24, 1967

Big, 1967 1430

the direction shown by the Mahalano-
bis Committes, the Monopolies Com-

appointed to show that direction fur
ther Why s this happening® Thu
18 happerung because the government
say on thing and do another thing As
1 said on another occasian, to the elec-
torate and the opposition they ~how
one face and to the other kind of
people they show another face and
their favours That 15 the whole
trouble That 18 why there 13 no
happiness in the country, there is rest-
lessness i1n the country, 1n all sections
of the society

Hopes were raised during the mnde-
pendence struggle that after independ
ence many things would be achieved
People do not always demand that the
achlevements should be there, but the
people are anxious to know whether
there Is any mncerity of effort in going
towards the direction which was pro-
claimed After three Plan periods the
people have found that the govern-
ment have not teken them in the
direction in which they promised to
take them That 15 why there 1s un-
rest, nothing more 'm-&ﬂermeebet-
ween practice and professon 1s res-
ponsible for this great unrest

Added to that, the country has been
suffering on account of malnutrition.
Our malnutrition began during the
war, and after the war we had con-
trols and these controls, as people who
are old enough know, led to a very
major defeat for the Congress Party
m the 1952 elections Then, the Gov-
ernment should have learnt the Jesson
and they should have increased our
food production But what qid they
do?

We go on mmporting We seem to
have a great belief in import rather
than n production. When criticlem
15 made fram the Opposttion side or in
the country, they say, “We are very
anxjous to produce food"™ But what
do they do actuslly? In the various
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Our money does not produce the
propar results, It has been o0 all
these years,

I would like to continue tomorrow.

Mr. Bpeaker: Y
continue hm‘u e Shay

Mr, Speaker: No. It is a Half-an-
Hour Discussion, You can take 10
minutes ani others will only put

SRAVANA 2, 1889 (SAKA)

Construction in 14
Asckg Hotel (H.AJL Dis.)

Mr, Speaker: 1 ghall call the hon.
Minister at about 580 p.m, I think
he would need about five to ten

Shri Samar Guba: This Half-An-
Hour Discussion Notice was first
issued In my name, Perhaps there
may have been a mistake on the part
of a newcomer like me. But I was
given an assurance that 1 would also-
be given about seven to eight minutes”
time,

The Minister of Weorks, Housing and
Supply «(Shri Jaganath Rao):
After I reply to the discussion, hon.
Members can put questions if they
want.

Mr, Speaker: That has not been
the practice so far.

Shri Sheo Naraln (Basti):
House must adjourn at 8 p.m.

Mr. Speaker: I know that; other-
wise, the hon, Member will raise the
question of quorum,

The

days back so that ] was to be first
person to initiate the hall-an-hour
discussion. Then, suddenly the Secre-
tary told me that there had been &
certain mistake and [ was asked whe-

g
%
§
8
]
H

|
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Bhri Jyetirmey Basu: The problem

<an be solved #f you give us also

some Little time.

Mr, Speaker: Questions can be put
and no speeches, should be made

Shri Jyotirmey Basa: You cmn
five ug about five minutes,

Shri Surendranath Dwivedy (Ken-
drapara) As a compromise I would
suggest that you may give Shrl Kan-
war Lal Gupta ten minutes and Shn
Samar Guha five minutes, other
Members may put questions and then
the hon Mlnister may reply

Mr., Speaker; Yes, let the others
put questions I would allosy them
to put questions

Shri Kanwar Lal Gupta: Do not
be so strict !n regard to the time If
mecessary, you may extend it by 15
40 20 munutes

Mr, Speaker: There 15 no question
of bemng stnet, but there must be
some lLimut about j;t Now, let hum
€0 ahead with at

Shel Nath Pal (Rajapur)
hmm begmn

Now let

off e oW o ¢ W g,
aeiw e ¥ §9 w9, §9 e ot
sy ot ¥ fau 2 wO¥ 29
wrw w1 Zwfasrar man | qw & o
waww T wsw Wy, fw fae few
» fwer &, g % Fily a7 & %) fudy,
F9 & woww Af, TR oy weT g g
W § WY AW & W oo ¥ qdere
wt f et Srefrore 2w g wfgg
g ¥ ¥ fgere & &y faw ¥ freen
wifgy we % fad ot 7a4 & afafoer
fuw ¥ x &t frit 9 * oy fuavere @
fir & Fereew ¥ e e & figare
Y g ot foqr wur §

woww Wi, s A wmefe
fuw W 1 wrg g fs faforere angee

JULY 24, 1967 Comstructions in Asoka 14308

Hotel (HAH. Dis)

e {, glfrawd 2owdl &
s sk fs g wrerdfmm dfe ¥
£ w fvww feagfe v ) Tav w
wifee ¥ | oy ¥ A ¥ Fyowt
i fsRNamwe@ml ' @
e ifs Qe sl far )
WY & WEAT 7 gy § I 6 T
few o St v 1 1 weeT Wy o
o fares wit ot § fe arre ot &
urty gfserw v § o 39 ¥ o wnr oy
e g g Fec T wwd € o on
& cErdnA gk § vepet b,
tar g § f Fafaes X Gwamer farar
fe WA 2wt T, ¥@fwea Eve
% quwan g e fafaedy & ot Fora fidy
¥ 9% wgr ¢ wg T odely aeer
e elrafed b1 gl oo for oy Fae
qrq & qry wr § I F A vew
¥ Fiar g famr | ¥y Wow
® ure X wgwe fzar | I A we
sy st ofc o7 &7 Creereie
Ixver g & maan g s ag o -
FUATH &7 AT ¥ ¥ W A A it
werHe v fayr  Afew @7 &
TP W Jo4 gw o aw €@
fir faradt gz &% w19 ¥ fadem ot @
o ¥ ey og f gEt ¥ Ay W
I I[N Y s URTH H WL A K
oft femr st oPR §O v wrdy
o sraafer Az ¥ A s fafreee
o ey § o o A Yoy o
ol w1 Wfer o difcfaaw Fac
I Hfgem &, wre v 01 & oy
W §, o qrer § vafo ot spn
g, w9 ¥ @ ad § v wre ek
e T ot wy Eee fodee §F wren
o qudt o 3¢ fs are gl
g o T wr weirwe mft Farar wrawr )
ﬁmtﬁwng'!tdﬂrdl
farr wt wre & g Fae fear &, wg v
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fear & 1 Ay qiw Wit W o Wl
o wifgy o7 o siger Eac ot o
wifge o : ¥ g T A W ot
ot Ty 37 ¥ At ¥ Ny e g
Z¥e % oit ¥fw Wige § 1 AT 20
wure &1 fewta @1, 39 w1 wwwaw
Nt N awwor {1 &
gawar g fw ag Shw AT g 1w Arg &
v sSrftae fear § @t a0 & fgam &
& ®CU NfET | IE ¥ W Owew
farfeee qrgw & fag ¥ fr Y it fag
wigez %! ¥ OF A 7g o fe gw A
e fafreer & ot feedt omw
fafrrzt & woee femr ...

Bhrl Jaganath Rae:; Not Prime
Minister,

Shri Kanwar
quote him
Shri Jaganath Rao: I have correct-

ed it. I said Deputy Prime Minister.

oY WO Ny e ;@) WIT A W
fw ox a1 feei v or fafame oo &
garg & farar | (wiaw) ..
fadt arew Faia=zr g wredw fafaey
% g & w@rT @ B Argy A
wifgg |

a7 w7 e dige T fom
T 9734 Wi T TORIAE 3% T 6 )
& g qoar § fv wox vq € o
TUETRE 3% A 4F aF W19 & gq §
Fwe ¢ ¥ fapmr ?
Shri Jaganaty Kso; That also I
explained,

e ww e frd o,
wty & qg Tex e fwar gq & g
6 oA og & fs w wOm w9
vHhyesawrdw §1 wgw w fag
WA W fag 1w i IE W
ot Tre X vl £, o 99wy TvcArfew
o ¥ wed [ o Saw wifeg fs oy
Fevow Wt qfudr qufog wwwr e
Teeri s v wft wr 7wy & wwwar

Lal Gupta: 1 can

Construction in 14310
Arokg Hotel (H.AH. Dis.)

f fafreee angw @ & dforeme «8
o oy wreliiz Sy aft ¢

0 o mo wnde fafrec @
qor @7 ¥ gwirw foa, 9@ & o
o T qwar | W s §, i B,
2g ¥ wvn fafaeec §f ar wro ff v
wEF, Ta ¥ gt ¥ w1l oF mff owar )
sirfrore & fgame & waar wifgg @
el S WICE 2aTT §7 T TCHRAR
% T 1 IX W g I, gEw WA
fom ? o AfeR s F I AW
fw 2 amer 40 gore T v v dfag,
AR AT W o @ w1 ey Wi
wt ¥4t wff wgr 7 farw o7 TvE WA
&% 7y W, w1 femr §4 gq WY frm
¥ ¥fpr aralt &t w7 & ey B
wfgg w1 € ¥ 2 ®Tw 40 g7 I
AT, P wwar § 3 £7 ¥ F AT
wif fowr omar 1 @1 w8 w7 W o
w11 Wifgq | grar ag w1fgq i fs aran
W19 74T 2T ¢ A A1 G Ty AT
wredt WY awg & T FOEEY T oY gy
AT HX & IT #Y w7 o qg avflow
&, W7 aareq fs famr Feww o
¥ taed ? agge ad femr! ¢
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[t ¥z wry )

i arf fegugd feag r ool
& e grew ¥ Ty oF SwTT W
T X W, T TR ¥ W
W R ag N @@ afews
¥ WY v 9y qufawrd ¥ oY wgi
I derfomr. ..

Shrl Jaganath Rao: He is making
an allegation against a person. Under
rule 353, if any member wants to
make allegation against a person who
is not present, he must give previous
notice,

Shri Eanwar Lal Gupta: I am not
naming any officer,

Mr. Speaker: The convention Is not
to make any allegation against a per-
son on the floor of the House when
he is not present here to defend him-
self,

wft S o e ;WA or
w—% 0% warw fafrer ww &
Ty o wgan § fir g W whwde
witc wree ¥ wr v e T T
w1 wied fean ag ot wdwee fear
W aiw gew & art 7, agwi far ?
e Wi Zre gz fearar e ?
i 2orcew v are Ay fer s
T daRT 2T gur ooy SR
g, sl woff & qeme we fear
R § o W ap W feagdwe
YN o 1 % oy wwwer § feag
qw fisz vw g, et fro ok &
qre forarr ¥ wifg® 1 Wve #o wTE
o forrr W sfrwiee aft
e wrawr fiare § fie st W
wiiw W §, st & fggw & diw
ot v & ey W aweiw Y et
Aoy oy s R A N qugr wiT E v
Y§ o g @ wwer st e
o ST (¥ Aoy ¥ oheely ol @
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g, S vl §, wew v B,
fred WYl oM A BT 8, w@
feite mft o | g F TR @t
¥frag ¢ w1 Frd orfrey Ry aredy
¥ fird, et ow ag g § fr e
Wi ¥ fear | & T ) e
fe fedt wfswc s futoe P
wT, IeGT W wor A W afigd,
¥er M FTgTT § Swer W
g & ok o ag dvw Y g

wfaw ¥ 73 wiw wor wgor
§fe wv ©r o aolt o R
WTEAT AL | W W YT
Y v 31 A A A qg R
it wi, ot o ag wd
WTIEE § gT B gAew W qdar
Ta & o Sre gt g ag ¥
o #o wrg w amAT Mgk wfir &t
e WA ¥ WA e, afe
wrodro wrk & fid waw & aAA
oT AT )

Shri Samar Guha: At a time when
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Shri Samar Guha: Because there
15 & past connection He was Chair-
man of Heavy Electricals, at that
time also he gave tenders to this
very company at a higher rate of
Rs. 4 to Rs, 5 lakhs,

Mr. Speaker: That you can say.

Shri Samar Guha: This gentleman
had a bungalow constructed recently
in Lajpat Nagar, and this company
supervised or constructed the bun-
galow for hum at a very cheap rate.
Again, this company was offered the
contract for excavation in Asoka
Hotel

Therefore, we have 1eason to be-
Leve {hat there has been an under-
hand and shady deal with the con-
tractor  (Interruptions)
you I make a request to the presen.
Minister that this illegitimate and
corrupt product of the last ministry
should be considered as a fit case for
investigation by @ parliamentary
committee.

Some hon, Members rose—

Mr, Speaker; It is not a question
of any party here; if so only two or
three people will be allowed. The
pames are here. 1f hon. friends will
confine themselves to questions, we
should be able to finish.

Shei M. L. Sondhi {New Delhi):
Mr., Bpeaker, this ls & hare brained
scheme and Parliament, 1 believe,
hn;ﬂthttorduﬂwmmtor

!
%
|

Conctruction in 14314
Asokg Hotel (H.AI Dis)
public palicy ss i is understood by
us in the Opposition at least. It

Shri M. L, Sondhi: There is some
misunderstanding, It is the name of
a festival there, not of & person. Will
the Minister kindly explain why In
this major construction project at
public expenses all rules had been
thrown to the winds merely because
1t was defined as a rush job? Why
was it not possible for the Minister
to solicit public co-operation to house
these people who are coming here as
paying guests? My reference to
Czechslovakia was only intended to
suggest that they had followed the
same practice at the time of that
festival.

dalore) .
hon, Minister is that the lowest ten-
derer had a shady past and so the
second lowest tenderer had agreed to
execute the work at the lowest ten-
dered rates and so he got the sanc-
tion of the Deputy Prime Minister.
The whole thing is a coloured trans-
action. The facts placed by the
Minister reveal that he has an invisi-
ble thread or connection between
himself and the contractor, the second
Jowest tenderer. Normslly when the
works sre executed, they are publish-
edinurioulplplnbnthram
here involving more than 2 crores,
there is no procedure followed. This
must be sent to the CBI who must
enquire into all the files thoroughly. .

Mr. . Mr, Kotharl ¥You
wmthnemhmﬂthlm

Shrl V. Krishnameorihl: Why are
mmmwmw
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My, Speaker: So many of you have
said the same thing. You give a big
background instead of putting a
quastion.

Shri S, B. Keotharl (Mandsaur)-
Caesar's wife ghould be above sus-
picion and that applies to the gov-
ermment The procedure laid down
with regard to the acceptance of
tenders should be rigidly followed in
all cases so that justice may be done
and justice may also appear to the
public and Members of Parliament to
have been done. In view of the ghady
stmosphere surrounding this deal,
would ¥ne Mirisher consider the ap-
pointment of an ad hoc committee to
enaguire nto this matter? What steps
does he propose to take f{o ensurc
that in future the procedure laid
down 1= rigidly followed in his de-
partment, because we receive so many
complaints about this department in
partjcular?

Wt amye ol (ggEET)
weW g, g Shwry mifedee
six wacda ¥ fiw oR™ ¥ Faw A
wr W wPen awET fe mfwde
e & wr oy fawrfor $r1 et feda
o 3w W frmr o WY w39
were ¥ Wk fawfor &t @ "o
X ATH ¥ O W FY 79 AL 6
& s T wal) £ 1 o wr w wEe
W w1 Ay N A e safee o
-t

Shyi Jyotirmey Basu: This 15 quite
a delicate matter. I hope you will not
make a rush job of me, §ir We find
on the one hand corrupt officials
and on the other hand, the owner of
a private sector luxury hotel has a
hand in this matter., This business
was dished out hy twp officers—the
Secretary of the department and the
Director. Let us go to the back-
ground of the Secretary. I am not
mentioning any name.

JULY 24 1967 Comchm tagé

Eotel (HAH. Dig)

Mr, Bpeaker: Even then, we are
not discusyng the Secretary’s back-
ground,

Shri Jyotirmoy Basu: This man
wfs 50 corrupt that he could not
resist the temptation of stealing the
siiveiware of our embassy while he
wps the Ambassador there. I have
go! the PAC report, Sir It says, “A
silver fruil set of 12 pieces purchased
by the Indian Embassy in April 1981
for the Ambassador's use was replac-
ed by another inferior set”

Mr. Bpeaker: Please put a question
Shei Iyatbomay Baow, The Teoph

who have dished out the business were
(horoughly corrupt

Mr, Speaker: You want CBI or
parllamentary committee?
Sh i Jyotirmoy Basu: The total

pusiness 1y valued at gbout Rs. 1
cvrore  On enquiry, we have found
thut the contractor 15 making a profit
of Rs 20 lakhs, out of which Rs §
jakhs have been given asg baksheesh
to those persons from whom he 1s
geting the business Sir, it will be a
drop in the ocean because the CPWD
15 @ monument of corruption

An hon. Member: You are all
angels'

Shri Jyotirmoy Basu: In this case,
jet there be a judicial probe
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8hri C. C. Desxi: Now that the
work is progressing and it is likely
to bring in valuable foreign exchange,
will the Mihister take steps to see
that it the work 1s not properly
executed, there is a penalty clause
which will cover the cost of rectifica-
tion of the mistake? 1f this revolv-
ing tower turns out to be static God
help this minstry’

Sh:l Nath Pal: Under the directions
ssued by this ministry regarding such
contracts, 1s 1t not the rule that the
Contractor should fill in the rates
tendered in figures @s well as 1n
words®” The amount for each 1ilem
should be worked out and the requi-
site total given, Tenders which do
not fulfll these requirements are liable
to be summarily rejected The ac-
ceptance of the tender will rest wilh
the Managing Director Tenders in
which any of the prescribed condi-
tions are not fulfilled or are incom-
plete in any respcct are liable to be
rejected

In their letter to this concern, the
Managing Director wrote to this
effect.

“Para 13 of your above men-
tioned letter relates io the sky
rostrum and you have not quot-
ed detailed rates for the construc-
tion thereof above the third floor.
As these are, however, similar
items in the tender the rates for
these items gquoted by you will be
the basis for working out the
rates for the various items.”

May I know, when the rules cate-
gorically state that if the items are
not filled the tender will be rejected,
why the Government went out of its
way in this particular case to do the
work which the contractor is sup-
to do? Why did it take it
itself to do this work? May I
why this special tender kind-
was shown to this firm?

it
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Shri Surendranath Dwivedy: Mr.
Speaker, Sir I would like to know
from the hon. Minister whether there
1s any precedent to show that
although the contractor did not fulfil
all the conditions and tendered an
incomplete tender his tender was se-
vepted 1gnoring all other tenders; and
secondly, may I know whether the
Mimster or the Government has en-
quired what are the antecedents of
this particular firm to which the comn-
tract was given, what was the comn-
nection between the contractors and
the present Chairman of the Ashoka
Hotels and whether the Secretary of
the Mimstry had anything to do with
him?
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The Minister
(Shri Jagsnath Ras):



Ministry of Commerce wrote to the
Hotel Managements that the UNCTAD
Conference was goung to be held from
February to March in 1068 and about
2500 delegates are expected to be in
Delhi The hotel accommodation
avalable 1n Delhi—posh hotels—is
435 beds 1n Ashoka Hotels, 202 m
Claridge's, 150 in Imperia] and 604 10
Oberol International Therefore, there
was & need for expanding the capa-
aty of hotel accommodation (Inter~

Shri Jaganath Rao There 1s the
need and that 13 why we are ex-
panding You may not agree, thal 15
a different pomt (Interruptions)

Mr. Speaker: Order, order If hon
Members do not want to hear the
hon Mimister, I will adjourn ‘he
House If this happens again 1 4an
only helplessly adjourn the House

18 hrs.

Shri Jaganath Rao: Therefore the
Asoka Hotel management came to the
Govemmment for 1ss10n to extend
the hotel The Government of India
gave permismon in January 1967
The expansion project has to be
completed by the end of this year
Therefore, on the 25th of March, =
lLimited tender notice was issued on
the advice 6f the Minustry of Works,
Housing and Bupply Of the 24
notices sgued to the mmportant con-

and other important firms did not
evince any interest

Sbri Surendranath Dwivedy:; It
was not advertised

Shri Jaganath Rao: It iy my case
that it was not advertised We ssued
hmited tenders to the noted bwlding
contractors in the country 2¢ only
and out of them only 8 purchased
the forms TFive of them submutted
their tenders The tenders were
opened on the 10th of April Then
they were sent to the architects for
scruliny The archutects on exami-
nation found that this 18 a special
Job a structural job which only
Messrs Tirath Aam Ahuja  and
Company could do, because they had
constructed the original Asoka hotel
bulding  Considering thewr high
standard of performance, reputation
and experience, particularly in the
archi.tectural building works and
taking into account the nature and
complexity of the Asoka Hotels An-
nexe project, the management ac-
cepted the second lowest tender,
because ihey did not consider the
lowest tender as competent Then it
came to me

Shri 8. 8. Kotharl, The explana-
uon makes the case worse

Bhri Jaganath Rao: Listen to my
case They accepted the second
lowest tender When 1t came to me,
1 came to the conclusion

Shri Jyetirmoy Basu: Entirely a
cock and bull story (Interruptions)

Shn Jagamath Rao: I came to the
conclusion

An hon Member: We are not sahis-
fied

Shri Rao: Don'y be
satisfled 1 do not want you to be
satisfied (Interruptions)

Mr. Speaker: Will you all kindly
sit down® Otherwise [ will have
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Mr, Bpeaker: Nothing will be
recorded
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Mr, Bpeaker: 1 have not come
across one Minister in any democracy
who can satisfty the whole House.
He may partly satisfy one section and
partly another section, but not fully
the whole House. Now, let the hon
Minister continue his speech.

Shrl Snrendranath Dwivedy: He
must explain why the second lowest
tender was accepted.

Shri Jaganath Rao: 1 am stating
the facts. The Asoka Hotel manage-
ment accepted the second lowest
tender on the ground that they have
confidence in this contractor, because
he has constructed a number of such
buildings and the main Asoka Hotel
was constructed by this contractor in
the year 1966-57. Then it came to
me when I came to this Ministry, I
thought that Asoka Hotels being a
public sector which
autonomous, it has the right to choose
its own contractor,

As regards the tender amount,

I thought 1 should conmsult the Fin-
I went to him and
he also agreed with me. On his ad-
vice I directed the Ashoka Hotel
management that if they were inter-
ested in sccepting the second lowest
tender he should be asked to reduce
it by Re, 3,20,000.

Additionsl  SRAVANA l..llﬂ (SAKA, Constryction in 1432
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“Whri Jyeti‘moy Basu: You cannot
do it

Shri Jaganath Rao: We can do it
and that was done. The contrsct was
given to Tirath Ram Ahuja and Com-
pany.

Bbri Surendranath Dwivedy: The
only question is why others were not
given the same privilege.

Shri Jaganath Rao: Technically
the architects who examined all the
tenders (Interruption).

Shri Kanwar Lal Gupta: Not all
The architect has given remarks
about Sardar Uttam Singh Duggal
and Company, not about others.

Shri Jaganath Rao: On the advice
of the architects this tender was ac-
cepted and because of my interven-
tion the amount was reduced by
Rs 2,20,000,

Then, as regards the point that the
lowest tenders should be accepted,
where the tender is incomplete it is
liable to be rejected, I may say that
Under condition 14 of the tender
notice the Managing Director has the
right to reject the lowest tender
without assigning any reason, That
1s the general condition which you
find 1n eny tender notice.

Another thing is that it is open to
the Managing Director to accept the
whole tender or only in part. The
power or right to accept the tender
in whole or in part vests with the
Managing Director.

Shrl Surendranath Dwivedy: That
is quite different.

Shri M. L. Sondhi: But you arc a
Minister. You should accept ..

Shri Jaganath Rao: Where the
tender is incomplete it is llable to be
rejected. It does not mean that ipso
facto 1t shall be rejected

Shri Jyotirmoy Basu: Why did you
consult the Finance Minister®

Shri M. L. Bondhi;: Why are you
mmmhmhm‘r You take
a decision.

“TNot recorded
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Shirl Jyotirmeoy Basu: It [z a case
of corruption and stealing

Shri Jagnnath Rso: We shall come
to the eorruption aspect later

As to why 1 consulted the Finance
Minister, I thought [ should accept
the recommendation of an sutonom-
ous body but, at the game time, be-
cause a largs amount was nvolvcd
I thought 1 should consult the Fin-
ance Mimster I sought his advice
and on his advice 1 directed them to
see that the tender was reduced by
Rs 2.20,000

Bhri 8.

Shri Jaganath Rao: There 13 no
question of insmuation or exoneration

Shri Kanwar La] Gupta: He wants
to involve himself.

Shri Jaganath Rao: That does not
matter If anybody can involve me,
he can involve me

8. KEotharl: You are

Then, all this 1s attributed to two
persons—one 15 the Chairman and the
olher 18 the Secretary to the Minustry
Answering a short notice question 1n
fins House I saixd that the Secretary
did not figure in the transaction at all

o WRT WM T : AIRZ LT

wr wed¥e W7 A

Shri Jaganath Rao: : ] am Answer-
ing one pownt. Why do you rause an-
other point” Let me fimsh this point

The Secretary of the Minlstry bad
nothing to do with this When the
papers came to me siraightaway

without even telling the Secretary 1
went to the Finance Minister

Shrl M. L. Sendhi: It was behind
the geenss influence, not on paper

Shri Jagamath Eao: About the
Chalirman, Shri Rathmam, he was only
a Director of the Ashoka Fotels
management 1in 198558 when the
hotel was constructed

JOLY M, 1997 Constructions in

Aboka 1.
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Shri Jaganath Rao: At thet thme
nobody could have imagined that
Ashoka Hotel would expand in 1987
and that this project would aguin be
glven to a contractor In the mean
while even if Tirath Ram Ahuja and

had constructed his house—
I do not know; but even, for the sake
of argument, supposing he did it—
could 1t be assumed, much less pre-
sumed that this contract was given to
Tirath Ram Ahuja and Company be-
cause he bad constructed his house’
Is there any evidence to show thmt?®

Shri Kanwar Lal Gupta; Send the
case to CBI CBI will tell you

ot ey ow ;. wWeaw wpEw, Wi
qT W W A |

Shri Jaganath Ras: Wild allega-
tions against persons

Shri M, L, Sondhi: Not wild,
wpecific
Shri Kanwar Lal Gupia: There

s & prima facie case for a CBI
inquiry
Shri Jaganath Ras [ am coming

to the other point

sh Kanwar Lal Gupla: Sir are
you convmnced?

Mr, Speaker, He s replying

Shri Eanwar Lal Onpta: Noboedy
1« convinced, not even the Minister
himself

Bhri C. C. Desal: Was the contract
awarded by the Chairman or by the
Board of Directors®

Mr, Speaker: Let him complete the
main points

Shri Nath Pal: The incomplete
tender 13 the whole thing
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Shri Surendramath Dwivedy: He i# the propriety of the transaction.

completely out of order Bince you

(Interruptions)

Shri Jaganath Rao, Parliament can,
by all means, go into thu question,
not the day-to-day working of the
public undertaking (Interruption)

Shri Kanwar Lal Gupta: This
not the day-to-day working

Shri M. L, Sondhi- A bad prece-

dent 13 being created (Interrun-
tions)
Mr, Speaker Order, order, i ths

Parllament™ comes mnto the pleturd
when the Committee on Public under-
takings enquiries into it (Inter-
ruption)

Shri M L. Sondhi: Why should
you wait for the Public Accounts
Commuttee? Can this House tolerate
corruption?

Shri Jagamath Rao; whether
something fishy has been done 1
can assure the House that nothing
fishy has been done, mothing unhaly
has been done and there is no sus-
pcion of that at all

Shri Eaawar Lal Gopta What
about having a CB1 enquiry® (In-
terruptions)

Mr Speaker He has not acceded

to that The House stands adjourned
to meet again tomorrow at 11 am
1815 hrs

The Lok Sabha then adjourned tll
xjmofﬂ'MHmam
95 1067/Sravana 3 1889 (Saka)



